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PARLIAMENTARY DEBATES
(Part II—f’roceedings other than Questions and Answers)

OFFICIAL REPORT

s€1
HOUSE OF THE PEOPLE

Saturday, 2nd May, 1953

The House met at a rter Past Eight
of the Clock

{MR. DepuTY-SPEAKER in the Chair.}
QUESTIONS AND ANSWERS
(No Questions: Part I not published.)

Mr. Defiuty-Speaker. The Rallway
Minister to make a statement regard-
ing the accldent to the Naini Tal Ex-
press. I do not-find him here. Very
well, Shri Rayasam Seshagiri Rao to
present a petition. I find that even he

is absent.

Shri C. D. Pande (Naini Tal Distt,
cum Almora . Distt.—South West cum
Bareilly  Distt.—North): Will  you
please allow the Rallway Minister
when he comes to make that state-
ment? WII you please also ask him

to do so?

Mr. Deputy-Speaker: Yes. I would
now request the Finante Minister to

reply to the debate,

PEPSU BUDGET—GENERAL DIs-
CUSSION—concld.

The Minister of Finance (Shri C. D.
Deshmukh): I was somewhat puzzled
by the debate of yesterday, although T
must admit that the discussion pro-
ceeded on a very high level. I got the
impression that many hon. Members
were trying, so to speak, to floz u dead
horse, that i§ to say, to re-open In
some form or the other this question
of the circumstances which led to
the- President's rule in PEPSU. I
have given some - thought to this
matter and I have coime to the conclu-

127 PS.D.

" 5612

sion thatl perh tga there was some justi-
fication from their point of view, and
that js, that the eléctions are not so
very far off and jt is perhaps right
that each pafty should endeavour to
ensure that from its point of view
the public gets a right perspective of
what has happened, and theretore I
do not grudge them very much their
observations. N

At the same time, I think that one
must remember that by tne sanfe
token, so to speak. we are dealing with
an essentialy ad interim matter. It
is true that the Budget bears the
impress of perhaps more than one
authority. In view of the chronology
of events. it could not have been
otherwise. But so far as interim
authorities are concerned, it is really
not vpen them—ag 1 conceive their
duties to be—to make any very re-
volutionary or fundamental changes,
and that, 1 think, js the answer that
I could give to the hon. Member who
cgoke last from the Opposition Ben-
ches.

That hon. Member characterised the
Budget as a_very ordinary Budget.
My reply is that in the circumstances
of the case, it could not be anything
but an ordinary Budget. But, as [
Pointed out in the course of my speech
n the Council of States, in a sense
it is not an ordinary Budget. It is
a Budget which tries to reflect some
phase of the Five Year Plan as in the
case of the Central Government and
the State Government DBudgets in
Indig today. It is true that, so far
as PEPSU is concerned, there was
hardly any progress under the Plan in
the first year of the Plan, and that
explains the inconsistency to which
one hon. Member drew attention that
is to say, the actual work is supposed
to have begun in the second year,
which was then described as the first
year of the Plan. In other worlls. the
PEPSU Plan will be probably a f{our
Year Plan, which means, I think. that
either in the course of this year later,
or in the-course of the next twv years,
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the tempo of expenditure would have
to be incregsed. But whdtever that
may be, it certainly is a Budget which
reflects the pattern of the plan. 1
shall have occesion to advert to this
matter a little later, and before I
come to that, I think it Is necessary
for me to make some general observa-
tions in regard to the character of the
Adviser's rule,

Some hon. Members on fhe Opposi-
tion Benches have complained that
like all Advisers, this Adviser has a
much easier task. That is quite true.
The difference betweén an Adviser
who exercises, shall we say, individual
powers derived from someone
else and between a  democratic
apparatus is obvious to everyone.
But even after takini these facts into
consideration, I think one ought to
Jry and form_a judgment as to the
character of the Adviser's rule. So far
as Guvernment is concerned—at least
so far as I am concerned—it does not
matter very much how the Adviser's
rule compares with some previous rule,
whether of this Government or the
Government previous to it, viz. the
Congress Ministry. That is not ‘be
point. The point is how in this in-
terim perlod the Adviser carries out
the duties that have been entrusted to
him. and It is with reference to this
ronsideration that I am constrained to
observe that some of the Opposition
Members In, what I regard as, their
natural inclination and perhaps their
duty to be highly critical of Govern-
ment, have lightly given credence to
incorrect or frivolous canards and
perhaps unwittingly exaggerated inci-
dents. It seems to us that it would
have been better if hon, Members had
taken greater trouble over the verifi-
cation of facts before repeating some
of these allegations in the House, 1
submit that the Adviser has a difficult
task as it is, '‘and I do not think that
any public purpose is served by any
party making it any more difficult,

One Opposition Member ventured to
say that, as soon as the Adviser took
charge, he took punitive action against
Sikh officer§ "In” pursuance and fur-
therance ot an anti-Sikh policy, Noth-
ing could be farther from the truth
The Advlder, in the cours~ of a con-
versation with provincial Sikh leaders
and at two Press Conferences. reiterat-
éd the reasons for transferring, pro-
motings or demoting certain officers.
Perhaps. it would not be appropriate if
1 were to discuss the merits of each
individual case on the Floor of Lhe
House.
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One han. Member stated—and that
is 3 matter, to which I must refer in
fairness to the officers—that two
Hindu officers, Damodar Das and
Prem Kumar, werg.promoted as De-
puty Commissioners even though they
were corrupt and enquiries either in
regard to corruption charges or in
regard to meddling with elections
were pending against them,

Sardar Hukam Singh (Kapurthala-
Bhatinda): It was said of only one
officer.

Shri C, D. Deshmukh: It was our im-
pression that the first charge was
about corruption and I think the hon.
Member corrected it by saying that it
related to the other charge also.

Sardar Hukam Singh: I mentioned
both the chhrges !n Tespect nf one
officer unly.

Shri C” D. Deshmukh: So. it is one
officer, perhaps Prem Kumar. Two
charges against one officer—thamnk you.
I have looked into this case and I find
that this officer was holding the post
of Deputy Commissioner—it was an
officiating post—when the previous
Ministry took office, and that Ministry
appears to have had extraordinarily
high standards of rectitude in regard
to the conduct of their Deputy Com-
missioners. They found igat there
were charges against him or being
indiscreet In cancelling some arms
icences, rejecting s6éme loan dpplica-
tions and, ‘lastlg. cutfing down gome
trees standing {n bis compound. be-
lleve there were a few branches o
dead trees which he cut down.

An Hon, Member: Did he himself
cut down?

Shri C. D. Deshmukh: It is always
a good thing to remove dead wood tut
apparently this was regarded as @
serious offence. There was, I repeat
no charge of corryption against him
and there is no charge of corruption
against him,

Sardar Hukam Singh: Is there no
enquiry pending?

Shri C. D. Deshmukh: The depart-
mental enquiry started by the previous
Ministry only relates to the three
complaints already mentioned by me.
That is a fact, which the hon. Mem-
ber must accept from me.
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Now, coming dispassionately to th2
PEPSU scene as it were, I feel that
these complaints were pot of such »
nature as to merit- demotion; and the
Adviser apparently hard pressed for
finding competent officérs, took the
same view and re-appointed Prem
Kumar to act as Deputy Commissioner
in, what I may tell is, “the smallest
district of PEPSU. Therefore, I feel
that this is an instance of the ,im-
portance of a small matter having
{:ieen exaggerated beyond all propor-

on, .

There was also an allegation that
20 Bikh officers had __removed.
Now I find that no Sikh officer was
disgcharged or dismissed. I hope I am
right in repeating the word. 'removed’
I have not got the transcript of the
hon, Member's speech before me, but
this ig the impression that I gathered
from the notes, that 20 Sikh officers
were removed. I say that no Sikh
officers were discharged o~ dismissed.
In a few cases, officers who had com-

" pleted their terms of services were
retired. One officer who retired in
November 1952 was given an extension
of six months. His extension expired
on the 2nd May and he was retired on
the recommendation of the Director of
Education and the Secretary of the
Education Department, who were both
Sikhs. I am sorry ta bring all these
communal details into this matter.

Another officer was on contract ond
there were some charges of insubordi-
nation and inefficilency against him.

So his contract was terminated
on the recommendation of the
Chief Engineer by giving three
months  stipulatedq notice. It

not correct to say that several school
head masters or_teachers of schools
have been replaced by Hindu head
masters or teachers on the orders of
Government. Postings welYe made in
the usua] routine way. Now. I shall
not go into this question of which high
offices are held by Sikhs and which
are npt. But. I shall content myself
with general statement that many
high level posts are held as is natural
by Sikhs, whether it is engineering or
finance or tHe Secretariat,

I shall come 10 other matters of
various kindg. The first question s
0¢ land revenue rates in PEPSU. 1
think, one speaker mentioned that the
rates of land revenue in PEPSU were
higher than those prevailing in the
adjoining territory of the Punjab
That is wrong. At p'arces, the rates of
lJand revenue are even lower than
those of the adjoining territorv of the
Punjab. There is. however. some
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abnormality and disproportion here

" and there which will be removed bw

the settlement operations which have
already bcen started in five tahsils.

Next is the question of the sales tax
and the alleged increase In other taxes.
I think one Member opposite said that
there had been an imposition of new
taxes and an increase in the existing
taxes. .In this regard, I should like
to point out that the gales tax in
P U is at the same rate as in the
Punjab. namely, six pies in the rupee
and it is g single point tax and exemp-
tions from sales tax in PEPSU are the
same as in the Punjab although, it
must be conceded that they are not in
accordance with the Essentlal Goods
Act, which was passed subsequentlv by
this House. So. it is not correct to
say that there have been any increases
in tax under the new regime. Taxes
in PEPSU are on the line of similar
taxes in the Punjab and the whole
procedure and method are the sama.
Excise duties on liquor, tobacco and
opium in PEPSU are the same as in
the Punjab. Why opium should he
bought o+ Rs. 13 and sold for Rs.
seven is a phenomenon, I am sorry
cannot explain at such short notice

Shri Biren Dutt (Tripura West): Is
there scone for smuggling from other
areas and selling in the name of the
licencee there? ’

Shri C. D. Deshmukh: That may be
a grievance on the part or the nther
areas but not in the case of PEPSU,

In regard te wrrigation, many points
were raised. Mr. Chinaria mentioned
about the lack of irrigatlon facilitias
and also the district of Mahindergarh.
I believe that there was a complaint
from hon. Members from the neigh-
bouring districts as Shri Bansal, join-
ed. It was said in the course of the
debate, that the topography of this
district does not permit any large irn-
gation schemes. That {s a common
factor. The Survey of India has re-
centlv completed a coniour survey of
a part of this district and a provision
of one lakh of rupees has been made
in the current Budget for preliminary
work on the starting of a pilot channel
in Dadri ftah«'l. It is expected that
when the Bhrkra Dam Project iz com-
plete. (The hon. Member is here: it
i= Bhakra and not Bokara. For peo-
ple in the south these words seem to
be almost the same.)

Mr. Deputy-Speaker: Not for all

South Indians.
Shei Namdhari (Fazilka-Sirsa):

Only Communists.
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Shri C. D. Deshmukh: It is an area
of one lakh acres and the canal will
be very much in this district. Six
exploratory tube-wells have already
been sited in Dadri and Mahindergarh
tahsils and if these prove successful,
maybe, more tube-well_will be sanc-
tioned for this area. A diversion dam
is under construction jn Nangal for
the irrigation of an area of six thou-
sand acres In this regard, I should
like to draw attention to a difficulty
which is commonly felt by all scar-
.ciy and famine areas jn the country
under the present Plan. As our first
duty was to increase our food supplies
or food production as rapidly as
possible and as indeed various pro-
jects directed to that end had already
been undertaken, it is only natural
that for the major part or it, the Plan
should contain projectg in areas whirh
are alteady favoured. Therefore, un-
fortunately. it is a case of ‘To him
that hath shall be given'. But, my
colleague need not be so pessimistic
about it because attention has glrecdy
been directed to the other areas includ-
ing Rajasthan, where a very good pro-
ject has been sanctioned. And, I have
no doubt that in the next round, so to
speak more attention is bound to ‘be
paid to some of these chronically scar-
city areas or areas of chronic scarcity
—I do not like to use the words
‘famine areas’—the chronically scar-
cily areas 'including thig area which
is a part of a larger area which is
situated on the other side of the water
shed from the Punjab rivers like
Hissar. Hissar will benefit from the
Bhakra-Nangal, so also Gurgamn,
Rohtak, Rewari and the Mahindergarh
district of PEPSU. The dificulty, of
course, Is that the cost per acre of
irrigation in these tracts is very much
higher than the cost per acre in those
other areas. 1 believe in very favour-
cd arcas one can get an acre perma-
nently protected at a cost of say
Rs. 300, whereas here the cost goes
up over even Rs. 1.000. A tube-well
costs now about Rs. 50.000 to Rs. 54.000
and it irrigates only about 40 acres.
Now that means about Rs 1,300 or Rs.
1.400 per acre. So, ultimately it is
a question of our resources and of
priorities and not certainly lack of
sympathy. It is for this reason that
you will rémember that in old lite-
rature these areas were called dev
matrik—that Is to say God was their
mother and for a few years God will
continue to be the mother of these
areas

Shri Bansal (Jhajjar-Rewari). Wau
want you to Be the mother of these
areas.

Shri C. D. Deshmukh: Some Meni-
bers complalned that compensation
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for land acquisition was entirely in--
adequate. As you knoww, compensa-
tion is allowed in accordance with the-
provisions of law. It is allowed at
market rates plug 15 per cent. for
compulsory acquisition. Interest is
paid at six per cent. per annum from

e date possession is taken over up
to the date nsation is actually
paid. Then there ig the usual machi.
nery for appeals and so on. Unless
some specific case is brought to one’s
notice, it is not easy to deal with this
particular charge.

Then, I had better come to the most
important matter of all and that is law
and order and the police, Several Mem-
bers spoke in somewhat unflattering
terms about the PEPSU Police. Some:
of them stated that most of the nolice
officers are relations of rulers or
biswednrs and that this had an un-
favourable effect on the Police admi-
nistration in the State, Now, it s
true that a large number of police
officers of various gazetted 'status are
either biswedars or relations of bis-
wedars, I discovered that a biswa
1/20th of a acre......

The Minister og Home Affairs and
States (Dr. Katju): Of a bigha.

Shri C, D. Deshmukh: I am sorry, of
a bigha and 23 bighas make an acre.
Therefore a hiswedar ought to be a
very small man, but apparently it is
nut so in PEPSU. It is entirely true
that they are related to......

Bhri Shoba Ram (Alwar): A biswe-
dar is not necessarily the owner of
1/20th of a bigha.

Shri C. D. Deshmukh: I did not sa
that a biswedar is the owner of 1/
of a bigha.

I am sorry for this digression. As I
sald, PEPSU had to integrate thesz
officers in terms of the Covenant and
it is not possible to get rid or them in
the summary way suggested by some
of the Members. Where an officer has
been found dishonest or his conduct
unsatisfactory, action has always been
taken. At present one superintendent
of Police is under suspension on
charges of corruption and proceedings
have been started on charges of
misappropriation. etc., against another.
Three were compulsorily  retired
vwing to thelr unsatisfactory work.
Ten sub-inspectors of police have
been dismissed from service wun
either  charges of rorruption or
for other irregularities, and 20 have
been compulsorily retired on similar
charges. Only two officers were dis-
missed during the Adviser's regime.
That js a point which I should like
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Jhon. Members tp bear in mind. 1t
will thus be seen thg the present
Government are fully ‘alive to the gra-
vity ofs the problem and every possible
step being taken to improve the
.general tone of police Administration.
It will take some time before the gene-
-ral tone of the police force can be
‘bro up to a level which will give
satisfaction to everybody. all
.it must be remembered that no matter
which Government is In power they
were called upon to tackle, as the word
was used, the legacy received by the
new Union from the varipus coverant-
Ang States.

One hon. Member, Shri Kajrolkar
read a statement from a news-paper
, alleging atrocities against Harijans,
nes;;jaec:any Harijan women, by the
olice in village Tallanian, Bassl Pclice
‘Btation. Now, as soon as the alleged
incldents were brought to the notire
‘of Government, an immediate enquiry
was ordered and the result of the en-
quiry shows that the allegationg -were
not true. that whatever incidents hap-
“pened were grossly exaggerated. What
actually happened was that several
Harijans were, I am sorry to say found
in illegal occupation of some evacuee
houses and by an order of the court
they were evicted from the houses by
the Rehabilitation Tahsildar with the
assistance of the Jocal police, It s
not a fact, that the police molested
women and stole jewels or other pro-

Another incident mentioned by the
same hon. Member was about 1le
search of the hougge of Indar Singh of
Samana. Now, it is true that his
house was searched and_some ijewel-
lery, estimated at about Rs 6,000 sus-
pected to be stolen was recoverei by

, the police in the presence of respe:t-
able citizens and an inventory of the
recovered property was recorded. It
is not a fact that the recovered jewe:-
lery wag misappropriated by the police

48s alleged. So far as the alleged
wrongful confinement or Indar Singh is
roncerned, the Superintendent of
Police, Patiala, is making a thorough
enquiry,

Another hon. Member suggested that
dacolts are getting shelter, provision
and ammunition from biswedars. En-
quiries show that there is some subs-
tance in the allegation and some of the
biswedars concerned have been warn-
ed by the District Magistrate not ta
give any sort of help to dacoits. It
was not possible to take any criminal
action against them owing to lack of
concrete evidence. In PEPSU the
judiciary is separate from the excen.
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tive and any action taken against any
person in the absence of cancrete Froot
would immediately result in a writ
application. The police have, there-
fore, to proceed very carefully in
arresting persons and in- taking action
against them.

It was also stated that some dacoils
were sheltered in the farms belonging *
to the Rajmata of Patiala. There is
no question of shelter being given by
the Rajmata because that allegaticn is
not true. The farms comprise ©f a
large area of land and it Is reportsd
that two employees of the Rajmata
had given some shelter to the dacwits.
They were prom,?tly arrested—that (s
to say, the people who gave shelter
—and action taken against them

Then there were some observatiuns,
about there being a barbed wire fepc-
ing around some 48 villages. '[here
was no barbed wire fencing. There
was some, maybe, police cordon
thrown round some villages and [ do
not know if the hon. Mgmber mistook
the police cordon for the barbed wire,

Shri Biren Dutt: I meant a fence.

Bhri C. D, Deshmukh: Fencing s
quite different from a cordon. There
was no fencing. Cordons have had to
be thrown roun. .ume villages where
information was received that dacoits
were sheltering.

Anvther hon. Member suggested that
the son of a Harijan woman who was
in the company of dacoits was shot
dead by the police. I am sorry that
it has not been possible to trace this
incident for want of necessary parti-
culars. If the hon. Member concerned
giveg the requisite particulars I under-
take that a thorough enquiry will be
made and if any police officer is found
at fault, well, then, summary agction
will be taken against him in accordanee
with the relevant rules of procedurse

Then there was some question of the
relative statistic: of crimeg register,
I am sorry that the houn. Member
Sardar Hukam Singh thought it it
to suggest thal the Adviser had issued
instructions to the police or might
have jssued instructions ts the police,
not to register serious cases of crime.

Sardar Hukam Singh: I did not
say that. I only said that he taight
have fissued instructions that «crime
should be reduced and stopped. and
that out-Heroding Herod, the subordi-
nate officers might have done that.
That is what I said. I did not say
that the Adviser did that.

shri C. D, Deshmukh: [ see nnw what
he means. He means that the npoliee
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officers were more royalist than the
king himself! Well, with such an alle-
gation it is very difficult to deal, unless
vne examines all the police officers con-
cerned who are the subjects of such
suspicion. But I do not think that
the point is <f any great impor-
tance. [ do not think that there
is any great advantage in cun-
sidering what the state of law
and order is in PEPSU tuday in
comparison with the law and wurder
situation, say, in the _neighbouring
districts of U.P. or Rajasthan or
Madhya Bharat. It is a fact that in
some parts vf the country the situa-
tion js worse than in others, and I
think PEPSU {alls, or fell, in the
former category.

So far as the dacoits are concern-
ed, I have in my hands a report from
the Adviser which shows that a very
large number vf dacoits have been
liquidated, that is to say killed or
arrested, and much arms and ammu-
nition recovered from them after the
Adviser took charge. It is a fact
that most organised gangs have been
broken up. There now remain the
leaders of two of the mure impor-
tant gangs. but both of them are, sb
to speak, on the run and are being
closely pursued by the forces of law
and order. I think it is a fact which
can be establisiied that there have
been  no dacoities since the Adviser
wok charge. I do not lay stress on
the other observation that he has
made, thkt crime of all kinds has
fallen appreciably.

Also, the feeling is almgst unani-
mous in the State that confidence is
fast returning to the countryside A
batch of nine proclaimed offenders
—for wvarious offences—voluntarily
surrendered to the Adviser on the
4th of Aprl, 1853, Thereafter,
dozens of vutlaws and proclaimed
offenders  have been voluntarily sur-
rendering, some to the Adviser and
some to the police. The result is, I

think. the villagers who now see that

the battle, so to speak. is swinging in
favour of the forces of law and order
have now the confidence to raise
themselves on their side. And that
is a feature which is within one's ex-
perience almost all over the world,
that is to sav wherever the public
gets some kind of feeling of confi-
dence in the country, then they start
co-operating a little more. And this
auestion  of dealing with dacoits, in
¢he final analysis, depends on the
willing and courageous co-operation
of the countryside.

Shri K. K. Basn (Diamond Har-
bour): Can he tell us the number
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arrested and number shot?

Shri C. D. Deshmukh: Before 1 give
the statistics I shou.d like to deal
with one very curious argument that
hag been raised Eere and which is
probably repeated—although I have
not got proot uf it because 1 could
not get hold of the proceedings—in
the PEPSU Assembly. If dacoits are
merely arrested, then the charge
against the Ministry or the Adviser
or whoever may be the authority is
that they have been arrested under
sume kind of promise to deal with
them leniently and therefore the law
and order js not being properly pre-
served. On the other hand, 1if they
are shof, then hon. Members oppousite
allege that they are shot before they
can split on their biswadar or villager ,
vr other friends, whoever Is giving
shelter. In either case, authority is
wrong and critics are right!

Mr. Deputy-Speaker: Dacoit asre
right! v

Shri C. D. Deshmukh: Unfortunate-
ly it would not really benefit the
dacoits very much to find that they
are right, because many of them are
dead. Eleven are dead, flve are
arrested and, as I said, two are on
the run. That apparently gives the
total tally, but since hon. Members
opposite are not able to give parti-
culars or names and so on it js im-
possible to verily this.

That is  as regards law and order.
1 would like hon. Member to accept
the fact that really this dacoit nui-
sance has been brought under control
in PEPSU. One need not, as I say.
concern oneself over much to whom
the credit belongs. If hon. Members
lika they can give all the credit to
preparations made, sp to speak, by the
previous Government. ¢

Now, I will come to a more pleasant
matter. that is education. Several
Members spoke feelingly about the
educational backwardness of PEPSU.*
This has been realised by the surces-
sive Governments but, as elsewhere,
dealing successfully with thig problem
and bringing about an appreciable im-
provement requires not only concen-
trated efforts spread over a number
of years but also, I find, some kind
or gecision in regard to policy. 1
have gone into the figures of the
expenditure on education provided
for in the plan and to my discournge-
ment, I found that even the sum
which is a modest sum that is pro-
vided for development of education in
the plan has not been spent a: an
approoriate rate bécause of some di-
flerence of opinion as 1o whether ex-
pansion should be In the direction of
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the establishment of basic schou!s or
in the direction of the multiplication
of the ordinary primary schools. That
matter ;s again engaging the atten-
tion of the Adviser and I have perso-
nally drawn the attention of the
educational authorities tp the need of
making up their milnd quickly and
taking steps to see that there are
sufficlent schemes vof expansion, to
absorb now whatever remains to be
spent .out of this plan in the educa-
tional sector. [ have a greaf deal of
sympathy with the Member from

Kohistan who wgnted more primary °

.schools to be opened in his district. I
am told that, as a matter of fact, 16
primary schools were opened in 1952-
53 in that district and dOring 1953-
54, it is proposéd to ggen 20 more. It
should be remembered, that this dlis-
trict; alThough the terrain Is wun-
doubtedly very difficuit, 1s a small
district with a total area of about
600 sq. miles with a very scanty and
scattered population and without go-
ing into any great detajl as an out-
side observer, I should think that the
school requirements of this area are
being met with in a fairly adequate
manner.

Another Member complained about
inadequate loans and subsidles for
wells and the non-availability of trac-
tors in sufficient numbers in the Hindi
speaking area, that is to say, In
Mahindergarh district, It is admit-
ted that water is too far below the
surface in this district and because of
this peculiar terrain, it is just on
the top of water shed. The speaker
himself admitted that Rs. 5000 is
required for a well in that area.
Subsidy has to be, according to the
Government of India instructions,
given unfortunately at g uniform rate
wf only Rs. 300 per well and in addi-
tion, there is a loan of Rs. 873 per
well. As the subsidy is very small
in proportion to the total cost of the
wells, only a few applications have
been received. Nevertheless, in the
last two years, subsidies have been
given for 99 wells in this district and
not a single complaint hag been re-
gistered so far that there has been
any delay in the payment of the sub-
sidy or there is any discrimination
as regards other districts. Now. as I
have said, drill boring for seeking a
tube-well is going on in the -Dadri
tahsil by the Agricultural Engineer-

s

ing Section.
-

In regard to tractors, the accepted
policy is to meet 50 per cent. cost
of the tractor and a person owning
a farm having a minjmum area of
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100 acres is as a rule eligible. In the
very nature of things, only well to do
farmers think it worthwhile to apply
for loans. No complaint, I, am told,
has been received from any farmer in
the Mahindergarh district that he bas
applied for such a loan and that the
loan has not been granted to hgm.
My own comment on this Information
would be that this question of sub-
sidies for wells in Mahindergarh re-
Quires further attention but I shall
content myself with only making this
observation,

In regard to backward classes, Irres-
pective. of party alignments, many
hon. Members referred to the treat-
ment of Harijans in PEPSU. I frank-
ly concede from whatever Infurma-
Jon 1 have been able to Rather that
the treatment of Harijans in the State
has not been what it should be but
the only excuse vne can put forward
is that the present position is the
result of decades of social and econo-
mic factors and it is not possible in
the course of a few munths or even
In the course ot a few years tu raise
their social and economic conditions
to that of the more furtunate classes
of society. It is of course, platitude
that the Constitution guarantees them
equal rights with other classes and
that every endeavour is being made
to raise their standard of living and
to iniprove ~their general economic
condition. The Budget itself during
the current year provided Rs, 4.22,000
for the improvement in their condi-
tion and this was in addition to the
provision of Rs 2.38,000 provided tfor
s?t;r;ms for the benefit of backward
classes.

9 AM,

Hon. Members made a reference to
the reservation of 12§ per cent of
vacancies in public offices for Hari-
jans in the State. It is true that the
strength of Harijans in the services
has not yet caught up with this
figure but this, I am told, and I have
not been able to go very deeply into
this matter, is due tg lack of candi-
dates with even minimum or less
than minimum qualifications. I am
assured that no ~ Harijan candidate
with any qualifications is ever re-
fused a job for which he has applied.
There are 13 educational imstitutions
catering especially to the educational
needs of backward classes and re-
cen'ly accelerated promotion over the
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heads of other senior officiais was
given to a headmaster who was made
an inspector of schools merely on the
ground that he was a Harijan. A
similar promotion was given recently
to a Harijan school master who was
promvted to the post of a headmaster.
l_belagve alsoﬁe the Finall'.lcle Commis-
sion has ma a special grant of
Rs, five lakhs for the advancement of
education in the State and I have no
doubt that a portion of this would go
towards the improvement of the ecfu—
cational facilities for backwaré
classes,

!

Some Members stated that Harijans
are not allowed nazul lands or that
the 60 per cent. that has been reserved
for them is not sufficient. The ques-
tion 6f reserving a higher precentage
of nazul lands for Harljans will
considered by the Government,

One Member drew attention to the
state of rvads in"Kohistan and stated
that undue gttention is being paid
to the Kandaghat-Chail road. This
particular road is the most important
road in the district not for the rea-
sons which hon. Members have in
their minds. There is a regular
lorry trafic and the rvad connects
Kandaghat with the interior of Hima-
chal Pradqsh via Chail-Kufri. There
is a considerable potatp traffic over
this road and, ag this is a hilly road.
Farticular attention has been paid for
ts proper maintenance and expendi-
ture for maintaining minimum safety

standards has been incurred un the
road.

In regard to the district of Kohistan.
there is a provision of Rs. 13 lakhs in
the Five Year Plan for the construc-
tion of a jeepable tract during this
year. The expenditure under this
head will be Rs. 1:13 lakhs and work
has already been started on the Sproo
-Gowdhara road. Work on the
small Sabathu road has been includ-
ed in the Five Year Plan and out of
Rs.- 95 lakhs for roads for the whole
of the Univn _of eight districts set
apart in the Five Year Plan, a sum
of Rs. 13 lakhs has been exclusively
allotted for one district alone which,
as | said, is only about 600 sq. miles.
Therefore, it seems to me that the
sSug, estioq that Kohistan is being
neglected has no substance in fact.

Now, a few words about the PEPSU
development plan. The total outlay
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of the plan amounts to Rs. 8:14 crores.
Ot this more than 15 per cent is on
agricultural and rural dg:‘relopment
and the balance is distributed on
other heads of development. 1
said, in the first year there was hard-
ly any expenditure. Actually, accord-
ing 20 the grants, only Rs. 59 lakhs
were spent. In the next, 1952-53 re-
vised estimate the expectation is that
the book expenditure will Rs.
1,05,00,000 and the budgeted outlay
in 1953-5¢4 is Rs  2,53,00,000. Now
that comes to nearly Rupees four crores
in the first three years. So [ think
it the rate of expenditure now bud-
geted for is maintained, there should
not be any undue difficulty in the way
of the im%lementat:on of the plan
barring perhaps certain sectors like
the educativnal one to which I made
a reference. The bulk of the cxpen-
diture in the first two years was on
agricultyral programmes ' and minor
jrrigation and in the budget year
about Rs. 1,34,00,000 are being pro-
vided for land development, qn re-
clamation and minor irrigation.
Programmes for road deyelopment.
hospitals and dispensaries, and pub-
lic health also feature In the prog-
ress of the plan. There has been a
certain addition to the resources of
the State owing to the Finance Com-
mission's award. As I say, I have
every hope that the State will be able
to implement the plan,

Mr. Deputy-Speaker: Is there any
difference between the Budget )ear
and the current year?

. Shri C. D. Deshmukh: We are now
in what is known as the Budget year
and it has become the current vear.
That is to say, vne discusses the Bud-
get in what is known as the current
year. Here. we have the vote on
account and the Budget year and the
current year are the same.

One hon. Member, I think it was
Mr. Hira Singh Chinaria, mentioned
that no co ft. nroject has been
started in the. Hindi speaking eieas
of the Union. The criterion adopted
tor starting community projects was
that the area should_ have a high
agricultural potenfial. Judmed by
this criterion. as I h hinted be-
fore. the prospects of slarting a com-
munity project in theNormal area
do not seem to be bright. Even so,
the State Governments have recom-
mended to the Government of India
that a project may be started in the
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Narvana areas and orders await.
ed. 1 should llke to add here that

under the new national extension.

scheme, the details of which have
appeared in the papers this morning
or yesterday, I think more and. more
areas will be brought under some
kind vf extension scheme or i

sive development programme an it

is only necessary for the residentg.of
these areas to hold their souls in
patience just for a few years more.

Lastly, I should like to deal with
this question of cash balances to

which reference was made by one.

hon. Membeér. Here are the actuals
of the closing balances: 1951-52—Rs.
3,65.00,000; Budget estimate 1952-53
—Rs, 3,23,00,000; Revised estimate
Rs. 2,78.00,000; Budget estimate for
1953-54¢ Rs. 1,41,00,000. -Variation bet-
ween 1952 and 1953 is 42 lakhs, The
decrease in the closing balance is
mainly due to, firstly, revenue deficit
of Rs. 62:66 lakhs and expenditure
having been provided at a higher
flgure: 585 against an ordinary re-
venue of Rs, 522 lakhs. Maybe, this
would be corrected by an. almost uu-
conscious under-estimating of revenue
that takes place in budgeting. Second-
ly, provision of Rs. 57.93 lakhs for
capital expenditure. These ex.cessns
have been partly cpunterbalanced b
more receipts under Debt and Deousit
head, Loans from the Central Gov-
ernment and Deposits and Advances.
The revised estimate of i952-53
shows a reduction of Rs, §6:78 lakhs.
In spite of a revenue deficit of Rs,
62:66 lakhs, the revised estimate
shows a revenue surplus of Rs. 48:68
lakhs. This was wiped by larger
expenditure under Debt and Depuosit
head, by Loans and Advances, and De-
osits and Advances on account of
investment of the surplug balances
in the banks to the extent of
Rs. 2,20,00,000. Therefore, what
appears  as reduction is part-
., ly investment. 1 shall not deal
with other figures. I have similar
figures for the Budget estimate for
1853-54. Bul, am satisfileq on an
examination ot the flgures that there
is nothing to be frightened of in this
movement of cash balances,

I think I have covered most of
the points. One hon. Member said
that PEPSU was g sick State and

another hon. Member said: waT

frm =wz 0 4 fm wier 9T
/371 |
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. 8hri C. D. Deshmukh: Yes; wiwy:

#w 97 H¥T1 cannot think of anything

more wholesome than karela or neem:
for a sick State. other words, I
think that even the present bitter
experience, bitter in the eyes of many
people, might be to the advantage of

the State. Another Member said.
something about,

“§RAT ¥ 37T ¥ AT FEi & A’
I'do not see anything- wrong with:
we

A poet has sald:

“7 TR § AR FAT AYST W
Uy qgT § o ¥f 7¢ §H o

S8hri Punnoose (Alleppey): The:
hon. Finance Minister made a refe-
rence to the letterg that I referred to
yesterday. I would be very haopy to
place them at his disposal, .

Shri C. D. Deshmukh: I thank you.

Lala Achint Ram (Hissar): What
about help to political sufferers?

Mr. Deputy-Speaker: I cannot allow
this sort of debate.

Kumari Annie Mascarene (Trivan-
drum): On a point vof information,
Sir, the Finance Minister in the
course of his reply while referring to
an allegation against the police un-
necessarily molesting and harassing
Harijans, said that the allegation was
baseless. I wish to draw the Finance
Minister's attention to a report in
the Times of India of yesterday where
a sub-inspector was _ suspended for
illegally keeping a Harijan In cus-
today. A habeas corpus petition was
moved in the High Court and it was
declared before the Court that he was
not in custody. A petition was sent
to the Home Minister—he is here now
—and he ordered enquiry, The ins-
pector was found 111!1&? and was sus-
pended. May [ know whether the
allegations are really baseless?

Shri C. D. Deshmuokh: I do not
know what conclusion ig to be crawn.
Considering that Harijans are about
seven l!akhs in a population of 35
lakhs, it is possible that there is a
case in which the molestation s
against some one who happeéns tp be
a Harijan. But. when one says thgt
Harijan women are molested bv the
police. that kind of allegation assumes
a general character. My intention
wag to deny that there was any such
conscious or Reneral molestation of
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Hgrijans as a class. Even so, I should
be very glad to have the particulars
so that we .could follow them up and
perhaps visit the offender with the
same punishment with which the offi-
cer has been wvisited.

Some Hon, Members rose—

Mr. Depuiy-Speaker: What is this?

Shri Birem Dutt: I want a clarifi-
catlon of the statement......

Mr, Deputy-Speaker: If any state-
ment is wrong, hon. Members can
«certainly say. But, to say I would
like to {ring this statement to notice,
where is the end to this debats?

PERSONAL EXPLANATION BY
SARDAR LAL SINGH

Sardar Lal Singh (Ferozepur- Lu-
dhiana): Bir. I came to learn that on
the 28th April, in answer to a auestion
by a Member, the hon. Minister of,
Food sald that the Director of Agri-
culture, Punjab, had recommended a
firm or factory as of very old stand-
ing, doing fruit preservation work
and that upon enquiry it was found
that no such firm existed. I was the
Director of  Agriculture in Punjab
and I deny the allegations, .

Firstly, although it is hardly fair to
pick out one case out of thousands
disposed of by me in official routine,
ye!, even in this case, I am prepared
to stand by my recommendation.

The facts of the case, to the best
of my recollection, are that there was
a garden in Simla Hills which was

one of the biggest and the best
gardens existing for decades., und
which, for its highest quality of

fruits, was winning prizes in provin-
cial fruit shows for~years, and where
a lot of fruit used to Ho to waste.
Ags Director of Agriculture and in
charge of fruit industry, it was my
bounden duty to encourage garden
owners to take to fruit preservation
in the national interest. I did induce
the owner of this garden to take to
this industry, to utilize the fruits and
prevent them from going to waste,
and | recommended the case ‘o Gov-
ernment. Even now, [ cannot can-
celve of @ garden with better facili-
ties to starl this industry.

Secondly. it was the Cenfral Gov-
ernment officers who were to see that
all conditions were complied with by
the owner of the garden before licence
was given tb start the factory and
subsequently to ensure that sugar
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given was not misused, and with all
these I had no concern.

Thirdly, the case was found to be
one of Intrigue and conspiracy bet-
ween certain Individuals and 'non-
observance of certain formali.ies
and discreetness involving no question
,of dishonesty and the accused per-
sons were adjudged innocent by the
court and honourably acquitted not
only legally but even morally, so
much so that the chiéf man complain-
ed against was subsequently selected
as the best person to be sent abroad
for training at Government cxpense,
and there was no question of dismissal
of anybody.

I am sorry that not only in any
answer to thig question, but during the
debate on the Budget last month, the
hon. Minister did not correctly re-
present my recommendation and
m it appear that I was tp blame
in is connection. Suon after 1the
Budget I requested the Prime Minis-
ter to go into this matter, and I offer-
ed to abide by his own decision and
he was to be the sole judge. I very
much regret that such an insinuating
statement should have been made by
Hie hon. Minister on the floor of the

ouse,

’

I find further from the proceedings
of the 28th April that when the hon.
Minister was asked a supplementary
question whether the Director was
proceeded against or adver entry
was made in his character roN, he re- .
plied that it was for the Punjab Gov-
ernment to say, thereby creating an
impression that all was not well with
my record of service. Even at the
risk or immodesty, but to vindicate
my honour. I wish to state to the hon.
Minister that, what t, speak of ad-
verse remarks, not only was I award-
ed personal pay as also pension,
higher than pay and pension previous-
ly provided for the Director, but the
Punjab Cabinet, presided over hy
the Governor himself, sent to me g
formal resolution of thanks for the
valuable services rendered.

Further. I received heaps of en-
comiums from leaders of all political
parties including the Congress in the
Punjab Assembly session for merite-
rious services rendered. and for con-
verting the Province from g deficit to
a surplus one. And in support of
above. I am submitting herewith the
attached papers showing what those
in a.pusition to judgs my work 8
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close quarters thought of my achieve-
ments, and you will kindly note, Sir,
that my record of service Is of the
highest possible calibre that any Gov-
eromzat servant can ever aspirg to,
and of which my country can feel
justiy proua.

AIR CORPORATIONS BILL
Shri Seshagiri Rao (Nandyal): I
present a petition alx%edc_by a peti-
tioner regarding the AIr Corporations
Bill, 1853,

Mnr. Deputy-Speaker: Where is the
petition?

Shri Seshagiri Rao: I have already
submitted it.

STATEMENT RE ACCIDENT TO
NAINI TAL EXPRESS

The Minister of Railways and
Transport (Shri L, B. Shastri): [ am
sorry, Sir, that when you callel me
first, 1 was not present in the House.

Mr, Deputy-Speaker; Is it a very
long statement?

Shri L. B. Shastri: No. It (a3 very
short.

Shri C. D. Pande wanted to get
some information regarding the re-
cent accident near chcha. I have,
therefore, thought it proper to place
before the House the information we
have so far received,

On 29th April, 1953, at about 21:40
hours, 307 Dn. Naini Tal Express
from Kathgodam derailed between
Kichcha and Baheri stations on the
Kathgodam-Bareilly single line sec-
tion of the North Eastern Railway.
The train®engine and the four coaches
behind it capsized and the following
three coaches derailed and the last
four coaches remained on the line.
As a result of this accident, the
engine fireman and the khalasi died
on the spot and the driver succumbed
to his serious injuries jn the hospital
and 'nine third class passengers and
one without ticket were inijured, one
of them grievously. The nine injur-
ed passengers with simple injuries
proceeded onwards after having been
rendered first ald first by the train
Guard apnd then by the Baher! doc-
tors, and the driver and the npassen-
ger with grievous injuries were ad-
mitted as indoor patients in the hos-
pital at Baherl. The passenger {s
reported to be progressing ‘in the
Izatnagar Civil Hospital to which he

Pepsu

has subsequently been shifted. The
Station Master, Baheri, with two
local ducters left by motor lorry for
the site of accident at 22:45 hours
and the medical relief train with Dis-
trict Officers left Barelly at 43:03
hours reaching the site at 0:54 hours.
Through iocal help including the co-
operation of the Sugar Factory at
Baheri, drinking water, milk and
other such facilities were provided
for train passengers. Regional Offi-
cers from Lucknow and the Senior
Deputy General Manager from
Gorakhpur alsgp proceeded to the site
of the accident,

Transhipment of trains was urrang-
ed as the Civil and Police o'Mclals
were reluctant to allow the restora-
tion of the line pending completion
of their enquiries on the spot and
inspection by the Government Inspec-
tor of Railways. In the meantime,
a diversion has been laid over which
through communjcation has been res-
tored at 5:30 hours on 1st May, 1053,
The first traln tp pass over it was 308
Up at 7:30 hours on 1st May, 153,

Enquiry by the Government Inspec-
tor uf Railways has been fixed to
commence on 2nd May, 1953,

It is not yet possible to ascertain

even the prima facie cause of the
accident,

—

DEMANDS FOR GRANTS—PEPSU

DemaND No. 1—LAND REVENUE
Mr. Deputy-Speaker: Motion is:

“That a sum not exceedin
Rs. 28,33,800 be granted to thg
President, out of the Consolidated
Fund of the State or Patiala and
East Punjab States Union to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the
Year ending the 3Ist day of

March, 1954, In respect of ‘Land
Revenue'"”

DemanNp No. 2—StATE Excise DuTies
Mr. Deputy-Speaker: Motion Is:

“That a sum not exceeding
Rs, 1248900 be granted to the
President. out of the Consolidated
Fund of the State of Patialg snd
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
flﬁ! y?rlgn“d!nf the 3lst dav of

arch, . in rreoect ‘Sta
Excise Duties’.” - $ Sone
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DeEMAND No. 3—STAMPS
Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 42,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
the {lear ending the _31st day of
March, 1854, in respact uf
‘Stamps”.’

DemaND No. 4—FOREST

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs, 9,40,500 be granted to the
President, out of the Consolidated
Fund of the State of Patlala and
East Punjab States Union to
complete the sum necegsary to
defray the charges which will
come in course of payment during
the year ending the 3Tst dav of
March, 1954, in respect of ‘Forest’.”

DeEMAND No. 5—REGISTRATION
Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 15000 be granted to the
President, out of the Cunsolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary tn
defrav the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Regis-
tration’."

DeEMaND No. 8—CHARGES ON ACCOUNT

oF Motor VEHICLES ACTS
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 57,500 be granted to the
President, out of the Consolidated
Fund of the State of Patialg and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Charges
on account of Motor Vehicles
Acts'.” .

DeMAND No, T—OTHER TAXES AND
DuTiEs
Mr, Deputy-Speaker: Motion is:

“That & sum not exceeding
Rs, 2,62,400 be granted to the
President. out of the Consolidated

Fund of the State of Patlala and
East Punjab States Union 0
complete the sum necessary to
defray the charges which will
come in course of payment during.
the year ending the 31st day of
March, 1954, in respect of ‘Other
Taxes and Duties'.”

DEMAND NO. B—IRRIGATION
Mr. Deputy-Speaker: Motion is:

““That a sum not exceeding:
Rs. 20,05,300 be granted to the
PresidentT out of the Cunsolidated
Fund of the State of Patialg snd
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in cvurse of payment during
the year ending the 31st day of
Mar.cH, 1954, in respect ot ‘Irriga-
tion'.

DeMAND No. 9—MINISTERS AND ADVISER

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs 1,53,100 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in cuurse of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Minis-
ters and Adviser's”

Demanp No. 10—STATE LEGISLATIVE
ASSEMBLY

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2,20,900 be granted to the
President, out bf the Cunsoclidaled
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necesBary fo
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of 'State
Legislative Assembly".”

DeEmanp No. 11—ELECTIONS FOR
LEGISLATURES

Mr. Deputy-Speaker: Mdtlon is:

“That a sum _not exceeding
Rs. 1.68.600 be granted to the
President, out of the Cunsolidated
Fund of the State of Patlaly .n1
Fast Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during °
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the year ending the 31st day of
March, 1954,
tions for Legislatures’.”

DeMaND No. 12—CHIigr MINISTER'S AND

ADVISER'S SECRETARIAT

Mr. Deputy-Speaker: Mo®on is:

“That a sum not exceeding
Rs. 46,800 be granted to the
President, out of the Cunsolidated
‘Fund of the State of Patiala znd
East Punjah States Union to
complete the sum necessary to
defray the charges which will
come in cvurse of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Chief
thl?rlgter‘s and Adviser's Secreta-
riat'.

Demanp No. 13—HoME DEPARTMENT

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs, 345600 be granted to the
President, out of the Cunsolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in cvurse of payment during
the yeur ending the 31st day of
March, 1954, in respect of Homae
Department'.”

DEMAND Nd. 14—FINANCE DEPARTMENT

Mr. Deputy-Speaker: Mofion is:

“That a sum not exceeding
Rs. 221,000 be granted to (Le
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Unjon to
complete the sum necessary to
defray the charges which will
come n’'course of payment during
the year ending the 31st day of
March, 1954, 1n respect of ‘Finauce
Department'.”

DEMAND Nc_:. 15—REevENUE DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs 1,66.700 be granted to the
President, out of the Consolidated
Fund of the State of Patialg und
East Punjab States Union ‘o
complete the sum necessary to
defray the charges which will
come in course of payment during
g:r g;aeafg ﬁn?m' the 31st day of

. , in respect of ‘Reven
Department’.” Bevsine

in respect of ‘Elec-
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DeManp No. 16—EDUCATION AND
HeaLTH DEPARTMENT

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding
Rs. 60,400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day uf
arch, 1954, in respect of ‘E.d'l;lc&-
tion and Health Department’

Demanp No. 17—DEVELOPMENT
DEPARTMENT

Mr. Deputy-Speaker: Moflag is:

“That a sum not exceeding
Rs. 63,500 be granted to the
President, out of the Cunsolidated
Fund of. the State of Patiala and
East Punj;b States Unian }o
col ete the sum necessary 'O
dentxlg')Lr the charges which will
come in course of payment durlni
the year ending the 31st day o
March, 1954, in respect "of 'Deve-
lopment Department’.”

DemanND No. 18—INDUSTRIES, SUPPLIES

AND LABOUR DEPARTMENT

Mr, Deputy-Speaker: Motion is:
“That a sum not exceeding
Hs. 79,000 be granted to the
President, out of the Cunsolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray fle charges which will
come in course of payment dur
the year ending the 3lst day o
March, 1954, in res of 'Indus-
tries, Supplies and Labour Depait-
ment'.” )

DeMAND No. 19—REHABILITATION

DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“That & sum not exceeding
Rs, 1.10,000 be granted to the
President, out of the Consolidaied
Fund of the State of Patiala and
East Punjab States Union to
complete ~the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Rehabi-
litation Department’.”

Demanp No. 20—LAaw AND LocaAL Skur

GOVERNMENT DEPARTMENT

L ]
Mr. Deputy-Speaker Motion is:
“That. a sum hnot exceeding
Rs. 1,31,100 be granted to the
President, out of the Cunsolidaied
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Fund of the State of Patlala and
East Punjab States TUnion to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of

March, 1954, in respect of ‘Law -

and Local Self Government De-
partment’.” :

DEMAND No. 21—CoMMIi1SSIONER

Mr. Deputy-Speaker: Mofion is:

“That a sum not exceeding
Rs. 45200 be granted to the
President, out of the Cunsolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to

defray the charges which will

come in course of payment durin
the year ending the 31st day o
March, 1854, in respect of ‘Com-
missioner”.” -

DEmMAND No. 22—DiIsTRICT ADMINIB=

TRATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs 12,08.500 be granted to the
President, out of the Consolidated
Fund of the State of Patialag and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment durln
the year ending the 31st day o

March, 1854, in respect oy ‘District
Administration'’.” or e

Demanp No. 283—Crvi SuppLiEs
DIRECTORATE

Mr. Deputy-Speaker: Motion is:
“That & sum n7t exceeding

Rs. 471,500 be granted to the

President, out of the Cunsolidated
Fund of the State of Patialag and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of nayment during
the year ending the 31st day of
March. 1854. in respect of ‘Civil
Supplies Directorate’.”

DeManp No. 24 —ADMINISTRATION OF

JusTiCcE
Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 9.13500 be granted to the
President. out of the Consolidated

g_n{d\ the State of Patiala and.
st P

unjab States Union to

compl the sum necessary to
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defray the charges which. will
come in course of payment during
the year_ending the 31st day of
March. 1854, in respect of ‘Admi-
nistration of Justice'.”

L]
Demanp No. iS;JA‘H.R AND JUDICIAL

K-UPS
Mr, Deputy-Speaker: Md%fon is:

“That a sum not exceeding
Rs. 7.55.000 be granted to the
President. out of the Consnlidated
Fund of the State of Patlala and
Fast Punjab ' States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954. in resvect of 'Jalls
and Judicial Lock-ups'”

Demanp No. 26—PoLice

Mr. Deputy-Speaker: Mofion is*

“That a sum not exceedlng
Rs, 58,13.800 be granted ty the
President. out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union 1o
complete the sum necessary t»
defray the charges which will
come in course pf payment during
the year ending the 31st day of
March, 1954, in respect of ‘Police’.”

Demanp No. 27—EDUCATION

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 63.44.300 be granted to the
President. out of the Cunsolidated
Fund of the State of Patiala and
East Punjab States Union ‘o
complete the sum necessary to
detray the charges which will
come in course of payment during
fhe vear ending the 31st day of
March, 1954, in respect of 'Edu-
cation"”

DtM&.N'D.NO. 28—MEDICAL
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 23.89.700 be—granted fo the
President. out of the Cunsolidated
Fund of the State of Patiala. and
East Punjab States Union 1o

ompléete the sum necessary (o

éfray the charges which will

e in course of payment during
the year ending the 31st dav of
Mlarf;h, 1954, in respect of ‘Medi-
cal')

Pepsu ' 5638
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DemManp No. 20—PusLic HeaLTH
Mr. Depufy-Speaker: Motion is: )

. "THat a sum not exceeding
Rs. 851,300 be g‘ﬂintég to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in cuurse of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Public
Health'.”

Demanp No. 30—AGRICULTURE
Mr. ‘Deputy-Speaker: Motion is:

That a sum not exceeding
Rs. 24,60.400 be granted to the
President, out of the Cunsolidated
Fund of the State of Patiala and
East Punjab States Unien to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
%’ﬁargg. 1854, In respect of Agricul-
ure’,

DeMAND No. 31—VETERINARY
Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 441,700 be granted to the
President, out of the Consolidated
Fund of the State of Patialg and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment durin
the year ending the 31st day o
March’. 1954, in respect of ‘Veteri-
nary'."

DeManp No. 32—Co0-OPERATION
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 3.71,700 be granted to the
President, out of the Consoliduted
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the .charges which will
come in course of payment during
the year ending fhe 31st day of
March. 1854, n respect of ‘Co-
operation".”

Demanp No. 33—INDUSTRIES AND
SuPPLIES

Mr. Deputy-Speaker: Motion is:

“That & sum not exceeding
Rs. 957000 be granted to the
President. out of the Consolidated
Fund of the State of Patiala and
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East Punjab States Unjon. to
complete the sum necessary {5
defray the c¢harges wNich wilt
come in course of payment during
the year ending the 31st dav of
March, 1954, in respect of ‘Indus-
tries and Supplies'.”

DemanDd No. 34—MISCELLANEQOUS
DEPARTMENT

Mr. Deputy-Speaker: Motion is

“That a sum not: exceeding

. Rs, 401,300 be granted. to. the

President, vut_of the Consolidated
Fund of the Stafe of Patiala and
East Punjab States Union to
complete the sum necessary {o
defray the charges which will
come In course of payment durin
the year ending the 31st dav o
March, 1954, in respect of ‘Miscella-

neous Departments’,

DEMAND NoO. 35—PUNJABI DEPARTMENT"

Mr. Deputy-Speaker: Motlon is.

“That a sum not exceeding
Rs. 1,04.300 be granted to the
Presjdent, vut- of the Consolidated
Fund of fhe State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Punjabl
Department'.”

Demanp No. 36—Civi WoRks
Mr, Deputy-Speaker: Moflon is

“That a sum not exceeding
Rs. 95.68.500 be granted to the
President, out of the Consolidated
Fund of the State of Patlala nnd
Fast Punj& States linion to
complete the sum necessary to
defray the charges which wlll
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Civil
Works"."”

DeMAND No. 37—ELECTRICITY SCHEMES:

—WoRrkING EXPENBES
Mr. Deputy-Speaker: Moffon is

“That a sum not exceeding
Rs. 21,15.800 be gran to the
President, out of the solldated
Fund of the State of Patiala and
East Punjab States Unlon to
complete the sum necessary to
d¥tray the charges which will
come in course of payment during
the year ending_the 31st day of
March. 1954, in respect or ‘Electri-
city Schemes—Working Expenses’.’”
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DEMAND No. 39—Privy Purses anp
WANCES OF INDIAN RULERS

Mr. Deputy-Speaker: Motion .ls:

_“That a sum not exceeding
Rs. 4,43,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
Fast Punjab States mion to
complete The sum pecessary to
defray ‘'the charges which will
Come in course of payment during
‘the year ending the 31st day of
March, 1854, In respect of ivy
Purses and Allowances of Indlan
Rulers.”

DeEMAND No. 40—SUPERANNUATION
ALLOWANCES AND PENSIONS

‘Mr. Deputy-Speaker: Motion is.

“That & sum not exceeding
Rs. 10,32,500 be granted to the
President, .out of the Consolidated
‘Fund %f the State of Patiala ard
East Punjab States Union to
-complete tHe sum necessary to
.defray i!u charges which will
come jn course of. payment during
the year ending the 31st day of
March, 1854, {n respect of ‘Superan-
‘nuativn Allowances and Pensions’.”

DEMAND NO. 41—STATIONERY AND
PRINTING

"Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
“Rs 8,04200 be granted to Lhe
‘President, vut of the Consolidated
"Fund of the State of Patiala and
East Punjab States Unign to
complete The sum necessary fo
defray the charges which will
come in course of payment during
the year ending the 31st day of
"March, 1954, in respect of ‘Statio-

* "

-nery and Printing’.

DeMaND No. 42—MISCELLANEOUS

‘Mr. Deputy-Speaker: Motion is:

“That a sum nut exceeding
Rs. 7.44900 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Unlon to
complete the sum necessary to
defray the charges which will
come in course of payment during
‘the year ending the 31st d%-o‘t
March, 1854, in respect of ‘Mis-

cellaneous'.”
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DemManp No. 43—EXPENDITURE ON
Di8PLACED PERSONS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 0,74,100 be anted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Pugjab States Union to
complete the sum necessary to
defray fhe charges which will
come in course of payment during
the yvear ending the 318t day of
March, T9%3, in respect of ‘Expendi-
ture on Displaced persons’.”

DemaNp No. 44—MISCELLANEOUS AbD-

JUSTMENTS

Demanp No.

BETWEEN CENTRAL
STATE GOVERNMENTS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2700 be granted to the
President, out of the Consolidated
Tund of the State of Patlala and
East Punjab States Union to
complete the sum necessary to
defray the charges wHhich will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect ot ‘Mis-
cellaneous Adjustments between
Central and State Governments'."

AND

Demanp No. 45—CommuniTy DEVELOP-

MENT PROJECTS
Mr. Deputy-Speaker: Motion is'

“That a sum. not exceeding
Rs. 8,58300 be granted to the
President, vut of the Consolidated
Fund of the State of Patiala and
East Punjab States Union to
complete fne sum necessary (o
defray the charges wHich will
come in course of payment during
the Kear ending the3lst day of
March, 1954, in respect of Cum-
munity Development Projects'.”

48—CONSTRUCTION OF

IRRIGATION, NAVIGATION, EMBANKMENT

AND DraINAGE WoOBKS
Mr. Deputy-Speaker: Motion is:

“That a sum nut exceeding
Rs. 36.90,700 be granted to the
President, out of the Consolidated
Fund ot the State of Patiala and
East %unjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year endlng the 31st day of
March, 1054, in respect of ‘Cons-
truction of Irrigation, Navigation,
Embankment and Drainage
Works".”
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DemMmanp No. 47—Cwabrrar OUTLAY ON
ScHEMES oOr AGRICULTURAL IMPROVE-
MENTS AND RESEARCH

Mr. Depuiy-Speaker: Mution is:

“That a sum not exceeding
Rs, 44,00,000 be granted fo the
President, out of the Consolidated
Fund of thé State of Paliala and
East Punjab States Union to
complete fhe sum necessary to
defray the charges which will
conte in course of payment during
the year ending the 31st day of
March, 1954, in respecf o ‘Capital
Outlay vn Schemes of Agricultural
Improvements and Research’.”

DeEmManp No. 48—CariTaL OUTLAY ON
MULTI-PURPOSE RIVER SCHEMES—
BHAKRA NANGAL PROJECT

'Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,42,87,700 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954. in respect of ‘Capital
Outlay on Multi-purpose River
?c?gpes—Bhakra WNangal Pro-
ect’.”

DEMAND No. 40—CapPrTAL OUTLAY ON
ScHEMES OF STATE TRADING

Mr. Deputy-Speaker: Motion Is:

“That a sum not exceeding
Rs. 1.42,87,700 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union to
complete fthe sum necessary to
defray the charges wMlch will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Capital

Outlay on Schemes of State

Trading'.”

DeMmanD No. 50—ApvaNcES BEARING
INTEREST

Mr. Deputy-Speaker: Moilon is

“That a sum not exceeding
Rs. 64,06,300 be grantedq to the
President, out of the Consolidated
Fund of the State of Patiala snd
East Punjab States Union to
complete the sum necessary to
defray the charges which will
come in ecourse of payment during
the year ending the 3lst dq of
March, 1954, in respect of -
vances Bearing Interest’”

127 PS.D.
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I have received a number of cut
motiong tog the Demands. Some of
them are not in vrder. I would there-
fore. invite the attention of hon.
Members to the following rules that
are to be observed in tabling cut
motions, which are of three kinds,.
refusall ofl supplies, ttoken cut and
economy cut:

(1) Refusal of supplies where the
Demand is sought to be re-
duced tg a nominal figure of
Re. one to oppose the policy
underlying the Demand.

(2) A token cut, say. Rs. 170 for
bringing pointed attention to
an individual grievance which
has to be specifically men-
tioned in definite terms su as
to enable the Guvernment to
Aanswer.

(3) An economy cut where an ex-
cessive Demand is sought to be
reduced by the amount that
is considered to be in excess
and for this purpose the
actual sub-heads and the very
amount by which the items
and sub-heads are sought to
be reduced has tg be given in
precise terms,

Applying this test, cut motions Nos.
11 and 27 are disallowed.

As regards No. 16 , I find that the
Member seeks to reduce the Demand
by Rs. 9,00,000 so as to discuss a spe-
cific grievance. namely, excessive ex-
rendlture due to increase in nclice
orce brought about to assist biswa-
daris as against the peasants, This is
also inadmissible,

In cut motfon No. 20, the total pro-
vision for Hazulj dispensary is Rs
52,700 whereas the Member wants to
reduce the total demand by Rs. 53,000
for this purpose. The amount by
which he wantg it to be reduced being
bigger than the amount which is being
asked for, this Is also inadmissible.

As regards No. 17, the words “let
loose by the police” are dlsallowed.

Cut motion No. 23, has been tabled
under Demand No. 34, as an economy
cut for Rs. 50.000 in respect of widen-
ing the “Kandaghat-Chail”. The
amount of Rs. 30,000 is artually oro-
vided under Demand No. 36, Civil
Works (ﬁue 264 of "‘Demands for
Grants—{lem No. 30). The cut motion
may be moved under that Demand.

As we have been observing for some
time past, I will allow such of the hon
Members, who want to move cut
motions, to send notice to the Secre-
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tary, regarding the cut motions they
would like to place before the House
which would be treated as moved in
the House, within 15 minutes sc that
I may tabulate them and place them
\before the House. In the meanwhile,
1 will allow hon. Members to speak.
There are as many as_ 50 Demands.
On important points on. Members
may proceed to discusg those cut
-motions. Hon, Members will kindly
bear in mind the principles which 1
referred tv in admitting these cut
motions. If notice had been given to
the hon. Minister tRrough the Secve-
tary regarding the points on which
attention wag sought to be focussed,
that would have been better.

The Minister of Finance (Shri C. D.
Deshmukh): I suggest, that when hon.
Members speak, they will kindly say
that they are speaking on Demand No.
34, 35, or whalever jt is. so that I
shall be able %0 note down.

Mr. Deputy-Speaker: Yes. Certain-
1y, hereafter in all discussion referring
to cut motions hon. Members who
have taken so much pains to table
cut motlons will also make up their
min? as and when they get an oppor-
tunity to speak, to say on what cut
motions they are speaking. Other-
wise, it will be g rambling discussion.

The Minister of Home Affairs and
Btates (Dr. Katju): May I, Sir, in a
purely objective manner, not as a
Minister but as an ordinary Member,
sey that the hon. the Finance Minister
in his one-hour speech has dealt prac-
tically with evéry point raised in the
cut motiong and. therefore, the House
might be befter employed in taking
up other legisative work after passing
the Budget.

Hon. Members: No, no,

Dr. Katju: This is the fact of the
matter. My hon. friend _has taken
immense pains: cver{ single matter—
even the closet detall—has been gone
into and. without disrespect to him,
probably he will ba repeating himgelf
and the hon. Members will be repeat-
ing themselves. I only make this
suggestion in the interest of the time
of the House.

Mr. Deputy-Speaker: In view of the
fact to which the hon. Minister of
Home Affairs and States has drawn
our attention, there need not be any
further reference to those matters
which have been discussed at length
and with respect to which the hon.
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the Finance Minister has also
answered at length. It is un-
necessary and will be taking up
the time of the House. If there
are any additional polnts- arising out
of the cut motions in relation to any
articular Demand, which have not
n referred to earlier in the proceed-
‘Ings, they may be taken up.

Shri Punnoose (Alleppey): Earller
we spoke in a general way, but now
is the occasion for specific points be-
ing discussed.

Mr. Deputy-Speaker: So far as gene-
ral matters are concerned, every Mems-
ber from Cape Comorin to Himalayas
can talk, but with respect tn specific
Demands I will give preference to hon.
Members from PEPSU, then closeby
Punjab, and then proceed to the rest
of India. In that order, 1 will cal
hon. Members. (Interruption). The
whole body is not attended to when
there is a cut on a finger. Therefore,
I will address myself to a particular
cut—a particular grievance or an eco-
nomy cut etc:

Dr. N. B. Khare (Gwalior): This Is
parochialism.

Mr. Deputy-Speaker: The Budget
itself refers to a State.

Sardar Hukam Singh (Kapurthala-
Bhatinda): We have just heard....

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly say on what Demands
he speaks and what is the pvint that
he is raising and the cut motions to
which Demand.

Sardar Hukam Singh: Nos.
13, Sir.

Mr. Deputy-Speaker: I will also
note down side by side. What is the
cut motion?

Sardar Hukam Singh: I will speak
on the Demands,

Mr. Deputy-Speaker: Demands Nos.
9 and 13. Has the hon. Member tabl-
ed cut motions?

Sardar Hukam Singh: There are
some cut motions also in my name.
But I will speak chiefly on the De-
mands.

Mr. Deputy-Speaker: Cut wmotlon
No. 45 refers tg “Adviser’s role”.

* Sardar Hukam Slogh: It is ‘rule’.
Somehow it has been printed as ‘role”.
I would rather concentrate on the De-
mands, than on those cut mutions.
Both will be discussed making a rel!‘b;

9 and

rence to the vut motions as well.
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chief object will be to confine my re-
marks to Demands Nos. 9 and 13.

Mr. Deputy-Speaker: Hon. Members
have not all of them addressed them-
selves tp these pvints. If a ‘Rs. 100
cut motion’ is there, it must be a spe-
cific grievanee. If it is reduced to
Re. one, it is a matter of policy, so far
as Adviser's rule is concerned, If it
is Rs. 101 cut under other heads, then
economy can be made. Anyhow, I
would not be strictly adhering to it.

Sa;'dar Hukam Singh: The Demands
alsg are before the House.

Mr. Deputy-Speaker: Cut motlons
generally on those Demands. There
are cut motions here generally on
the Demands. It will be once again a
general discussion. Anyhow I shall
not be too critical about this matter
this time.

Bhri Namdharl (Fazilka-Sirsa):
Those people who had not got the
honour of speaking before should be
given preference. These people had
already got a chance,

Mr. Deputy-Speaker: No other hon.
Member stood up.

Sardar Hukam Simgh: I would be
glad to forego my right in favour
of my hon. friend if he is very
anxious.

Shri Namdhari: We should be given
a free hand.

Sardar Hukam Singh; If hon.
friend allows me to speak, I will res-
trict myself......

Mr. Deputy-Speaker: Let there be
no controversy. After all I will call
the hon. Member next.- -

Sardar Hukam Singh: We have just
been listcning to the very interesting
speech of the hon. the Finance Minis-
ter. The lovable, amiable way in
which he put all those facts, certainly
they do appeal to everybody here. I
was certainly conscious uf the pain
that he was feeling in him when he
was discussing certain questions which
he characterised afterwards as un-
pleasant, and then he came to the
pleasant part of the heads. Surely, I
feel the some kind of pain when I
have to discuss them. I am not glad
or jolly tn refer to these facts. be-
cause I also feel that it should not
be a debate or a discussion on ovarti-
cular individual® or particular sec-
tions. That is not dignified and I
have also reluctantly to refer to them.
But some times a person or a Member
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is compelled to make mention of them
and we may say that the hon. Minis-
ter felt compelled because he had to
reply to certain allegations that had
been made.

Then there was an observation
which I noticed very much—that many
high posts are held by Sikhs. Nobody
denies that. It is very unfortunate
that such is the position. And I feel
that that is the rvot cause of all
trouble. Yes, because those persons
who go from outside, they cannot

* adjust themselves to the background

that has brought about that circums-
tance. This was my complaint yes-
terday as well. They do not see how
it has come about. These are Sikh
States. Nobody can deny that, gnd if
one outsider goes there and finds that

,there are not persons from the east

of India, south of India or the west
of Indla. and also that there are many
high posts held by Sikhs, then per-
haps feels nervous, and the action
taken—very honestly it may be—up-
sets a section of the community, a
section of citizens.

Some hon. Member said that there
was Kaka raj, that those sons
biswedars or jagirdars are
high posts. I think that is a inatter
that could not be avoided, because
they were already there and the Cove-
nant is there. Now it has to be decid-
ed—and I would_request the hon, the
Finance Minister to téll me—whether
it is the policy to accept those circums-
tances that are fhere or whether It is
the policy that something de mnovo
should be done and some percentage
according to population or according
to any other consideration that pre-
vails in other parts of Indla should
be fixed and such changes should be
brought about that the position
whereby those persons who hold those
high pusts—of course under special
circumstances—should be sp adjusted
or numerically, I should say, changed
that the present conditions do not

 exist. What we feel nervous about

i« that the outsiders when they go
there, however honest they might be—
and I have nothing to say about the
Adviser: perhans, T was  misunder-
stood; I did not say anything per-
sonally against the Adviser: I have
said that and even now [ sayv I have
no charges to be brought against the
Adviser—but when some outsider
goes, he does not know the circums-
tances and begina to work up on the
things that are brought to his notice,
When he finds that in contradiction
to other parts of India there is a large
number nf Sikhs serving there. then
perhaps he feels that there has been
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some favouritism, some nepotism,
some this ‘ism’ or that ‘ism’ that he
shoud try tb removel. He may be
very honest and about the opresent
Adviger, 1 know nothing. It is said
that when he had gone there on the
10th ﬂvening. and had spent only the
11th March there, how could he have
known what the antecedents of each
and every officer were? We cannot
helieve that he applied his own mind
before deciding about the changes
that were to be brought about.
Either he carried certaln prejudices
from the Centre or he had some ad-
visers there who found access to his
ears and they misled him into actions
which were not warranted. Nobody
is against the removal or dismissal of
any dishonest officer. I assured yes-
terday also and I do it even now that
we will be prepared to give every
support to the Adviser or whatever
authority that might be, whgo engages
himself in the purification of services,
to the toning up of the administration,
I¢ thers are corrupt officers, certainly
throw them out, charge-sheet them,
prosecute them; do it by all means.
And the Adviser will get every co-
operation that he wants. The diffi-
culty is that before he could have
that vpportunity, as I said just now,
we can only say that either he had
certain prejudices that were carried
from the Centre, the States Ministry,
or he was misguided and misled by
those persons who were there to give
him such advice. He ought t, have
been more cautious and careful and
taken some time to study belore pass-
ing such orders in so short a time.
That was the allegation that we made
and even now we stick to it

Then again, mention has been made
in a very pleasant manner—and I
mav say humorous manner as well—
that we made charges agalnst one offi-
cer and that an enquiry was being
made against that officer, who had
been promoted to the pust of Deputy
Commissioner. We are told that he
was already holding or officlating as
such snd that the allegations against
him were that he aad cancelled
certain arms licences, that ke
had gut cut down certain branches
of dead trees that were in his own
premises and the third was that he
cancelled certain loans, perhaps. Now,
it lnoks quite innocent. On the infor-
mation that the hon. Finance Minister
has got, I feel, he must have been com-
vinced that these charges ‘'were
frivolous......

Shri C. D. Deshmukh: Not that they
were frivolous but that they wese not
8p serfous...... .
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Sardar Hukam Singh: ...... that they
were not gp serious as to warrant any
action......

Shri C. D, Deshmukh:......as to pre-
vent his being promoted as officiating
Deputy Commissioner of a small
triet in circumstances ~where tnere
was a shortage of officers.

Sardar Hukam Singh: Very good,
they were not so serious as could have
prevented him from being promuted
o be in charge of a district which was
a very small one and when there was
a deflciency of such officers. This is
exactly what the hon. Finance Miniscer
has now said. But these charges
may be so simple in cold print; they
might look very innocent; they might
not appear as serious. But, take one
instapce out of this, the cancellation
of arms licerices. The charges are
that he cancelled the licences of the
arms of the Members of a certain
political party and that was to help
a particular political party in the
elections. Even the licences of the
candidates were cancelled and that he
did deliberately to help one political
party. It was done with that inten-
tion and when that officer is restored,
could it be considered so simple?
Could I not have the impression that
the Adviser is there top be set up that
party which at that time was started
and helped "By “thosg officers? Could
not other parties carry that convivtion
that he is really there to help that
party? I do not lay that charge. If
that conclusiofi” Is drawn, could you
blame any wperson, especially those
persons whose licences were cancelled
because they belong to a particular
party or because they wanted to elect
a particular party, threfore tiheir
licences were being cancelled? I do
not know fhe facts—I accept all the
facts mentioned by the hon. Finance
Minister—it is far from me to doubt
anything saild by him. But, I really
say with all humility that he also gets
information from other persons. It
rr:iav be the enquiry has been complet-
ed.

Shri C. D. Deshmukh: My informa-
tion is thail the enquiry haf not been
completed; it is still in progress.

Sardar Hukam Singh: That enquiry
was still in progress and thig” Adviser
has judged that these charges rre so
innocent and so simple and not so
serious that the person is entitled to be
promoted as D. C, It may be a small
district and it may be that there is a
dearth of officers. All fRese things
conceded, is it justified that when
that enquiry is pending, the Adviser
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should judge him fit to be promoted?
It has still to be found whether those
charges are justiied whether there
is some truth in it. If he is absolved
and if had been acquitted of these
charges and discharged then it is
different. Now, there should be no ap-
rehensions that nothing unjust would
done tp that officer, when the States
Ministry fs there, the Adviser is there
and when the Central Government is
there, he could feel confident that jus-
tice would be done to him. But, is it
fair that before the enquiry was con-
cluded, before any decision was
arrived at; fhe Adviser should sdy that
he dvues not think these chdfges to he
so serious as to prevent him from
being promoted and put in charge of
a district? That is the complaint;
otherwise we do not say that the Ad-
viser hud done something With some
other mvtive. This action of the Ad-
viser may be unintentional. But, I
can say there are other officers who
are advising him and misleadirig him.
That man may be innocent, but, cer-
tainly, the way in which he Behaved
must lead one to the conclusion, the
irresistible conclusion that these deci-
signs are being taken with some uther
motive,

Advantage has been taken of some
word, It has been said that no Sikh
officer has been removed or discharged.
It may be, that they have not been
removed or discharged; they may have
been demoted, ur transferted to somes
lower post and some _other action
taken, We do not insist, or really we
do not say that they have been thrown
out of employment, but the charge
was that they had been deprived of
their charge as heads ol those insti-
tutions” where they were working and
they have been gut on same inferior
posts. If they had been removed or
discharged that is a different thing
altogether. What I would like to
know is whether it is not a fact that
subordinates and juniors of these
officers have been brought from other
posts, and asked to take charge of
their posts.

Then, another interesting thing was
said and I should not have expected it
from the hon. the Finance Minister at
least. He said that these decisions
were taken by officers who themselves
were Sikhs. I assure him......

8hri C. D. Deshmukh: I sald recom-
mendations made.

Sardar Hukam Singh: That is all
right_.nd lt assure him that if he has
a mi 0 something he can t
mnunendgﬁons from a Sikh or‘.l
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Hindu or anybody. There would be
no hitch if he just shows his inclina-
tion that he has to do a thing and
that inclination was apparent soon
after the Advisers arrived, because on
the 11th or 12th orders were written
and conveyed to the officers to proceed
on leave. Those men did not know
that they had to proceed on leave.
When these notices were served on
them on the 12th, then they were told
that they had to apply for leave. The

, orderg were passed beforehand. These

are the things which ought to be look-
¢d intp with care and caution.

As | said, in the very beginning, 1
am very reluctant to refer to these
cases articularly—d6f this Sikh or
that Sikh. I do not like it and I re-
peat it again and again that jt pains
me to refer to them., But I put vne
question to him: is it that all dishonest,
all disloyal, all insincere and all in-
subordinate officers belong to one
clasg only? Why has not action been
taken against any vother officer? I do
not appeal for these officers. I am
not an advocate for those officers and
I do not hold any brief for them.
Certainly they must be removed if
they are found tv be dishonest. But
what impression will it really cieate
in the public mind and in the mind of
the educated persons? Would we
therefore be wrong Iif wé draw the
conclusion which we do?

Then, about the dacoities. It s
very good that the number wf dacoi-
ties have been reduced. We do not
want any credit for it. I may convey
this to the hon, the Finance Minister,
I am sorry that the hon. Home Minis-
ter is not in his seat, because he wiuil
support me when | say, that When he
went on his tour oy PEPSU and visit-
ed seventy or eighty villages where he
complained parallel Governments were
running, some tenants came out with
petitions that there was no law and
order and that the biswedars were
tyrannising them. The hon. Home
Minister himself had made a men-
tion of this to some persons, On
enquiry it wag found ‘hat the Cong-
ress members—even the Deputy
leader of the provincial Congress—
were running ahead of the Home
Minlister, putting their hands on those
persons and asking them to say this
and that. This was confirmed by the
Home Minister and I even now s
that the Home Minister will admit
whether it is a fact or not. This was
being done to denounce the Ministry
and people were being incited to com~
mit acts of lawlessness, so that the
Ministry might be brought n from
the office. Now, that opportunity is
gone. The Ministry no more.
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Therefore. these forces have now ralli-
ed round the Adviser. It is very goud.
I do not say that” we claim any credit.
The credit is to be apportioned bet-
between the Congress Party and the
Adviser. Let them divide _it among
themselves. I claim no credit for the
reduction of the crimes. Both of them
are responsible Tor the reductivn. All
credit to them. Let them divide 1t
in whatever proportion they like. 1
have no grudge against either of them.
I only want to bring one tact 1o the
notice of the House and that is that
the villages that were mentlonad by
the Home Minister were in the consti-
tuencies of those two Minlisters—the
denutv leader and the Civil Sunnlies
Minister., I should not hazard any
further insinuation,. We are glad
that at least now thuse very people
have given their portion of the produce
to the landlords. My only allegation
and accusation ig that they were with-
holding it, keeping it back, be-
cause of the encouragement given
by the members of that Party
and it Is a good feature that
now at least they are co-operat-
ing with the Adviser and those ele-
ments that were said tp be revolu-
tionary or rebellious or running a
parallel Government have been
brought round to a mood of co-opera-
tion with the Adviser,

 We arei glad of it We consider
it as a bright line in the horizon
because if law and order is restored
everybody would be glad, including
myself, I would be the happiest in
the world if that is done.

So far as the punishment of corrupt
officers and dishonest men, the cur
ing of lawlessness and the restora-
ition of law and order are concerned
we assure the Government and
through them the Adviser, that we
will give him every help, but he
should behave in a manner that not
only does he assure himself that he
is doing justice but create an im-
pression that he is not victimising
certaln persons simplf on the advice
of those who do not like them because
they did not fall a prey to their ma-
chinations, did not boost up the
Congress and refused to fall into
their hands. That should not be done.
He should be above party politics and
Eroceed in a judicious manner. Then
e will get the co-operation of every
body that 1is there, including our-
welvgs,

Shri C. D. Deshmukh: May I ask
one question of the hon. Member?
Has he been in personal contact with
the Adviser on any occasion?
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Sardar Hukam Singh: I have not
seen him go far,

Shri C. D. Deshmukh: I thought it
might be useful if they got together
ahd compared nvtes.

Sardar Hukam Singh: I have no
hesitation. Certainly, I will be pre-
pared to give him every co-operation
that he requires, provided he needs
it: If he does not want it, then I am
not going to.

ot vama fag (fror T@ra—
weq) : # faqreg A9 R0 AT Ay
& fawr F @ wEw w7 s avefe
waar Sgar g 1 fewis awmw R
oI ¥ FEew T @ R 3y
qordt fearddz #1¢ |

I & fawg Ao gw faame s
od §, a AT AR A ATA B AT
grwetfawar o ardfraer w1 S
o qTA a1 arar § | g fra W
s § e A wreaad Y gud afer
frar, | 9t s B sfaeETe-
& ww g d fF o fgem
Fmawr g, SR At g AR wfe
G Fra R ar @ @ wiesd
& o & T ¥ @@ a9 fawx
s g fr o fergera v vy wOw
¢ 9 fegmm S gd s @,
1 3% g fex A wfer s Ty
g1 I off wTUr AF A 4 /IRA-
wrfgear & HTETT 9T AE | AT AT
ggi o fad w9 9w & ofr TE s
X o s Tt |

q® "t weer: W R adf
Fara

oY vove fag: o o AN A
sgER A a WM RSP
wEAT ¥ | S AT ¥ A g F Avs
foared €, 4 #Te ¥ srardy § 1 el
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foraar a7 awTew fyor & S I
¥eg farga & A 39 & A=y @t
@ qfwsr @t o€ £ fF owew
vear & fr femi® @mq a5t
HT FeT rarg foar o @ E | I GT
¥ ¥ fawg & #r¢ fa veam g @Y
e el 71 gars ST FT ATHA @I
X fear ar & Forw #Y g gy afa-
T XA {1 TH | g OF ara fafewa
FETE e gw fegeart & Wi
& ay faal o1, fegait &1 ar qaoaAl
®T T qare TEIE | AT A OF €
FE? fTd IRNATTWF &
AE @E g O gETr  wWirsy Swrs
e & T

T@ T qTT QR & gE | |
oy F gy v et apiey fee ot
ool #Y arare o fagrd @ | qomdy
WIqT, WOr 7T, FAE WreT, Wgd
AT qE qa gy wrd s g 139 &
AT E 1 A ToreaTy fg=Y wr s
I sy ot oY gy W s
# at qeT Wrgar § £ 1% g arfew
wrwer g ? ag qoman §, fedv g,
qr Wragd S W et § v Ay
£ ? w7 wrer € ? Ty STdT w7 Ay
o Jo § 7 qwra F o aw ford
saar frwd, g W & fre®, wa wr
17 9% # ywifaw @ @} §, w@raw
&Y Wy I oY 7 A9 7 IR g
7w} ad wwife fear 7 3fer o
aATET §T GATE IS ISW@T ATAT §
I R 0F T EISE S
8 v griwm ¢ g o
T AT @ e Fogras wTaw w34
T ¢ ot ¥ a7 7y g WX
¥ awew g ¢ fe v qww

®Y gt wgoT A E 1 qgay femridt
FT IAEAT 8, TF FrAr T qrET TE
F §AT | WEA FF FT LI AT I
ATHT §F &7 ET Y e fet 7 A
g @ =g et &1 off madaee g
T TS FT 3T A1@A 6 gW @ A

“® T Tt TE A AWy Wl

safe &Y, 13 A AT &Y, AR ATEH-

| aTeEY, W R Y 4T g faEaEe

& 1 3T g feeft s sresETfasar
#T SYTET AT & 4 IAFT g9 faAwW
mt\’ltl

@ T I = & dar 4R
sfenag & s as T
Y o goRT OF At @ , S gy
& &l B oy e OF A AT
war e § fF S & o el e
g 9 7 fgmlt ®1 farerr 7Y € ool o
fr gt & g > T Frgé v g
&1 XE &1 §F aAr ) w & Sy
T OF TYEA Iog FY g ¥ frem
IEA v fE A A @A AT S ST
ax gl s st & qwfod IRy
fgY qg7 &1 afgwre ¥ faar o )
AT ® T F orw far et gmTdy
e wraT @, @ g feAry w1 e g
fd aa w1 arfrsTc 2 fear o ? 7g
A I FEEE XY @ AT | gH AW
X Q% W B FAH FEATE, 1 TG
wmer I AG § FwAY, ;@ SIS A
&Y awdY | ag WA AT orf F awA
g & fedy @t awat &1 O sweqy
® ww e g w fg=fr Y sreafgn som
o, fEly & o gF A FTH AT QAT
g g v s & e W @

t- qumt'
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[t Tgre fee]

AT HFTETd AT
wgm fr i & e W & R
qg oY oy GIHTT AT gAY iy o
39 qrfedt £ ageaT JTfed | S SrEEdr
& aud qgt fedt e g, ar qgrn
Ted § S Ry F €W # o oy
Y =nfed i e & sowe a9 gy
&Y qomaY | a7 At faremdf agAT SrewmA
Y & ST wTEA & ITH! AT €Y TTH
¥ g gferer gt wnfed 1 fey & far
& it a% #1E ®7d 7gi 9 A fear
T g de fe afe s dow %
B ) dear & e s R T &
fot g8 Fmfemrg | was e
Tt ot & A g ArgAT € i sror o
qWT ATIA TATAT & S9H AT T AT
qt frar #X fr forr a@l & fl ot
Ferert et oefY vy Foseamesr e
g, I7 Y 0¥ & 9 AR S =y
WTET T AT E AT T A I
fat & &® @E 1 & ar 3w
T ¥ "graaT & 919 &9 fE qomdy
& weel w1 ggraar & It g

10 AM.

FHATE THAE ? dmT AR
vy 5 g 2 e Y § ol
WA A qo froM &
& &Y qTU 9T I9H AT AT 1 g
B B1Y €1 * sravawar AE &
vy feomgy, e R R =
U W W LS W AT
TF PN AT TEH KT Aied,
SR FTAW FAT AEd AR W A
A *E@y T wifgd fv ag
Ry gara derd wRw oW
et ww & fmr 3w ar
%, fomen womm a T &% o

v fed s &, dfw gfe & of
AT goar 7 e ¥ N 7w AWmA-
ww ¢ fv oz Ry g fAadradn
wHE G war Avaw RN WH
GO & A AT AH | F R N
a9 ¥ qg AT HE fF o fam
W = § @ a7

sk & & ag wgm fe gk
R g M agr ac @ aa &t
gaar & Swaela wEw a@r |
a1 o T | femraet #Y agt ¥ T
fomr mar | e fenrady *Y srewe
few 7 frar 7 sra | 7 T IHEE AT
I ¢ SwaA qrEa ¥ FwE
FAFE gETE A AT & for g
N A e wamw g g fw
ofirar ¥ Swax  Ffaw awe T4
W & | AT ASTAT, AR 3T F AT
FYETATT ATEAT BT HTH FIAT &, IT
e T o fgge wy frere &
A ST AT S AET A @R
T HE 9N WS T W@ | e
serer dATA qg ag & f oEw
fear wma, s fear o 9w
soeaer ¥ ogr oW 1 & AT
TR, TS HAI &, AT HwHT
§ o1 afawe ot arweT § | T A
¥fod gafE apa Tow & ol |
Y ¥ F WA ¥R § Ay
Y Tog WY gH  rasawar Af )
ag a7% § 5 ow &k oo wmaw g
2, o w7 wwa § fr 7 foim oF
Aredt & gra w1 e §, ST F 73
wgAr agaT § e ag aY ewnor v @,
7g wafed § fe oY agt & @t O™ §
I ) srfaw< fagr oy fie ay wrvemmT
gE® AT AT FAAET w7 AT W
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T TR AT I wE gEd Afw
wEIT A g A IT A ar o ffod,
M waem g fimgeaa g &
) G TR AT

TR g5 fag r vg@ €+ o==-
N S Y 1
gEw fog o o o g o A A

Locin I e RS R AR o g

fearé fowma omar #1 € 7 Saw 68
WY &7 fomr ger g | wE 9w &7
e & e ame fearé foram o
@ T wea e § 5 e
g wifed wfe fawrs T @) ¥ &
T § F Co 7= AT T At
foié & fare oy § ot ag &0 &
TFe TR g | W for gfew I o,
TS WY ot A BRI & HAS W
graw § et o fodm § W
forrrer B § | @Y qg O 99 & W] W
femr @ 1 3T ¥y Y S ERTIRIC
o wgi fod ofr Sw a1
Shri Namdhari: Shall I speak in
English or in Hindi?

An Hon. Member: Hindi.

Shri Namdhari: Whenever [ want
to deliver a loving or spiritual speech
I speak in Hindi. Whenever I want to
fight I speak in English.

Mr. Deputy-Speaker: The
Member ought not to fight here!

ST ATRETY © AT STsae o,
B AN "R : AT F Afed )
w8 A e 5 F afed

ot e # i F f Qo
WTEAT E | @R [ HEOW ¥ R0 WY
ot aoft fgfr & & 1 =t Y gl
forgwe Fax {1 aw g o forqus

hon,
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e v @ @ % el F av

g vx qR  fedr & qanfesr st
RN FdA A Qe

& qrdreT £ I qT AT gAar
wr g 3fFT AR oY AAT AT § T
T TS RIS FT AT, A
wefafrees &1 W & s
firdt s s ST wTRT &1 Y faera
T E@T §TF ¥ W wrar AE & awar
yx o fe fimrd & qah s W
@ 7 feqr omg | oY A g WrE

A g AF & AA T gL oW
Yagra g1 ol % gfae § g
& T T Q7 | A X T wTORA A
aor fomger fe & Sz a1 Ay
fey fowr gfdt wbeg ot | 9@ A
®rE TF STer Y oAT | AR IAWY
wear fs AR & 7t o fggelt Y
o fow Y qrld X o F | gAY
Qi oF &, st oF § A gEd
ot AR TR | g R, E e
®TEA, ¥ g anew gY ¢, frge
Hepftr TF & | ZHTL e SERTT A O
) R AT o w1 g e
HEIAN 7 FEemd & a7 forayr 8 6
TR s o6 | qaq F,
%r &, e F A weqw H Ay qww
Tar fg e worfstaf & srqaTe A
wrc A §1 IR wgr € fee o
AT e aTEA W

(1) wagm & iy ofedy acama=
AT
() #ar & wfray T TqEw
wgrea

(1) oT9T FO YT o Farg feay
TJUET B T 7Y W 77 gt 1
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[ o vy )
(¥) FoqT T M TR FX
FAT  FETEAT |
fedt 75 T ove Ee Ak
9T HATEAT |l

‘Dr. N. B. Khare: On what cut mo-
tion i3 he speaking? .

Mr, ™ -nnaty Speaker: Is it on cdu-

cation or alninistration?

Shri Namdbari: Cut
and 39.

MR FFFEAWAT S @E
oo A3 W AT TAOTET WG AT TR
sraaTy %7 wAre § ag O« fAed
oY fETwTer waT § | X OF & Aram
¢ g sl faelt figg &
sy ferer & 1 A ST W W WA
gt arw dwawe fgg 9, Q%o QHo
afow qEx § U W I W
o oW @ = fey 9, W pm
Areet arq fog & fear sror Mfew
feg 2 o ag @ A A sen
g, ax Y I ATw ara fag g
ar R T T | 9 T A0 § q9 TH
oy § fFe o & gom | 3g 7% feed
dar gy | AR I S EY Y i
HEvE gAY | @ A Fer AR
WA TH A [ aT® & a1 &
G AR qG T A ST | A7
ey avemt fs ow ST F v
“qur e gy T wgraw & st
T fow 7= 19 § s gaanfat 3 g
. gt w6 oo frgs ¥ e
gdwz w0 | IFIR LT R e W
oy feg o & ag feel & e
g 7 A I v gy SRRt
fafozrd Htw o= aaft | wafsd IR
e W axfe v @ o wifow o
.waiif ag ww ¢ fis The blood of

motions 13
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martyrs is the seat of Church
Y g7 ®Y | Ay fee wfge e gw &
AT I ART M AN A Y
qenar fer fegat ok faai & v
& @ A7 IR qqomar R af =
g fF S wF TEOF FR AT OAES
T 1R¥R FTE AT AT A 12¥Y
® &1 9w fgmg @ Wi wgrear Y
a1 gTee 9 ag fowr v F
AR T AW qUfe A WIEw
© fargan g B A vy et A
g wrew gr wifed fn ghvar faalt
¥ mardfz # fgegelt @ e fear 41 TR
foml & qade & o dfeq waw Agw
arodra fr agEET QAR # A A
I vy a7 fF q] qE iy 77 3w
w fror oF g far & oF s
faer Y1 s ag 7 wwAY fr gz @
O T F A AE JE AT ¥GT FIA
awe wEHe & wwy fege Ay
s¥feal & faqi w1, wedr faai w
AT ATE WAW HT IO qer e F
&t dgwRar g Rrw W
W FY W F AT RforT ] | Y
Ay R A fas Frecfor Tea
g ¥ avgg gwwar g feawae gyw
fag #ff a3 sl &1 T SR
| gra &+ drecfag o omg @ 5 dw
& gFar § 1 AfeT ag awT 3@ Tl
T g%d | fored et o €@ 3
T wwfag, s@K SwAigg WK
e fag #Q @ A B KT A
wR | wa A fad e AW #e
| M ¥ | W ¥ OF g amge ]
wyr fe gy gog foel ¥ s &fod
¥} wyy fis ag widw ¥ gog w1 & fawt
¥ T T EY A | W ¥ OF
ey fr few Y fad oo ¥,
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gog 7 M & el wY grarT g°m ) at
#7 wgr fr 7d fow Ly wOT & 1 IFA
qot & ¥ ®0% 7 T A 47 w7
frodh sert & wafw fow ¥ & AR
W TR A IR A e AR
fear wrdwr gifee fed | &Y o T awd
& 5 13 w3 #7 fgmgea €Y amardt
Yo g7z feer gam ; IER  9gE
syt d N go fowi 7 foqr Swwr
sy T g o faer st w0
TG A W | qT I §V IR
TR § I for ¥ IR e wEm
fF ag 7O agedt W | ag ot efifeT
s wTg & | IO fod game dfew o
X wgr & e awm gal & o ag waraT
AT | FE e #TET o qger
g forg® foir dwad w19 ST T T
& I =g sEw @wm | AHEd am
wefadw & It & § 1 A axfaiw & w=v
frmar ¢ vk feafire 7t fvar mar)
Aol waife 3o § fom axfadw &
W € wwied 7% fasts | W
vramdy g g

TF gATR e FETHT AT )
ag a5t 43 gU | TE F@I AAfafag

| IEM FET F & A6 FFTRAAT

e o o g § FEwar §
foF ag 998 areet §, Bfew ST WA
Jg qAOTT FA FT a9 A4 fqor fE
FTHTT F4T GHTANAT AT § | FTHIC AT
T AR N 1 T TqreT WA E 1 Afew
I anft ey gd € 1 sAwr Ay
AT *1 Wrer A frer g

e # faar AT 1] W
IO HF $OT AT | TONE §
AT T FO BT & T8 T OF A
T wET' g § 1 W @@ wEN W
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gark A 5§ #tr AY o gaT ¥ ofr
NS 1SS THF ATZT A Tg w97 6
¥y § F09 1S w0 & ol ey
¥ fraa) sRageaddawm ¢ &
I 1% feens f g Y amaE Wi
T g1 A1 A& v ) agT F @
ATEHT HI3 ITF FT i g oy
A ag arrw Ard YA ST Ty
Tz g Arfgy f g% 9 a8 wfaaar
Fradt @ g7 sHw fafry e §
ST A Ay IO § & WTT 9T %
AT & G AT AT | A CF AT ¥ wE
NRINFTTT T M ¥8 7
arx &1 % ofie aa g At & a7
AT A TPAKFTE | CEAY gH W qEl
t

T ¥ AR { faw g
wgAT wrger g e g gart afaw
AT T R w2 F TART T
HYAT 4 §Y FGor F Feqr I T &
R 93 fF frid wgrear i &
qARX {EF W ¥ TIH HT CF &
Ter &Y aga T Jar A | g W
Tar wEraTEl ® W defeaw
¥ A TE THWT1 gHA IART AT
Auae fgdar aaw T o7 &0 AT @Y
aeg v fr frid g 9q 9§
&< fagr | IR F9 a7 §@ faar
Y ¥ & oty fagr sore g s Wy
T ge e war @ faar @ fad
AT FF o fawaT |

&t dto aTCo v : fraw & wr
famy I v vt W § 7

ot arewr O wg dwr W R
W Twwqw wTeew ¢ oY & qwwmn
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g fr & ofarer & @@ ad @
sopT wwwar g f ofemrer @ @4
e fegem #t fama ® @iz
frar | oo o ofesdt o of fe &Y
quTE ¥ &> arw g, fegeam # {2
famas & 2 & ag 9 e ISt
fe g0 & smardy At avare o,
AT AT | g i B g T )
feRea & Toml F A9 qF W
e @re fear #T 9ed s ng
fea 3 st T % Ted o W
aTd & fed g & faar ) @ a
wgr & ‘e Ofr wxr wfe arg, s
g g aww 7 €, qwEgw A A T
fear @ 5w & avew &7 6 TS dav
wE g, fF g ar aferer & ar A<
wE @Y & oY g7 TR drerew fear
g @ 9% |Tw AT wOw fear 9@
A I R AW T w1 e ga
auT §, JENT WG T Y, T Q@R
2% &y wt oo Tgge T
¥ &t qg A€ € §%ar | A ¥
Ll LI U S
W wgEE oy § Al agw™ # A
ar g Ak A & orf fow
& wifed |

afere & & oréY A SR wgaw §
wwfree wedl ¥ A W sy W, 9
sy EHrE g o g W
RETEE T | SfeT & sTowy
e fF IR fgF sgfedaw
v o A og %A § e fw
qusETIFarE ae ) diwg e
q9 AT W IEd § @ geT S
faay s W€ gAY W A dw RN
i, fot vaw #¥ duv geft s R
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w7 421 g 1 R o g W T
wn fr gk o Forofess s & aw
gAY ¢ Nt @ gud A ww
fe. ot a3 w98 srht @ dfww
T & UoE T | ar A OF
@ gud | IR vy frgmaar
HIOFT FeT WY wrEET | Ry
T do g feare fewmg”’ feg-
w A et ¥ aret ¥ aga waR-
X1 A4 gBT F A Y ag *¥g AN
ff gt aE ® Eew™ @, aw-
AR T IX FAST HIG 4 AT G-
giw & M s A s frad
feg o7 = gfaae wor T o
R wald ¥ Y wg s g ar
Tg AN AR A e Ay o
T g W T € & W A
w0, FWifFs I AT dET T
&Y %1 I fF a7 §%E FT9 qar
®rTgH A AR 4T oI5 @
T g e § @Y woaw
A AT WIERT 8 )

oY 3w w qaww ag ¢ 7
frgat < feaal Y sor &3 #Y arr
q’rﬁtrzmél”ﬁwmmiwg;
arfafn’, @R aw s 1w
ey @, o onfar 8, oF sarc &,
F AT, G TR g AR OF &
Foag @ Egw g OF & g AR
il
Mr. Deputy-Speaker;: Now the cut
motions of which intimation has been

recelved and are in order.

Abolition of Zamindari

Shri P. N. Rajabhoj (Sholapur—Re-
served—Sch. Castes): I beg to move:

“That the demand under the
head ‘Land Revenue' be ‘reduced
by Rs. 100",

Pepsu ' s66e
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Rates of land revenue in PEPSW
Shri Punnoose: I beg to move:

“That the demand under the
head 'Land Revenue’ be reduced
by Rs. 100.”

Agrarian reforms to give land and
permanent ownership to the tiller

Shri Punnoose: I beg to move:

“That the demand under the
head ‘Land Revenue' be reduced
by Rs. 100."

Tenancy legislation

Shri Biren Dutt (Tripura West): 1
beg to muve:

“That the demand under the
head ‘Land Revenue' be reduced
by Rs. 100."

Election to the Legislature
Shri P. N. Rajabhoj: I beg to move:

“That the demand wunder the
head ‘Elections for Legislatures’
be reduced by Rs. 100.”

Disciplinary action against officers
responsible for corruption and
irregularities in General Election

Shri Punnoose: I beg to move:

“That the demand under the
head ‘Electiong for Legislatures’
be reduced by Rs. 100.”

Representation of Scheduled Castes in
Government senvice

Bhri Rajabhoj: I beg to mové:

“That the demand wunder the
head ‘Home Department’ be redue-
ed by Rg, 100.*

Integration of PEPSU with Punjab

Shri M. 8. Gurupadaswamy (My-
sore): I beg to move:

“That fhe demand under the
kead '‘Hume Department’ be reduc-
ed by Rs. 100.”

Repression by Police against people
Shri Pumnoose: I beg to move:

"“Tha! the demand under the
head <“Folice’ be reduced by
Rs, 100.”

Industrial Labour
Shri P. N. Rajabhoj: I beg to move:

“That the demand under the
Wead ‘Miscellaneous Department’
be reduced by Rs. 180.”
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Refusal of Supplies
8hri M, 8. Gurupadaswamy: I beg

to move:

“That the demand under the
head ‘Privy Purses and Allowances

of Indian Rulers’ be reduced to
Re. 1.”
Allowances given to relatives

of Rulers
Shri Punnoose: I beg tp move:
“That the demand under the
head ‘Privy Purses and Allowances
rc‘J: Ilnﬂ%i?'n Rulers’ be reduced by

Corruption and inefficiency in Bhakra
Nangal Project

Shri M, 8. Gurupadagwamy: I Beg
to mouve:

“That the demand under the
head ‘Capital Outlay on Multi-
purpose River Schemes—Bhakra
Nangal Project' be reduced by
Rs. 100"

.
Mr. Deputy-Speaker: All these cut
motions are now before the House.

Shri Namblar (Mayuram): I have
already given cut motions on Demand
Nvo. 2 and I have also given the num-
bers.

Mr. Deputy-Speaker: I wanted them
all 1o be passed on to the Secretary
within 15 minutes.

Shri Nambiar: I did so on the 15th
minute.

Mr. Deputy-Speaker: I am not go-
ing to allow them. There are a
hundred cut motions like those of the
hon. Member: The hon, Member was
not here. Any way let us check it
up.

Shri Shobha Ram (Alwar): I would
like to refer tg Derpand No. 1, that
is, the land revenue of that State. I
want to confine myself to the land
policy of that State which had been
responsible for creating the law and
order problem there. After the
attainment of freedom ' there had
been a struggle between the landlords
on the one hand and the tenants on
the other. Therefore, the question
how the land ownership should be
determined. is the fundamental issue
in the natlonal economy of our coun-
try. Moreover, it we are not going to
solve that problem the sutcess of
the Five Year Plan would also not be-
certain.

Land policy includes two aspects:
one in relatlon to the land manage-
ment legislation and secondly. in rela-
tion to the land reform  legislation.
The latter aspect oy the problem is
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very i rtant as it dims in reduec-
ing the disparities of wealth and income
and eliminates exploitation and pro-
vides security Tor the tenant and the
worker and promises a status and
ggeportunlty to the larger section of
rural population. It is from this
point of view I want to judge the
state policy of the PEPSU Govern-
ment

Th- question of tenancy and agra-
rian reforms in the State of PEPSU
could be well judged in relation to

tactors, that is with regard to
the intermediary rights, large land-
owners and tenants at will. In the
year 1950 the States Ministry had ap-
pointed a Committee with Mr, Venka-
tachar as Chairman to go into the
question of the land reform in the
State of PEPSU and that Committee
had submitted its report last year in
the month of June, if I mistake not.
I am glad to note that the recom-
mendations are very comprehensive
and deal with certain changes to be
made in that State. But these recom-
mendations are defective in regerd
to the rent control, the security of
tenure and abolition of the interme-
diary rights. As I have just stated,
there had been a struggle between the
landlorgd and the tenant and this has
been very notable in the State of
PEPSU. Oply two days back here in
this House the matter was discussed
:.:at the Pfesﬁdentl should belgiven

e power to legislate certain Iimpor-
tant Bills which have been pending in
the State of PEPSU. It is high time
that certain legislation in regard to
land reforms should be passed and
I trust that the observations I make
on the floor of the House would be
taken note of while passing such
legislation,

The first vital and’ important point
I would like to suggest is the aboli-
tion of the intermediary rights, The
pights of the superior owners had
not been extinguished in the State of
PEPSU. Though the Vepkatachar
Committee had maintained in its re-
commendations that the provisions of
Ala Malkia and Talukdari rights of
1851 should also be enacteq In the
State of PEPSU, [ would like to sug-
gest that while providing compensa-
tion to the superior vwners, one fact
should be taken into account. I agree
that the compensation might be eight
or ten times the rent. But in regard
to those areag where the rent is paya-
ble wholly or partly in kind the
Committee has proposed that the rent
should be taken on the basis of the
average price of the graln In the last
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15 years. Here I would like to say

that during the last 15 years the

average price of the grain had been

the highest and even -twenty times

more than the Government land
revenué. Hence any compensation
whigh is based on such higher prices
would not only adversely affect the
Treasury but would also create a
bad precedent for the other State.
Though it is true that we have ac-.
cepted the principle of compensation
under article 31 of the Constitution,
it is still open to us to consider what
should be the reasonable amount of
compensation..

The second Roint that I would like
to submit is that the question of im~
pusing a ceiling to the existing hold-
ings should also be taken into
account. I am glad t6 know that the
Venkatachar Committee had recom-
mended that the imposition of ceiling
should glso be ‘mpplied to the exist-
ing holdings. This position had been
made rather obscure by the report
of the Planning Commission, some
time ago. The Planning Commission
had accepted the principle of apply-
ing the upper limit to future acqui-
sitions of land, and also to the lands
which may be reésumed on the ground
of personal cultivation; but the prin-
ciple has not been extended to the
existing holdings. This has created
a doubt in my mind. The Planning
Commission had advanced two argu-
ments in favour of not applying this
principle to the existing holdings: (i)
compensation and (ii) that if there
wag any break up fHe large hold-
ings, there will be a fall in produc-
tion. I beg to submit that both these
arguments are erroneous and falla-
cious, The question of compensation
does not come in because in our coun-
try, especially in the State of PEPSU,
the problem of the landless workers
is very important. I have contacted
so many landless workers and they
are prepared to pay any sort of com-
pensation not to speak of fair com-
nsation.  Only certain facilities
ave got to be given. The landless
workers should be allowed to nay the
compensation—whatever may be taken
as reasonable compensation under the
Constitution—in instalments.

The next point to which I would
like to refer is the argument that if
there is a break up of the large hold-
ings, there will be decreased produc-
tion. That is a very wrong and
fallacious argument. I am rather
surprised to know that the Planning
Commission had not taken z proper
perspective of the matter.



5671 Demands for Grants—

[SHRIMATI KHONGMEN in the Chair].

They had been influenced, it I am
not mistaken and if I may be excus-
ed for saying 8o, by such persons who
are interested jn large holdings. If
you break up the large holdings it will
naturally increase the total produc-
tlon. It is possible that the cost of
production may be comparatively
higher. But, the cost of production
does not come in at all. It is a ques-
tion of the total production. We have
laid down in the Five Year Plan that
the aim is to increase the total agri-
cultural output. If there is a break up
of the large holdings, it will certainly
be to the interest of the small holder.
He will be able to pay more attention
and exclusive attention to intensive
cultivation, This is not possible in
the case of large owners. This matter
has to be considered seriously because
such legislations are going to

introduced very shortly by the Gov-
ernment of India or the President.

The other puint that 1 would like
to submit is in regard to security of
tenure. Whatever the recommenda-
tions of the Venkatachar Committee
are, they have not been able to throw
clear light on this point. Three or
four years back when the Venkatachar
Committee was appointed for go]nﬁ
into -the dquestion of jagirdari abo
tion in Rajasthan and Madfiya Bharat,
they clearly admitted that even in
the case of land owners who want to
retain lands for their persopal culti-
vation, they cannot éven sub-let the
land for a period of more than three
years and if any owner does it, he
does it at his own risk, because, they
clearly maintained that the time has
come when the tenant or the tiller
of tl’!'-’ so0il must be protected agalnst
eviction from the land. Therefore if
we cannot give a safeguard to_the
tenant against eviction from the Tand,
production is not golng to rise. In
view of these observagtions, I submit
that the Planning C%’mmission had
not taken into account this important
factor: nor had the Venkatachar Com-
mittee taken this ractor into considera-
tion in PEPSU. The Planning Com-
mission had treated flve years as the
period of tenancy. They had said that
the period of tenancy will be renew-
able and resumption being permitted
vn the ground of personal cultivation.
I submit that if resumption is allowed
after flve years, the tenant cannrt be
sure of the continuity of hi, posses-
slon. He cannot make any improve-
ment in the land by way of digging
wells or putting® more scientific
mur? mth the lantc{. Unless he is made

0 e continuity of possession
land into which he has been put, he
cannot attend to the soil keenly and

2 MAY 1053

Pepsu 5672

in an interested way in which he
should have done. This factor is very
important. *

The last point that I would like to
make jg in regard to rent control. I
am rather not happy to find that the
Planning Commission had treated 1/3
or } of the agricultural produce as fair
rent. After the attainment of free-,
dom, if we still want to maintain this.
proportion and give permission to con-
tinue the exploitation of the landless
workers or of these persons who have
not been given any interest in the
land, we will not be able to achieve
the objective for which we stand.
Even in the Venkatachar Committee
report we find that 3 or 1/5 of
the produce in the case of rent in
kind would be . sufficient. In this
connection I would like to refer to
two legislations of the Rajasthan Gov-
ernment passed during last year. One
i{s the law in regard to rent control.
In the areas where a settlement has
been made, or we can rather put it,
in the cash-rented, area, the rent had'
been controlled to the extent of double
the amount of land revenue. No
tenant in the cash-rented area is now
liable to pay more than double the
Government revenue, In the case of
the kind-rented areas, where a settle-
ment has not been made, there |is
another legislation called the Agricul-
tural Produce Rent Control Order,
1952, By this law, the tenant has been
given a sort of a concession that he
is not liable to pay more than 1/6th
of the produce +to the land owner.
These two legislations which protect
the tenants from exploitation must be
taken into consideration. I am rather
happy to note that within a month or
so, such legislations in regard to the
State of PEPSU are going to be pass-
ed. They may be passed by any
authority, it is quite immaterial.

Such fundamental issues in regard’
to rent control abolition of intermedi-
ary rights, imposition of ceiling to
existing holdings, to which I have re-
ferred just now must be taken into
account. If such factors are not taken
into account. I am sure, the problem
of PEPSU. especially with regard to
tenancy will not be solved. That is
the main problem not onlv in PEPSU,
but in all the Part B States of our
country. T would appea] to the Min-
ister concerned that my feelings must
be communicated to the proper authat-
itv and that the ohservations that I
have made must be taken into account
before passing such legislations.

ot fto go ndtm : 3 N
¥z Wroen fewieq e wlew X
fed 7, I weer W § | SgeT
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[ dte THe TrorA)

¥z W w AT W fewiy s
f S Wy ( wAHTT W
FHTETE ) & Hanfeors &, g o2 W
a7 {0 3 I fente ez &t Ix -
Fa g & dfwedwe aw §, dfraw ==
23 & oY fr fewrie gec &t v @
feardwe ({td=w sy Seges wEw
T matae afaw) sk whar w2 e
T AT % N e fefgae e ®
EXs &

" LR AT WG TR T
ARz i g’ & ad gArk g wAy
wiza A St 7 war d, we 43 gAr g,
af T & arqd woft agag s am &
¥H TT T €1 IT QY BT GG
¥TEZ Jra A ®Y a7 frwrar agar g
oY afaw & foq gromaRz ey &
o & YR wgt Iy fapart feaar i<
FHYAT FT FHEAT FIAT ITATE | Fyav
ag ¢ 5 Faeiergy dygse e &
grwTaRe vFasy §  ofaw & foq
TEEA § 97 g I wE) 9 foraw foq
¥y TFHRATT §1F ¢, we fggw @
wr fegramar g

L AT WA & vz e A srraef
XS ATAAT AT AT TES ATEHT AT AT
& SHT ®r =@ fzgr w0 gAY
ofagi gt & o F i smoecagiee
TEAE | R gt d S g fod ww §
7wz 7@ w7 awa ) gaw fom
Fgr o g 5 safowmes st
fred | & wgar g fe s g @ At
FET AT ¥ dYET wET F HOT IO
FT AZT WA AT WA, TATA FT
ot § = A qu T §§ wfeR, wifw

e & I F gark o 7 Hfew
O & 2, ofemw afam 7 f A =X
® A 1 o g gw S w IESE
2 | 'maddez st & s g S At A
TO §T @ 71 afer N srqrfedir &,
T #ZTE | oT gH ST A
FAmE A ITH I I A A AR
aT A€o o Udo ifthed g ITHT
R fog  frmqfes sfaetow
gard 1 g arex ¥ afte sy fe o
g forda §, o8 O ¥ 9w
% fod e a2, sad ag adf 7w
s | SfFa g ow Ew Ae ®
ford gw ®Y g Fewrdaw & =ifed 1 7
o foege ww & fr o aw garT
fofar @33 ga feegel & oma =
AT AT AF T IAGT wrAwT Hdy
ag 7E FT a9y JT T IAia & F
g I aEd dfw qguASO &
fog wrer 391 w70 3, *fwT aows
®r grow odr @ fe A mrgmfE & @
ag A Fark d ForfedY 7 & @
g A dafedt F & ag wrgarfedr &
frma g o fwdt onfer & ferge
g oar fir gad waet ferg wed &, o
wrgrer v gaT gwed g 1 ofww F Ay
wrgrfaow & faemw g, atrol & a4Y
& ar sgT wear g f amgrr savar
ANwO 73 A afqq sarer fawfqa
&7 g9 aw@ ¥ gw wentR ¥ q%
e

T WG wer : ZW A Rarfe
qZ

=t qte qe wrvitw: Ffww afy-
¥ 7 ag dorft 7 1 afvg amen-
fr & ¥ ofe fawmw § ag durfed
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AT af7d ot sy A F AN T
@y e vy fm g A
g wafs st s ¥ § A I
@R IR M FITF qg Y
94§ ag AT FEAT A Sy FAR FK
gax #¥ferag fraslt w97 srgwr
gror @t qffeafa ddrd e o gw
s A & fod g AT ga =y
zréw a{Y faear wafy gat = ¥
%2 A= & o AdY grar wifgq | ag
grom ¥t ez wraam ) gw O
TIFT A AT ST AT 1 g AW
qrea ot qgi ax 21 AR ofr NaA

1 I faemr aifgg o sl
gow gadr 9fgd | AwG Far 7
&t fafaeer qm ¥ sfle sy
wigar § fm gart FaT aga gufeew
0t @, ararg grar ¢ 1 g% e onfr
qifat &1 wars §31 g v d 1 anfr qify
&1 TS HaAr AN gy £ o gy
2 ? wrufeal & fod g3 ® @ faay
mar g -fs Y oF & 8th
&% g g nfed | gk s
ag &eed ot i Y g R d W
fog greY A At fore aweft &
a1 8th =¥ gw fed v @
Iaw s owft @ 1 o oww F W
F4Y orfer & & g & T AW
wedl fores orreft § wifr @ o wamar
w3 ok £ &1 & Y 75t ww ST g
e s & agi N weet ofr et @
- agiaw ofy gw S 7E oy o § 1 gt
W wrTfenY & fod w7 & v 20
¥YOTE W T@AT wifgd | AR B
fafrezc @ dar frgw  wamar fe
127 P.SD.
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wTfagY ®Y w7 ¥ w% AT I AT
wifgd | & wgar Sy g fe g amo
dro Tgo & &N ¥ stfers oo
7df 7t g 727 2w dar Par afea,
971 g7 91fg? | ag RAT H A7 HQ@
1 BETR R ¥ g wNN W
RIS &) WA T AT Iq& TF Fgl
&7 ¥ & are o e av e
wret € fsag o g agdad o) fod
78 w+A) wgreg aEy ¥ qrE A7 A
2 YT argw ggi STHT gH K TAT RA
g1 dfew srwet grom wY wE A
ST |

T AT & AR F wgy rar fw
I ®Y o1 Y oy | § wEAT g
gfeacoiwad I @ &, & a9 ok
Iwr § o= aw fw gw W Fowgew
faer 1 iy @ew g oY €, faevar
AT HTHATET IS Wwig | gAY strfgw
BT AT & & FY AT fawvar Wiy
¥ yxm aw w1 O v §, dfew
gel 9 A aff won wfed
wifs o gy Fegfadt s
s ! I & I dzA A> AT W -
wtuw o &, IE ® @O wmEr
ferda, ga<t ®Y w3y fadwr ? @
an ¥ w1 graEr AW &7 A T ner
g1 FEs AT Ay ey o
w7 & fod wrqa T | M
¥ a% arfa qifs &1 qae Aoz
aq a% ;Y (O & forg wraA oy a=-
x4 a1 ot 39 & gura geifafas S
Fa1 7Y & w%ar | AT §vw T
wgal & fol sfia afY forss awefl

gt 9T o 7yt g g f e
gl maddz 3 oft sem & fod o
T EATE W g g 1 Ow i!m'.
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[ »fr dro Ta0 TrOWYT ]

=, 0F TELET JEe AT TF &A-
TXSH | AT H AYTE FEE A
AT T8 AT AT TEY & | IfFT
gAY . mEAR T &Y feame ©F w5
qrfedT axaar & |
958 fogr st 9@ &1 gar faemg
@er w7 fzgr | 7 F9 IAAT F fod
AT I d AV 9ZD THAT FORS H
Y oY §, g6 A G¥YEE TN B
famdt § 3t wa & am d wygee
FIET FT TFAT A(AT ] | S FY A15H
DAt d fs awwre gm it & fod au
w F7T @ g | Sfew areaa F wgal
HT IGT FIAST AL GATE |

T T F A { A oy
AP LA A& X Y § | TE T
A= § qg ®9 AR TR F FqTRT A
W AT AT A v ag ¢ R
T a7 & fod el o
wifgd |

Iy 7 gy oW € gew Tl
grH g \Mag & fraemwEagew
By Y gy § A wg ¥ R oaw
| qogdY femw @ omen, fgg wEd €
fe gard aTE s wre, Tfor ag
grar & fr arom & wredie et @ o
AW g qgET & 1

qgt ¥B AW AT #T AT
T | A IS AT FEA e §
fe o it Wk wreeT dw g § A
frg v g e o 5@ 5 grdt wam
it 8, forw v & fe g ey
g &), TTET wgY | ¥ [ @
T oW Y @y feedt awets and
g7 dved oy s Tw & o
T, A 9 dved wRY FHwT &
wfres T g §fE qEw g

et gfcam =7,
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ST g @ Fer wifgd fs A
# argal oY wav grow | IW B A
T & orT WfEd Wit 99 A awr
<ol Forederdr & | ¥W awe § Sgew
®TEZ ®7 AT oY 7} & | IO fah dwad
Ry foar & g7 o9 & 53 €
e g fafretaga A T g se A
foar g :
“Spedific mention is necessary
of the provision of Rs. 4,42,000/-
for stipend to backward classes

made under the head of ‘Educa-
tion'.

i ATl dwaE woTR for & |

¥l aww & 7Y s fr gy degew
e & SW & R o @ av 7

Q¥ WA WE ;YA qu) e

g
*sft dto Ao TroWW : I fafmeet
A 7 &, & ITX Q@I § T A "Avgaw §
f& ad wofr o g7 * qAHG 5 ag
stages Zreew & ford §, ar Sggee v

T & fod § AT SugEr dva¥ R F

fod 8 | w0 o735 @rer Y gATd ATETT
Tgr ) &, e oo fe & for fad
AT T I ST TIYT TFAT 47 § |
w7 war § fe waAe gt fod aga
W;ET R AR WA d qy
g fe g ® saEr ¥ SamE
e fred wifgd, I8 o
& fod wqrar & varar wgfoaa fradt
wifg X % grmfas wF W
gt & fod ol o 17 wfed
g Y acs wffrd aga a9 § W
TR e Bt o § | ¥ ag
T vz fe @ o g & v frmr
# Y wrgan g e g affard & &
# &t gwar § e frgger e At
o g o & Ty & 1 3 g et
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® g% QuurAz Ao frar qr) w0
R A §Y oF 97 A qre v e
devrHe AN A A T wngy 1 Ay
A7 are Afew Aeww far | o R
¥ Tz g1 fafredt & Fritfer e aman
fr ag Iav A AE FET 8 | ¥
gATR ATE qTEw { Famar a7 fF 3¢ AT
TH R4 BT TANT (T F 99T 91
f& o 7 gfew 7 freger s &
forat & ara sarrelt sgEgre feam
#3 fedt efieT arga w g A &
or o Afew A frar @ s
foor f5s femgere @ mm @@
P A A Ava § a8 fewiee @
A g Iiw A & gz A
g v gW wIE A g § A kel
JTET "AT TEEY Ao AE 1 F IRy
qZ HWETC 9§ T gATar § | T
AT Y ATH LYY & “Fawrea arew”’
Fofvg: .
“ofegrer, | WH 1T &
aeofase g & areomdt ghormt
¥ sfafafeal 3 g e & e
M g widfrday & s
qré 9 ff zeft gfeq 3 I
afgstsl & A9 AA(TIT STTEIL
fear &1 SRR AT s fR
* qTATHZ ¥ HEET LA NrAwatag
A& AR e gfsw & 99

9T FAF srearar< fed § 1

Mr. Chairman: Will the hon. member
%o on reading that statement? Will he
not confine himself to his points?

st dte Qe  TrRtw:
‘gfafafa dee & @ e &
qareft oty #F i Y & W
I7% ET AEE W T H
ot 3ferer wawr I373 oy wrdr o
| sfeffiral & wdsft Towentay,
-ﬁﬂaﬁrq sfreafay, wfew, .
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frtomfag st @Y o #x
af mfes &
sfafafeai & aqemar fF ofe-
| & gfom & 1}y Tfar
T GATT F HAYA WA TR
artzfag A afga faa orel &
WY AR aesfem Ta Fay @)
TS A & JAET I AT
& gfoml & s ity
o ¥t eor & fasg ua fad
g% 12 famr orre gy T &
e w3 & i aqfam
IR A FHIAR) ¢

arx § grdeqmys fowrr #
Ara FgAeare ] g9 gheoat sy
sy fear e ¥ A€ s A
o £ | T TI@ST WY HTAT
¥ faeg 399 adite g7 afysr-
foat & g faarodia &

9 HTH B AT Qo A et
gfesw & oF rwaT 7 ATT AT 9N
FRIME A IEL AR T &
T qEl § IHL T FA A<
ferdt #t fedt s Y Sy
fad faar oo o F q@ R

ag 99 sarar a4 g R
gfcorr fergt wY = rar <var
W swrAdfa gerond oy )
qfes & i Sred awy 3% w3
¥ ars MT w7 I Afwwr
amaT w92 fomr 1
Mr. Chairman?: If the hon. mem-

ber goes on reading a long statement

I am afraid he will not be able to
finish his speech in time.

7t o gae Trandtw : &) @A A

“offs AP A ITE ATEATEA
foar, fis awafieal & feg oo
wriart o ooy
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["ﬁ' o Ao TAATN ]
ok fod 7w & fr %@ wriard ¢

g ow A7 mé Afew RAeww

fear a7 &Y ag I aga e 97 )

Iq gy waTw fywar anfgd av | v

R AL AT FIA FT AT TE e

W AR YT & W8 § g
THEE gaT § | TF Aren wiAEw F

g Fw & fed 3o fear a1 @
Afrze 7 gaT W19 $8 wgefa
N d FFE THE [T WA

HIY gL E: SAET w@ W A
qrEw gar @1

Mr. Chaitgan: The hon. Member's
time is up. will call the next speak-
er. The hon. Member will kindly re-
sume his seat. Mr. Punnoose.

Shri P. N. Rajabhoj: Only two
minutes more.

Mr. Chairman: The hon. Member
should resume his seat. I have al-
ready called Mr. Punnoose. Order,
order. The hon. Member should re-
sume his seat. I had already . given
him a warning for reading a long
statement.

Shri Punnoose: I wish to speak a
few words on the basis of the cut
motions in my name; I hope I need not

say on which Demands, because the
cut motions are already moved.

In the handling of PEPSU, our main
criticlsm centres round the fact that
Government have failed to handle the
agrarian problem. In any part of India
agrarian problem forms the crux of
every other problem, much more so in
PEPS The hon. the Home Minister
on a previous occasion stated, in a
very sweeping manner, that in all Part

B States there is no tradition of de-

mocracy and that the people there are
unacquainted with it. In the first
place that statément is inaccurate; it is
not supported by facts, because to dub
the whole of the B States as States
which have no traditions in democracy
is entirely wrong and underlines the
lack of grasp of some people with re-
gard to the subjects they are handling.
For example, in Travancore and
Cochin, and to a certain extent in
Mysore, the traditions of democracy
have been as old as, in some cases
older than, many other parts of India.
Not that I resent that statement, but
the whole approach is m% Be-
cause the hon. the Finance Minister
knows very well that half of the duccess
of a treatment depends on the correct
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dlagnosis of the disease. What is the
particular ailment of the = PEPSU
State? W is it that Ministers and
Opposition leaders cross the floor every
half an hour? Why is it that we find
open looting? Why is it that travel
even during mid-day is not safe? Is.
it begause the people of PEPSU are
particularly bad, I mean much worse
than we, the more civilised section in
India? Not at all. The fact is—and I
am sorry to see {t—that the very
gentlemen who are responsible for the
backwardness of those people—our
people in the Indian States—now come
up and say: ‘“Well, these people have
no training in democracy. So we are
going to give them a  grain of it".
The fact is that we have condemned
them to the rule of autocrats. Auto-
crats governed by no law, neither
State law nor human law. The auto-
crats knew no bounds and they play-
ed havoc with the lives 'of the peo-
ple and after generations of such
existence what we see today in PEPSU
is the result. So, the whole question
is whether Government are proceed-
ing with the correct diagnosis of the
disease and giving the right treatment
wherever it is absolutely necessary.
Are they tackling the causes of the
disease: are they tackling the
biswadars in the proper way: are they
tackling the Rajapramukh in the way
he should be tackled? Unless and
until they do that, all talk about de-
mocracy is bound to fail and nothing
is going to happen there.

The Venkatachar report has clearly
stated the inseparable link between
the bureaucracy and the biswadars
obtaining in the State. In every part
of India, at some time or other of
British rule, feudalism wag Iimposed
but with regard to Punjab and the
PEPSU that was done at a time much
later than in most other parts of
India. The peasantry of PEPSU has
never reconciled with it and that ‘has
alsc been mentioned in the report. Om
another occasion, when I pointed out
that the Government of India is now
enhancing the rate of compensation
from one pie to flve times the land
revenue, the Home Minister was real-
ly sorry that such a low minimum was
fixed as compensation. The Govern-
ment Committee to which I have made
reference has stated, in as clear a
language as we can expect from such
a Committee, that these biswadars
have absolutely no right to this pro-
perty. They were at one time the pro-
perty of the peasants and they were
taken by force from them and
handed over to the biswadars. So.
there is no question of giving any
compensation on any moral plane.
There iz no need for the Ministry to
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be so much upset with that proposal
The avuiition of superior rights which
the Government of India is now going
to introduce will not help the situa-
tion. On the other hand, it will en-
trench the biswadars in their places
and will make the movement of the
peasants weaker and thus the cause of
democracy also weaker in the State.

There is the PEPSU Occupancy
Tenancy Bill. In that Bill, the Rare-
, wala Ministry had fixed compensation
at 12 times the land revenue. But he

—Mr. Rarewala—publicly announced

.that he will reduce it to eight times.
And when the Adviser of the Govern-
ment of India took charge of PEPSU,
the Revenue Minister of the Rarewala
Ministry wrote to the Adviser quot-
ing this announcement of the Chiet
Minister., 1 would like to know what
has happened to that. Are you going
to bring the bill into effect; are you
going to fix compensation at eight
times? I would like to get an answer
for that,

Then there is the PEPSU Tenancy
Temporary Provisions (Amendment)
Bill; it was introduced in the PEPSU
Legislature. But, due to certain q_ro-
cedural difficulties, it was held up. The
main object was that there should be
no ejectment unless there has been
failure to pay rent for three consecu-
tive years. e. Chief Minjster said
on the floor of the House that he was
going to enact it through an Ordinance.
In the same Bill, it was stated that
the landlords had got the right to eject
peasants up to 100 acres for personal
enjeyment of the property. But then
a specific clause was added to it that
this could be done only in three instal-
ments of 30, 30 and 40 acres in three
years. By this clause large numbers
of peasants will be able to retain their
property. I would like to know what
the Government have done in this
matter, whether they are prepared to
bring it into effect or not.

11 aMm.

The Advisory Committee is there
and I would like the Ministry to take
up the question seriously and put into
effect some of these agrarian reforms.
But, if it is the mood of the Adviser
regime to ride rough-shod over the
wishes of the people, without consult-
ing the peasant movement and with-
out knowing what the people really
want, and to go on promulgating laws,
I would rather request them not to
rush in where Angels fear tp tread,
because these are vital reforms which
a{e likely to affect lakhs of our peo-
ple.

Then, I turn to another aspect of
the PEPSU gquestion, that is the law
and order position. Nobody wants,
much less the Communists want, a
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situation in PEPSU which increases
lawlessness and disorder, because the
main strength of the Communist Party
in PEPSU is the peasant. For the
peasant, it is absolutely necessary that
there should be order enough because
then only he has got hopes of a better
life. Therefore, I should like to dis-
abuse the mind of the Government of
the suspicion that Communists want
lawlessness and disorder. Not at all.
But, there is a particular adjective
with regard to the law and order that
we want in PEPSU; we do not want
the quietness of the grave. We want
law and order conducive to the
development, to the growth and to the
welfare of the people of PEPSU.

Well, when I mentioned about the
way in which the Adviser is handling
the whole affair, the hon. Home Min-
ister said that even hostile elements
are all praise for the Advlser.
Personally, we have nothing to say
about the Adviser; we have not even
seen him. Nevertheless he cannot
operate from the ‘alr; this is not
bombing of a town or a country; he
has to operate from certein bases and
where does he put his foot?

Shri 8. §. More (Sholapur): On the
\neck of the peasant.

Shri  Punnoose: The bureaucrat,
from. all sources *of information, in-
cluding that of the hon. Home Minis-
ter, has admittedly been hostile to the
people. That is what makes us so
suspicious.

I am told that our Adviser there
wanted to transfer the Chief Secretary
of PEPSU—and I speak subject to
correction—so that he could get things
moving. The Chief Secretary had to
be promoted as Financial Commis-
sioner, I am told.

The Revenue Minister of the Rare-
wala Ministry, in his capacity as a
Minister, said that no kind of honest
administration in PEPSU {s possible
as long as the Palace and the Palace
clique comprising of officers are there.
What drastic steps have the Govern-
ment taken to set matters right? The
moment they take any action we are
prepared to support them on these

grounds.

We must also know one thing. When
the States were Integrated by some
ruse, arrangement or manoeuvre, what
happened was that more than 50 per
cent. of the entire public service was
filled with the officers of Patiala alone
and today when we go to the polls,
we have to depend upon three types of
people, the revenue officers, the police
and the teachers. For the present, [

leave out the teachers. The
venue and the police officers are in
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the pay of the biswadars in PEPSU;
they are the camp followers of the
Rajpramukh. How can you hope that
better things can happen there as
long as this situation continues, The
measures of law and order taken by
the Adviser today are dangerous in the
sense that people are getting more and
more frightened and they are made
to cry, ‘If this is democracy, God help
us’. As I told you the other day, vil-
lages are surrounded and the villagers
are asked to do forced labour. They
are to part with thelr goods, give milk,
ghee, eggs and chicken for the police
officers. If this condition is going to
prevail you will not be able to restore
peace and order. You will not be
able to produce healthy conditions in
PEPSU.

The other day the hon. Finance
Minister asked for the names of the
dacoit chiefs. Shri Janga, the Raj-
pramukh and the Adviser are the
three leading lights in PEPSU today.

Mr. Chairman: The hon. Member's
time is up, The Chair should be
fair to everybody.

Shri M. S. Guru, amy: I want
to make a few observations regard-
ing my cut motions

Yesterday when I was speaking on
the Budget I made an observation
that PEPSU should be integrated with
the Punjab. I could not elaborate my
point as there was no time. Now I
want to refer to this question in some
detail. There has been a popular
movement, both in PEPSU and the
Punjab that the Punjabi-speaking
ple should have a province of their
own. That movement i3 gaining
ground. Now we have seen how even
after integration of seven petty States
PEPSU cannot sustain itself. The
law and order position is bad; the
financlal stability is crumbling; the
security of the State is threatened all
around by dacoits and ma other
anti-socia forces. Considering all
these I feel that there is no economicd
future for this small State. It is a
small area consisting of 35 lakhs of
people with comparatively small re-
sources, There i8 now a movement
for the integration of all Punjabi-
speaking people into one province.
So, I respectfully submit to the Minis-
ters concerned that this problem
should be viewed in all seriousness.
It is a legittmate demand of the peo-

le. By granting this demand and by
orming a Punjabl State we will only
be helping the people to realize their
demand. After integration of PEPSU
with the Punjabl-speaking parts of
Punjab, 1 feel the unit that will ulti-
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mately emerge will be viable. There
will be more economic stability in the
State and it will be self-sufficient in
respect of many commodities. So, I
suggest that this matter may be gone
into Very seriously.

1 may in this conpection, incidental-
ly, refer to the question of the aboli-
tion of Rajpramukh. That is very
necessary. If this problem of integra-
tion of PEPSU with Punjab is settled,
then the issue of the institution of
Rajpramukh will also be automatical-
ly settled. That institution has to go
after integration. Thlere is ﬁo popular
support now for it in PEPSU and
there is no popular support outside, It
is an outmoded feudal institution,
That institution has no legitimate
right to continue for long in PEPSU.
If integration is granted, if the ques-
tion of forming a Punjabi province is
taken up, this institution’ will auto-
matically cease to exist.

Then there is the question of privy
purses and allowances to the princes.
I do not find any reason why these
princes who enjoy at the cost of the

ple, who were once oppressors, who

haved as local tyrants, should be
given any filnancial doles. I do not
understand why such a generous and
unreasonable sympathy should be
shown. Of course, according to the
agreements entered into with them
Government has committed itself. It
has promised privy purses and allow-
ances to these princes. But I do not
kpnow the reasen why such commit-
ments should continue. Why should
not these agreements be revised? The
popular feeling is that the princes are
enjoying at the cpst of the ordinary
people. So long as the annual grant
of money from the exchequer con-
tinues, we cannot think of eliminat-
ing the intrigues of these princes in
PéPSU politics. So, if you are sin-
cere, if you want the elimination of
all intrigues emanating from princes,
and from quarters which are the
strongholds of princes, then we have
to eliminate their strength. The first
step should be to abolish the privy
purses.

Then with regard to the Bhakra-
Nangal project, I may say that various
suggestions have been made previous-
ly on the ﬂ&or of ]:he I-}louse j:?rlt.
carrying on the work on the pro
more expeditiously, Many charges of
corruption have also been made, I
have not got now a evidence to
point out an individual cases ©of
corruption. ut there is a fee
a wide-spread feeling—that corruption
is rampant in this project. The con-
tractors and the e eers collude
with each other and work that is
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being done is sub-standard work and
the payment that is made for the work
iz very exorbitant, There are so
many kinds of charges. I cannot
narrate them. But I want the Gov-
ernment to look into these. I am say-
ing this in this context because PEPSU
hag to pay the interest on the loan
glven by the Central Government.
hey have to pay 44 per cent. interest
on the loan every year. If work is
not properly and efficiently executed,
it it is not economically dope, then
the burden of the loan will fall heavily
on the PEPSU Governmeni. They
have to gay not only a huge amount
of loan but also interest. They will
have to bear an extra burden caused
by waste and extravagance .and
corruption. So, I appeal to the hon,
Minister to look into this question of
corruption thoroughly and see that a
proper atmosphere is created regard-
ing the whole afair,

1 wish to say one or two words re-
garding the allowances and pays given
to individuals who have rendered
meritorious services in the past. I
do not understand what it means. Is
it the usual payments given to the
people who served.in the British re-
gime in the past, in years gone by?
If that is so, there is no reason why
there should be any allowance for
them now, We know their record.
They have served the Britishers and
helped the Britishers to entrench
themselves in India. They have help-
ed the foreigner to exploit the Indian
in every way. Why should any allow-
ance or good treatment be given to
these people who have rendered such
ignoble services in the past? The
do not deserve any sympathy, any al-
lowance, any mercy, and the allow-
ances therefore should not be given
to this class of people.

I would also llke to say in this
connection that the land tenure reform
is very urgent in PEPSU and it is
very necessary. Now, during the
Adviser regime we expect a thorough
reform—before the next election—and
we want that the land tenure system
which i{s outmoded, feudal and medie-
val should be completely changed and
that the tillerg of the soil should get
their due - share, and the r
class should be liquidated unceremo-
niously.

Lastly, I would lilke to say that
elections should be held as early as
possible and the Delimitation Com-
mission should do its work quickly.
e o Joln, s otk b

ndia [ on y u
the work of delhnitatio:rm in PEPB&
finish it soon so that there

early and
democratic

may be election and
,Government very soon.
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Shri Nambiar: I have tabled cut mo-
tions to almost all the Demands because
I had occasion to study something
about PEPSU and it was most interest-
ing in the sense that it has got urique .
features. I can tell you that the inci-
dence of taxation in PEPSU works out

r capita to Rs. 19-15-8 out of which

. 1-0-2 is for the maintenance of the
Rajpramukh and his paraphernalia
and Rs. 12-2-3 towards what is known
ag security services. Out of this Rs.
12-2-3 Rs. eight belong to the police
and jails. This is a unique feature
which we find in PEPSU and I can
boldly say that such a feature cannot
be '}Iound anywhere else in India. This
is the state of affairs in PEPSU. And
above all, every citizen has to pay per
capita a duty on liquor of Rs, five per
year. And liquor is more ~onsumed in
PEPSU than in any other part of India.
And smuggling of opium and all those
rots which the human being will nate,
happen in PEPSU and happen with the
aid and connivance of the highest per-
sonalities. I can give facts.

The point is this. Now an Adviser
has been sent there. The Adviser is
paid Rs, 4,000. I do not know why the
Adviser should be paid Rs, 4,000 when
the hon. the Prime Minister himselfl
is getting only Rs. 2,250. Is he a bigger
person than the Prime Minister or can
you not get another person equally
capable who will work for less than
Rs. 4,000? But “he is a great man, we
have got a brilliant fellow in the Ad-
viser" etc. was the comment made by
Dr, Katju, the hon. Minister. 1 want to
ask whether you want to add L» the
incidence of taxation which is the
highest in India, by giving Rs, 4,000 to
the Adviser. Is it justifiable can it be
tolerated? And the corruption nnd nepo-
tism that is tﬁre\.railing there has not
ceased after the Congress Government
hu“ta.ken it over, I find it has added
to it. '

I want to ask the hon, the Home
Minister whether it is a fact that an
allegation of a murder charge has been
brought against the Rajpramukh there.
I have received a complaint from &
Eerson known as Kher Singh of Dan

ulan. He has written stating tnat his
son was murdered with the connivance
of the highest personality there. I ask
him: will he conduct an enquiry into
that? Will life and property be safe-
guarded in that part of the country?
There is the President’s JSovernment
there, We are supposed to be the cus-
todians of law and order and of every-
thing that is happening in PEPSU. Is
it not a shame that this complaint has
not been enquired into? This sort of
thing is happening in PEPSU today, and
it is @ shame if we can allow this sort
of thing to happen under our very nose
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when we are here, that is Parliament
is supposed to be the 8
when we are supposed to be controlling
the PEPSU Government directly, We
cannot tolerate such a situation and I
make an appeal again to the kon. the
Home Minister. Unfortunately Dr.
Katju is not here but 1 hope that at
Jeast hig Deputy will look into the mat-
ter and convey the spirit in which I
give it. to his boss.

They say the police was supporting
the dacoities previously, they want to
maintain law and order, therefore police
is to be improved. But I ask what steps
they have taken after taking over the
Government themselves. Of the seven
Superintendents of Police who are
there in PEPSU. four are direct sup-
porters of the Maharaja. They have
themselves interfered in the last elec-
tions. and ag such the police officers
are getting encouragement at the hands
of the present Congress regime directly
controlled by *** this Parliament.
Every time we hear complaints of men
missing. their whereabouts not known,
people are being killed and regular law-
lessnesg is happening. And the whole
thing happens with the assistance and
connivance of the biswadars against the
peasants. The peasantg are roming to

feel to such an extent,
L] - L] - L ]

In Bhatinda the District Superinten-
dent of Police was charged by an ex-
Akali M.L.A, and even by a Congress
M.L.A. that he was interfering in the
local politics, But today in Bhatinda
the same Superintendent of Police
continues and he is allowed to carry
on. Not a single action has i-een taken
against him. This is a concrete instance.
When 1 say things in 2 general way
they say ‘you are generalising’. But here
is a concrete case of the Superinten-
dent of Police, Bhatinda. Please note

and take action.
- L] L] L]

Tre hon. Member Mr. Punnoose re-
ferred to the personality of the Chief
Secretary and he said that he has been
kicked up as the Financial Commis-
sioner. Not only that. He was a person
who previously received a lump sum
of Rs. 42,000 for his meritorious ser-
vices. He is an 1.C.S officer who never
worked in the districts. who never went
into the districts. who has not even had
a single day's experience in the field.
He was always a bureaucrat sitting in
his chair and writing notes from his
table. He has become a great man even
after the Adviser’'s regime. This is the
sort of thing that is happening in
PEPSU and often they say this lawless-
nesg is being encouraged by the Com
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-munists. No. The Communists, the
peasants’ organisationg and the people’s
organisation in PEPSU are against lew-
lessness because the lawlessness - only
helps ' the biswadars, the Rajpramukh
and his people, not the poor peasan:, be-
,cause the poor peasant can be coerced
to do anything. Therefore, he does
not want lawlessness. He iz looking
for a better law so that he can safe-
guard his interests. Unless and until
some radical measures are taken, un-
lflss and until some benefit is given to -
the common people, unless and until
the taxes are reduced, there is no sal-
vation for these small people in PEPSU
where you have got 38 lakhs of people.
I have nothing against the Rajpramukh
or anybody else but it is a fact that out
of the privy purse that he gets, he has
to maintain a big family of eight
mothers, 40 brothers, etc. which is a
unique @h_ing. Is it not a fact, I ask,
that policemen are required to guard
the palace and the palace members?

Prof. D.°C. Sharma (Hoshi :
How can a man have eight motl:ael:.'g'.‘;lr)'

Shri Nambiar: Rupees eigh
. t or

lakhs have been spent on thE: pollcer;ignel
the revenue remissionof two annas
which was given previously to the pea-
santry has now been cancelled. Adviser's
regime has done nothing yet. They may
%ahy they are going to do many things.
- at is why they are taking powers
rom Parliament to enact 'aws by the
President himself. Let us have a share
in that. Let us see what laws you are
going to make. Of course, it Is very
clear that after the Congress success
in the elections, you want to crush all

vosition and to see that the Hajpra-
i’nukh and his old hierarchical feudal
:?Jtd.g :i;eg l{gpt up&ld w{rrn you, you are

succeed.

be defeated. Beware of atl:l:;fe Folng to

Shri Bahadur Singh (F t
Ludhiana—Reserved—Sch, (C:::.)ezseﬁdri
rise to speak on Demand No, 27 relat-
ing to Education. The amount spent on
education has been rising from year
to year. In the year 1051-52, when the
Congress Ministry was in office, the
amount spent on education was Its, 60
lakhs but in_the following years when
the United Democratic Ministry came
into office in place of the Congress Min-
istry, it was raised to Rs. 75.49 lakhs
After th_at the Constitution was sus-
pended in PEPSU and in the Budget
prepared by that Ministry, I Hnd that
for the year 1953-54, an amount of Rs.
97 lakhg is earmarked for education
PEPSU is a State with very meagre
resources but the amount spent ¢n edu-
cation is 1/5th of the whole revenue of
the State. It is creditable that such a

*Expunged as ordered by the Chair.
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small State spends so much on educa-
tion. In addition to it there is a pro-
vision of Rs, 4,42,000 for stipends 1o
backward classes and 1 highly appreci-
ate the efforts of the PEPSU Govern-
ment to help the rural and other people
by spreading education,

Under the Five Year Plan it is pro-
posed to open 62 new primary’ schools
every year but because of the non-avail-
ability of the basic trained teachers and
some other reasons, the Government
could not start these schools. In the
White Paper which has been given to
us it is said that the State Government
hag been able to provide for a larger
number of primary schools than was
contemplated under the Five Year Plan.
So, this certainly proves that the pre-
vious Government was very eager and
keen 1p spread education amongst the
tasses.

The other point which I want to raise
Is this, It is regrettable that the people
of PEPSU are denied the cpportunity
to have a Unlversity of their own
while in the neighbouring States there
are even more than four Universities in
each, [ cannot understand why the
State is obstructing in the formation of
such a University, 1 tell you, in the
so-called Punjab Uuniversity, step-
motherly treatment is meted out to
the Punjabi language. In the budget
session of the Punjab Legislative As-
sembly and even in the Punjab Legis-
lative Council, a lot of criticism was
made about the Punjab Universi-
ty. Allegations were made of cor-
ruption and nepotism in its admin-
istration. It was also stated that
there is one clique by which some peo-
ple are holding the Punjab University.
Text-books of those people who ere
members of this clique are preseribed
and they share the profit, This clique
is also obstructing in the implementa-
tion of Sachar formula which tries to
give some justice to the Punjabi langu-
age. Many other arguments can be ad-
vanced in favour of the PEPSU Uni-
versity but in view of the ahove facts,
the establishment of the PEPSU Uni-
versity is most necessary. I do not un-
derstand why the people of PEPSU
should be made to suffer due to the
whimg and fancles of a few in the
Punjabb who control the Punjab Uni-
versity.

My hon. friend Shri Raghunath
Singh stated that in PEPSU, grants
were not given to schools situated in
Hindi speaking area. I say it is wrong.
During the Congress Ministry regime,
the grants were withheld but the mo-
ment the United Democratic Party
came intg power, they started giving
grantg to the schools which were situ-
ated in that area. What he said, is
Wrong.
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He also said that some people In
Punjab are forming a separate State
there. It is totally wrong. Nabody
wants a separate State in the Punjab.
It is merely the demarcation of the
Punjab, PEPSU and other adjolning
States where the speaking of Punjabi
language justifies the formation of a
State  on linguistic and cultural basis.

The other thing which my hon.
friend said is that Punjabi is a part of
Hindi, it is a limb of Hindi. In the Con-
stitution it has been said that Punjabi
is a separate language. I do not under-
stand on what basis this claim has
beenn made. These are the people who
are widening the cleavage between the
two communities and are causing troub-
les, We are ready to accept Hindi ag the
rashtrabasha but if some linguistic
fanatics want to. impose Hindi on the
people, I can say that their dreams
will never be fulfilled. We are reardy to
accept it but if they try to kill Punjabi
and impose Hindi on us, this cannnt be
tolerated. Hindi has its own place &s
the rashtrabasha and Punjabl has its
own place as the provincial language.
I appeal to the Government to see that
the PEPSU University is formed.

Mr, Chairman: Before I call upon the
hon. Finance Minister to reply 1 should
like to say that in addition to the cut
motiong moved earlier, information has
also been given by Shri Ananda Nam-
biar to Secretary in respect of his cut
motions.

Rates of Land Revenue

Shri Namblar: I beg to move:

“That the demand under the head
'l%‘a]r}::! Revenue’ be reduced by Rs.
Agrarian reforms viz. abolition of bis-
wadaries with minimum compensation
as recommended by PEPSU Assembly
by an unanimous resolution in May,

Shri Nambiar: I beg to move:
“That the demand under the
head ‘Land Revenue' be reduced
by Rs. 100."
Excessive consumption of liquor and
other drugs
Shri Nambiar: I beg to move:
“That the demand under the
head ‘State Excise Duties’ be re-
duced by Rs. 100."
Adviser's salary
Shri Nambiar: I beg to move:
“That the demand under the head
‘Ministers and Adviser' be reduced
by Rs. 100.”
Delay in holding elections
Shri Nambiar: I beg to move:
“That the demand under the head
‘Electiong for I..e'gillature:‘ be re-
duced by Rs. 100.
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Failure to take steps against o (]
who are alleged to have interfered with
previous elections

Shri Nambiar: I beg to move:

“That the demand under the head
‘Elections for Legislatures' be re-
duced by Rs. 100.”

F}:;i!ure t? punish .oﬂ'ice'::l on whom
charges of corruption a Tepression
are brought forth

Shri Nambiar: I beg to move:

“That the demand under the head
‘District Administration’ be reduc-
ed by Rs. 100.”

Unsatisfactory conditions in jails
Shri Nambiar: I beg to move:

“That the demand under the head
‘Jails and Judicial Lock-ups' pe re-
duced by Rs. 100.”

Repression against peasants’ and
people’s organisations
Shri Namblar: I beg to move:

“That the demand under the head
‘Police’ be reduced by Rs. 100.”" -

'Enquiry against ‘Text Book Scandal
Shri Namblar: I beg to move:

“That the demand under the head
‘Education’ be reduced- by Rs. 100.”

Failure to introduce compulsory edu~
cation as promised in KRajpramukh’s
Address

S8hri Nambiar: I beg to move:

“That the demand under the head
‘Education’ be reduced by Rs, 100.”

Funds for public health
Shri Nambiar: I beg to move:

“That the demand under the head
‘Medical’ be reduced by Rs. 100.”

Finance for welfare organisations and
recommendations of Tripartite Confe-
rence

Shri Nambiar: I beg to move:

“That the demand under the head
‘Miscellaneous Departments’ be re-
duced by Rs. 100.”

Anti-labour measures leading to seri-
vug discontent among indust labour

Shrl Nambiar: 1 beg to move:

“That the demand under the head
‘Miscellaneous Departments’ bg re-
duced by Rs. 100.”
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Economy—widening ‘Kandhaghat-
Chail’

_Bllrl Nambiar: I beg to move:

“That the demand under the
lﬁe:d ‘Ci\';ll Works' be reduced by

Failure fo ensure speedy and economi=-
cal execution of civil works

Shri Nambiar: I beg to move:

“That the demand under the head
‘Civil Works' be reduced by Rs. 100.”

Allowances to relatives of Rulers

Shri Nambliar: I beg to move:

“That the demand under the head
‘Privy Purses and Allowances
. oRi Irlxgélz'n Rulers’ be reduced by

Panchayats
Shri Nambiar: I beg to :aove:

. _ “That the demand under the head
‘I\géscellaneous‘ be reduced by Rs,
1 .!I

Mr. Chalrman: These cut motions
are also before the House.

Shri C. D. Deshmukh: I shall first
deal with the question of the agrari-
an situation in PEPSU, to which a
large number of the Members who
spoke drew attention, As a general
background, before I give the stutus
of the various legislative measures, I
would like to state that it was notori-
ous that in something like 100 villages
in PEPSU the relations between the
landlords and tenants had so deterio-
rated that not only were no rents paid
but landlords were expelled from the
villages, their houses destroyed and it
had become impossible for them even
to visit their villages without stron
armed escorts. Now, it cannot be szi
that this situation was handled very'
effectively by the previous Miuistry.
Whenever rents were recovered or
decrees executed in thig area, the offi-
cers were always in fear of heing re-
buked for oppressing the tenants, with
the result that a certaln amount of de-
moralization had set In and attempts
to enforce the law were feeble, Things
reached such a pass that even civil
court decrees remained un-executable.
Since the Adviser took over he has
toured six out of the eight districts
and visited many of the villages which
are usually considered to be ‘Commu-
nist’ and talked to the villagers at
length, As a result—that is a point—
the people have promised to pay up
Government dues and recoveries are
now in progress and encouraging re-
ports are pouring in of the changed
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attitude of the people. It is the ex-
pectation that there will be no un re-
covered arrears at the end of the cur-
rent revenue year. Details of the agra-
rian reforms which are now before
States Ministry have been explained
to the villagers, and that brings me
to the next question, namely, the sta-
tus of the various Bills.

No one denies that here, as every-
where else, land reform is necessary
and to.say that where there is trouble
a proper diagnosis of the.  gituation
should be made is only a truism,

So far as the tenancy legislation is
concerned the position is this: The fol-
lowirig Bills regarding the agrarian
reforms were forwarded to the Gov-
ernment of India for approval by the
PEPSU Government in November 1952:
The PEPSU Occupancy Tenants (Vest-
ing of Proprietary) Rights Bill, 1952,
The PEPSU Tenancy and ricultural
Lands Bill, 1952, and The PEPSU Ten-
ancy (Limitation of Holdings) Bill,
1952, These Bills required careful scru-
tiny by the administrative Ministries
concerned and by the Ministry of Law
as regards the provisions regarding
payment of compensation for property
acquired. I shall come to this question
of compensation a little later.

All these took some time. The Bills,
were introduced in the State Assembly,
but as the duration of the gession was
very short, the Bills could ‘not be taken
up for consideration. A meeting was
arranged by the Planning Commission
on the 27th February, 1958 to discuss
the provisions of the Billg with the re-
presentatives of the State Government.
At the meeting two Bills were approved
and with regard to the third Bill, which
related to the fixation of the size of
the holdings, it was held that it should
be remitted to the State Government
for re-examination in the light of the
recommendations of the Planning Com-
mission. Meanwhile the President as-
sumed administration of the State and
a reply could not be sent to the PEPSU
Government. The two Bills which were
approved at the meeting of the 27th
February will be issued as President’s
Acts in accordance with the procedure
now approved by the House under the
PEPSU Legislature (Delegation of
Powers) Act. I have taken notice of
the observations which fell from one
hon, Member, who apparently has
studied this guestion of land reforms
very thoroughly. I think he was from
Rajasthan. I think he was not quite
fair to the Planning Commission when
he said that the Planning Commission
was perhaps influenced by certain ex-
traneous considerations or forces. He
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must remember that in these matters
there ig always room for a difference
of opinion.

[MR. DEPUTY-SPEAKER in the Chair]

It is hardly worthwhile for any hon,
Member to be dogmatic on matters
like this, that is to say, whether small
holdings are better in the interests of
production or large holdings dare better
in the interests of production. These
are matters which have to be décided
in the light of tbe prevailing ecircum-
stances, and I should add in the light
of the resources of the population con-
cerned. It is a platitude to say that
a small holding lends itself rnore to
intensive cultivation, On the other
hand, it would be equally true to argue
that a small holder has not always the
means with which to finance his culti-
vation, Therefore, opposing considera-
tions have to be balanced very care-
fully and a decision taken in the light
of local circumstances, and that is
what is being done in regard 1o this
case,

Now there is.the question of the
abolition of biswedars. The last Minist-
ry spent a considerable time over the
drafting of the necessary Bills that
were introduced by the Government in
November 1952, but the Assembly was
adjourned sine die without giving con-
sideration to these matters owing pre-
sumably to the flyid political situation.
The Assembly again met in December,
1952 but dispersed, after discussing the
no-confldence motion and it did not
take up any legislative work. Therefore,
I should say that the failure to Intro-
duce or any delay in the way of intro-
ducing agrarian reforms is due to ex-
traneous factors.

There was .some question in regard
to non-compliance with the recommen-
dations made by the Venkatachar Com-
mitiee in regard to compensation, The
statement, Madam,...... I torﬁot. Sir,
that you had resumed the Chair,

Mr. Deputy-Speaker;: No harm.

An Hon, Member: The Chair has no
sex,

Shri C. D. Deshmukh: That simply
shows the concentration that I have to
give to this matter of PEPSU. The ob-
servation that the Venkatachar Com-
mittee recommended that the biswe-
dars were not entitled to any compen-
sdtion for extinction of their rights is
not correct. In fact, no such recom-
mendation was made by the Committee.
What the Committee did was to give
a quotation from the settlement reports
of Patiala to show how the biswedari
system arose, Suitablg recommenda-
tions were made by the Committee in
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[Shri C. D. Deshmukh]

this regard and they were fully con-
sidered by the State Government when
the Bills were drafted and most of
these recommendations have been ac-
cepted. The rate of compensation of
one pie per rupee of the annual rent
was regarded by our Legal Advisers,
the Law Ministry, as no compensation
for purposes of the Constitution.

Sari K. K. Basu (Diamond Harbour):
‘There may be extinction of rights.

.Shri C, D, Deshmukh: Whatever it is,
whether for extinction of rights or for
any other purposes, we are guided by
the advice that we receive from the
Law Ministry Under thigs scheme, the
tetal amount of compensation for about
36,000 acres would be less than Rs. 50.
That is why a more equitable scheme
has been accepted and five times the
annual rental which is the rate that
wag first suggested by the previous

Government has been adopted for this
purpose,
The next important question to

which reference has been made iz the
general character, of the Adviser’'s re-
gime. The hon. Member opposite, Sar-
dar Hukam Singh sald that there were
certain disturbing features about
these orders passed in regard to trans-
fers, leave and so on, He also seemed
to regard it as a grievance that even
though the posts were held by Sikh
Officers, officers who were not fit to
hold these posts were not dealt with in
a proper manner, I suggest that he
should bring such -cases to the notice
of the Adviser. It is not possible for
me in this general way to deal with
these matters. I hear that the Adviser
is anxious to meet pecple representing
all shades of opinion and .had invited
Mr. Rarewala to discuss things with
him over a cup of tea.

Shri Nambiar: And
storm in the tea cup?

Shri C. D. Deshmukh: The storm has
been avoided because Mr. Rarewala
has refused the invitation.

Sardar Hukam Simgh: I may say
that it is not correct information that
he refused the invitation. He was going
out that day and so he could not come,

An Hon, Member: And the invitation
was withdrawn? =

Shri C, D. Deshmukh: I have not
sufficient authority to stick to the word
“‘refused’., He expressed hig inability to
accept the invitation.

Sardar Hukam Simgh: Quite right.

Shri C. D. Deshmukh: I am ruggest-
ing to the Adviser that he should make

there was a
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another attempt so far as Mr. Rarewala
is concerned, and also to make a first
attempt to dtscuss matters over a meals
or a cup of tea, or whatever suits both
parties, with Sardar Hukam Singh, I
‘am quite certain that many of these

* differences can be ironed over. So far
as Mr. Prem Kumar, the demoted and
promoted Deputy Commissioner,is con-
cerned, I understand that the enquiry
does not bring this out that all the
licences that were refused were held
by members of one party. Any way,
the report of the enquiry is due with-
in one menth and I hhve no doubt that
the Adviser will take proper action on
receipt of the report.

There was some reference—I think
Mr. Gurupadaswamy referred to il—
to the desirability of holding free and
fair elections, at an early date. At least
the date has been mentioned. I do not
think I had an opportunity of stating
it; but I think I did observe that the
date has been advanced. It is the dec-
lared policy of the Government that the
General Elections for the PEPSU legis-
lature should be held as soon ag porsi-
ble and that they should he free and
fair elections, All facilities will be pro-
vided and it will be ensured that no
undue advantage would be secured by
any party in connection with the elec-
tions, So far as Mr. Prem Kumar |s
concerned I have no doubt that in the
light of the results of the enquiry, he
will either have been dealt with or he
will continue, 1f he ig innocent, as
Deputy Commissioner, so that I do not
think that his continued existenze after
that need werry any hon. Member who
'1.{: interested in the issue of the elec-
iuns.

There was some reference to the fix-
ation of the pay of the Adviser him-
self. That matter has not yet been final-
ly decided and therefore it is not possi-
ble for me to join issue with hon, Mems=
bers who have criticised it on the basis
that his pay has been fixed at Rs. 4,000
per month,

There were two references to the
treatment accorded to the Chief Sec-
retary, according to some Members,
an unfair treatment, and according to
other Members, tco generous a treat-
ment. In regerd to the first complaint,
on the facts, I can assure hon. Mem-
bers that the Chief Secretary was pro-
moted as the Financial Commissioner
in the exigency of service and there
was no interference or suggestion to
this effect from the Palace and there
was no ulterior motive, As regards his
status, I should say that he not an
ICS officer, It is true that he was given
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a bonus of Rs. 42,000 in 1948 for his
gorfd a8 Secretary of the Soldiers
oard,

Then, there was some reference deal-
ing witk administrative matters, {p in-
creased expenditure of Rs. eight or
nine lakhs on the police force. I think
that matter was referred to before, ei-
ther here or in the debates in the pther
House and I pointed out that the in-
crease of Rs, eight lakhs was intended
to cover the additional’ expenditure
during 'the year for providing the ini-
tial_ complete issue of clothing and
equipment to the lower ranks of the
police which had been provided since
the formation of the Union, Therefore.
hon. Members need not read too much
into this matter,

Sardar Hukam Singh: Does that
mean that no additional police has been
brought there?

Shri C. D, Deshmukh: I am sorry
I cannot say. All I say is that the mea-
sure of the addition is not Rs, eight
or nine lakhs. It is quite possible tkat
some additional police has been recruit-
ed, Eut, I am not in a position to &c-
cept or deny this particular statement.

Now, I might ag well get out of the
way matters in comection with the
Rajpramukh, The fact that these privy
purses have all been fixed and guaran-
teed under the Constltution has been
urged before. I shall only deal with
one somewhat light-hearted allegation
that nothing has been dgne about a
murder charge against the Rajpramukh.
My information is that a petition was
received that several years ago a mur-
der was committed by the Rajpramukh.
Efforts are being made to contact the
petitioner, but so far we have had no
success, S0, if hon. Members whg have
information in this respect will pass it
on, may be that that would help the
further investigation of this matter,

Shri 'thhr: We shall try to pro-
?1::9_ the very person to the hon. Min-
ster,

Shri C. D, Deshmukh: It is no use
producing him to me. I would not
know what to do with him, But if he
is taken to the Adviser, or......

Shri Nambiar: Because he says it is

not possible to find any information
about him, I will get him himself here.

Mr. Deputy-Speaker: He may pro-
duce him before the Adviser, There is
the Adviser there.

Prof. D, C. Bharma: Possibly, the
petitioner has gone underground!

Shri C, D, Deshmukh: I am afrald.
although I have no evidence, but
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judged in the light of such facts us L
bhave, that the hon. Member opposite
is of a somewhat credulous and gulli-
ble type. He seems to accept almost
every allegation as Gospel truth

Shri Punnoose: You know, we do not
believe in the Gospel.

Shri C, D. Deshmukh: I can under-
stand his difficulty i regard to in-
vestigating all these matters, but 1
think he did claim that he had special
opportunities for going into PEPSU
matters. If so. all 1 can recommand
is that he should go into them a little
more thoroughly before he makes alle-
gations. There is some statement he
made, for instance—I could not quite
catch what the allegation was—about.
some moral turgidity on the part of
the Sub-inspecter, Bhatinda station,
We shall, of course, study the trans-
cript of his speech, but my information
is that whatever he has said on this
point is absolutely incorrect, and in-
deed...

Shri Nambiar: But without know-
ing it, Sir, how can he say it is incor-
rect?

Lala Achint Ram (Hissar): Because
you have not gone into it.

Shri C. D, Deshmukh: What I meant.
wl'as that the allegation was so_gener-
al ...

Shri K. K, Basu: Immediate reaction”

Shri C. D, Deshmukh: ... that iy im-
mediate reaction—my information is.
that it is incorrect; and, indeed, my
information is that no allegations even
were made against him. In any case,
as I have said before, in respect of
many other matters, if there are con-
crete instances, it is in nobody's inter-
est to stifle enquiries, ’

Now, that ig all that Is necessary to-
say so far as the law and order situa-
tion is concerned, because much of the
subject was covered in the course of
my general vbservations.

12 NoonN

I will now turn to another mutter,
and that is the prosecution of the
Bhakra-Nangal Project, Here again, I
think the hon. Member whg made these
observations admitted that he had ro
concrete instances to cite. The »osition
actually is this, that the project is &
joint enterprise of the three States—
Punfab, EI'-EPSU and Rajasthan, The
Punjab is the major partner. and has
a share of 62.4, PEPSU 22:4 and Rajas-
than 15.2 The financial and technical
control _over _ the project vests
in the Bhakra Control Board con-
stituted with the agreement of
the three participating States. All
designs and estimates ag well as the
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schedule of rates are carefully scruti-
nised by the Board and measures_ to
enforce economy in the execution of
works is a sort of revolving and per-
ennial item on the agenda, and is taken
up in each meeting of the Board, So far
as actual execution of the work is con-
cerned, all the common works includ-
ing the dam are under the control of
the Punjab Government, and each
partner constructs its own exclusive
works. So far as PEPSU ig concerned,
the exclusive works consist of con-
struction of distributories of the irri-
gation system and transmission lines of
33 and 11 K.W. and local distribution
system of the electric power, The cost
of the exclusive works, to be under-
taken in PEPSU is Rs, 4.11 crores, and
of electricitv Rs. 4.59 crores. “Very lit-
tle of work has so far been done in
PEPSU on the exclusive works .s the
special staff required for these con-
struction operationg was not locally
available, A Circle was opened in July,
1952 and a whole-time Superintending
Engineer was posted in 1952. Now, the
total cost of the Bhakra-Nangal Pro-
ject is Rs. 156 crores, and of the total
area, PEPSU hag perhaps one-fifth or
one-sixth. The total share of PEPSU
is 23,60 in irrigation, 10.3 in electricity,
that is 34.43. So, although it is tiue,
therefore. that PEPSU has a very
material interest in the proper execu-
tion of this project, whether it is exe-
cuted by the Punjab or whether it is
done partly by them and Partly by the
other States concerned, can assure
hon, Members that the financial and
technical control embodies all the
necessary precautions in order to obvi-
ate wastage and worse, As I said, all
designs and estimates are carefully
scrutinised and the progress of works
is carefully watched. Indeed, there ig a
special set-up arranged sq that the
quality of work is regularly examined.
In addition to the executive staff actu-
ally in charge of the work, there is a
special Inspection Directorate tg ins-
pect the work independently in all
stages of operation. The research sec-
tlon alsp works independent of the
construction staff and regularly takes
samples of concrete and fests them,
Thus, there seems to be no chance,
normally speaking, of sub-standard
work, Moreover, the work on the dam
is being done by departmental lal our.
No contractors are employed. The pay-
ment to labour is made by an agency
different from the construction staff,
Thus, every possible precaution is
taken to eliminate corrupt practices.
well, my offer stands that if any case
does come to the notice of any hon.
Members, we should deem it to be
more than our duty to go into the mat-

i
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ter and to find out if, in spite of cur
precautions, there are leaks,

There was some reference made to
this language controversy, Now, I have
looked at the papers—during the course
of the debate I called for them—and I
find that there has been a uniform im-
provement in the direction of reconci-
ling the dispute between these two
areas. The orders of 14th November
1949 were improved on the 22nd March
1950 and now a very small area ¢f con-
troversy—if I might call it so—~remains.
But in practice even that is ubating
somewhat. The State ig now ciivided
into Hindi and Punjabi areas and el-
though in theory schools with medium
of Hindi in Punjab areas are not eli-
gible for grants-in-aid, as a special case
and on representation, grants were
given in 1952-53, So I think there is evi-
dence that this matter will be regarded
from a broad statesmanlike point of
view; and that is a point of view with
which I am in very great sympathy. I
am quite convinced that much of this
force behind the agitation for linguis-
tic provinces will disappear if those in
authority will make it clear that it is
far from their intention to do any
harm to any component -culture or
language, And I have no doubt that so
far as the Adviser's regime is concern-
ed, this probably will be adhered to.

As far as I can make out—I am
rather confused by the number of cut
motions—I have dealt with most of the
ﬁrohlems that were brought forward by

on, Members except, of course, this
question of Scheduled Castes. I see the
hon, Member who made such a fceling
gspeech is not at the moment in his
seat. I doubt whether progress in the
direction of implementing that reser-
vation for Scheduled Castes is held up
by vested interests, as is suspected by
the hon. Member, I think the vested
interests—and by that I mean the min-
ority communities now in places where
they have the authority to rhoose—
read the writing on the the wall. It
may be that there ig improvement pos-
sible in respect of zoning or in respect
of the prescription of gualifications and
that perhaps one is apt to accept too
readily the excuse that candidates with
the proper qualifications are not avail-
able, I myself would make, if I were
in their position, a very active effort
to find such candidates—to go out of
one's way and to try and find such
candidates.

There is_only one other point. The
same hon. Memer thought that most of
the provision that was made in the
Budget, being for the backward classes.
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would not come to the share of the
Scheduled Castes. But my information
is that among the backward classes in
PEPSU. the largest propurtion is cons-
tituted by the Scheduled Castes. If
that is so, then I think it follows as a
corollary that the bulk of this provi-
sion would be t for the benefit of
the Scheduled Castes in PEPSU.

So, with these remarks I oppose all
the cut motions,

‘Shri Nambiar: All?
Shri C. D. Deshmukh: Yes.

Mr. ' Deputy-Speaker: I will put all
the cut motions together, including
those given notice of, and a list of
which was given by Mr. Nambiar.

The cut motions were negatived.
. Mr. Deputy-Speaker. Now, I shall put
Ial!ll the Demands to the vote (f the
oluse,

The question is:

“That the respective gums not
exceeding the amounts shown In
the third column of the order paper
in respect of Demands Nos. 1 to 37
and Nos, 39 tg 50 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, to com-
. Plete the sums necessary to defray
the charges that will come in course
of payment during the year ending
the 31st day of March 1954, in res-
pect of the corresponding headg of
Demands entered in the second
column thereof.”

The motion was adopted,

Mr. Deputy-Speaker: Regarding De-
mand No. 38. the whole of the Demand
has already been passed at an earlier
stage. )
{The motions for Demands for Grants
which were adopted by the House are
reproduced below:—Ed. of P.P.]

DemMAND No. 1—LAND REVENUE

“That a sum not exceeding Rs.
28,33,800 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in
respect of ‘Land Revenue'"

DeMmaND No. 2—StaTE Excrisge DuTiEs

“That a sum not exceeding Rs.
12,48,900 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
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Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘State Excise Duties’”

DEMAnND No. 3—SrtaMPS

“That a sum not exceeding Rs.
42,300 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1854, in res-

L L

pect of ‘Stamps’.
Dgmanp No. 4—FOREST

“That a sum not exceeding Rs.
9.40,500 be granted to the Presi-
dent. out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necescary to defray the
Charges which will come in vourse
of payment during the year ending
the 31st day of March, 1854, in res-
pect of ‘Forest’.”

DeEMAND No. 5~—REGISTRATION .

“That a sum not exceeding Rs.
15000 be granted to the Presi-
dent, out of the Consolidated I'und
of the State of Patiala and East
Punjab States Union to complete
.the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st dey of March 1954, in res-
pect of ‘Registration’.”

DemaND No. 6-—CHARGES ON ACCOUNT
oF Moror VEHICLES AcCTS

“That a sum not exceeding Rs.
57,500 be granted to the resi-
dent, out of the Consolidated Fund
of the State of Patiala and Fast
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Charges on account of
Motor Vehicles Acts'.” -

DeEmaNp No. T—OTHER TAXES AND
Durizs

“That a sum not exceeding Rs.
2,62400 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and FEast
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Other Taxes and Duties’”
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DemanNp No. 8—IRRIGATION .

“That a sum not exceeding Rs.
29,05,300 be granted to the -
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will comg in course
of payment during the year ending
the 31st day of March, 1954, in res-

b

pect of ‘Irrigation’.

Demanp No. 9—MINISTERS AND ADVISER

“That a sum not exceeding Rs.
1,53,100 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and Kast
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in dourse
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Ministers and Adviser’”

DemaND No.
ASSEMBLY

“That a sum not exceeding Rs.
2,20,900 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to romplete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
gscht of ‘State Legislative Assemb-

Demanp No. 11—ELECTIONS FOR LEGISs-

LATURES

“That a sum not exceeding Rs.
1,868,600 be granted to the Pregj-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st da;r of March,.1§54, in res-
pect of ‘Elections for Legisla-
tures'.

DEMAND No. 12—CHIEF MINISTER'S AND

ADVISER'S SECRETARIAT

“That a sum not exceeding Rs.
46,800 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union *o complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Chief Minister's and Advi-
ser's Secretariat’.”

Demanp No. 13—HoME DEPARTMENT

“That a sum not exceeding Rs.
345,600 be granted to the Presi-
dent, out bf the Consolidated Fund

10—STATE LEGISLATIVE

of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1854, in res-
pect of ‘Home Department'.”

DeEMAND No. 14—FINANCE DEPARTMENT

“That a sum not exceeding s,
2,21,000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complote
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Finance Department’.”

Demanp No. 15—REVENUE DEPART-
MENT :

“That a sum not exceeding Rs.
1,66,700 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Revenuc Department'.”

DEMAND No. 16—EDpUCATION AND HEALTH

. DEPARTMENT

“That a sum not exceeding Rs.
60,400 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complate
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day ot March, 1954, in res-
rect of 'Education and Health De-
partment’.”

Demanp No. 17—DEVELOPMENT D~
PARTMENT

“That a sum not exceeding Rs.
63,500 be ¥ranted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pectt' ”or ‘Development Depart-
ment’.

Demanp No. . 18—INDUSTRIES, SUPPLIES

AND LABOUR DEPARTMENT

“That a sum not exceeding Rs.
79,000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and Fast
Punjab States Union to complete
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the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March. 1954, in res-
pect of ‘Industries, Supplies and
Labour Department’.”

DenmaNp No. 19—REHABILITATION
DEPARTMENT

“That a sum not exceeding Rs.
1,10,000 be granted to the Presi-
dent, out_of the Consolidated Fund
of the State of Patiala and East
Punjab States Union tv ' complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1854, in res-
pect of ‘Rehabilitation Depart-
ment'.”

Demanp No. 20—Law axp LocaL SeLr

GOVERNMENT DEPARTMENT

“That a surn not exceeding Rs.
1,31,100 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
rharges which will come in course
of payment during the year ending
the 31st day of March, 1954. in res-
pect of ‘Law and Local Self Govern-
ment Department’.”

DEmaNp No, 21—CoMMISSIONER

“That a sum not exceeding Iis.
45,200 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union ‘o complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day vf March, 1954, in res-
pect of ‘Commissioner’.”

DemMaND No. 22—DIsTRICT ADMINIS-
TRATION

“That a sum not exceedinﬁ Rs.
12,08.500 be granted to the 8i-
dent, out of the Consolidated fund
of the State of Patiala and East
Punjah States Union t¢ complete
the sum necessary to defray the
rharges which will come in course
of payment during the year ending
the 31st day of March, 1954. in res-
pect of ‘District Administration’”

DemManp No. 23—CiviL SuppPLIES
DIRECTORATE

“That a sum not exceeding Rs.
4.71.500 be granted to the Presi-
dent, out of the Consolidated Fund
nf the State of Patiala and Iast
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
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of payment during the year ending
the 3tst day of March, 1954, in res-
pect of ‘Civil Supplies Directo-

rate'.”

DeMaNp No. 24—ADMINISTRATION OF

~ JusTIiCE

“That a sum not exceeding Rs.
9.13,500 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st d? of March, 1954, in res-
pect of ‘Administration of Justice'"

Demanp No. 25—JAILS AND JUDICIAL

Lock-ups

“That a surc not exceeding Rs,
7,55.000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1854, in res-
pect of ‘Jails and Judicial Lock-
upsl.il

DemMAND No. 26—PoLICE

“That a sum not exceeding Rs.
58,13,800 be granted to the Presi-
dent. out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Police’.”

Demanp No. 27—EDUCATION

“That a sum not exceeding Rs.
63.44,300 be granted to the Presl-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete

SUmM DeCessATY defray the
Charges which will come in -ourse
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Education’”

DemaNp No, 28—MEDICAL

“That a sum not exceeding Rs.
23.89.700 be granted to the Pregie
dent, ..t ot the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March. 1054, in res-
pect of ‘Medical’.”

Demanp No. 280—PusLic HEALTH

“That a sum not exceeding Rs.
8,51.300 .he granted to the Presi-
dent, out of the Consolidate Fupi
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of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1854, in
respect of 'Public Health".”

DeManp No. 30—AGRICULTURE

“That a sum not exceeding Rs.
24,64.400 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complate
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect ot ‘Agriculture’.”

Demanp No. 31—VETERINARY

“That a sum not exceeding Rs,
441,700 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Puhjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Veterinary'."

DeEMaND No. 32—Co-OPERATION

“That a sum not exceeding Rs,
3,71.700 be granted to the si-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union 1o complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-

pect of ‘Co-operation’,

Demanp No. 33—INDUSTRIES AND Sue-

PLIES
“That & sum no{ exceedi Rs,
9,57.000 be granted to the -

dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Unign to complete
the sum necessary to defray the
charges which will cogae in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Industries and Supplies'”

DEmanp No. 34 —MISCELLANEOUS
DEPARTMENTS

“That a sum not exceeding Rs,
4,91.300 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Miscellaneous Depart-
ments'.”

DeEManND No. 35—PANJABI DEPARTMENT

“That a sum not exceeding Hs,
1,94.300 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
chargeg which will come in course
of payment during the year ending
the 31lst day of March, 1954, in res-
pect of ‘Panjabi Department’.”

DemaND No. 36—CiviL WORKS

“That a sum not exceeding Rs,
95,68,500 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the.
charges which will come in course
of paymenti during the year ending
the 31st day of March, 1954, in res-
pept of ‘Civil Works'."

Mnnp No. 37—ELECTRICITY SCHEMES

—WORKING EXPENSES

‘“That a sum not excecdirlf: Rs,
21.15,800 be granted to the Presi-
dent, out of the Consolidaleg Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of paypent during the year ending
the 31st day of March, 1954, in res-
pect. of ‘Electricity Scbemes—

Working Expenses'.

Demanp No. 39—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding Rs.
443500 be granted tp the Presi-
dent. out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary tgp defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1854, in res-
pect of ‘Privy Purses and Allowan-
ces of Indian Rulers'”

DEMAND No. 40—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a sum not exceeding Rs.
10,32,500 be granted to- the Presi-
dent. out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1854, in res-
pect of ‘Superannuation Allowances
and Pensions’.”
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DeMaND No. 41—STATIONERY AND
PRINTING

5711

DEMAND No. 46—CONSTRUCTION OF
IRRIGATION, NAVIGATION, EMBANKMENT

“That a sum pnot exceeding Rs.
8,04.200 be granted to the Presi-
dent out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete

- the sum necessury to defray the
charges which will come in course
of payment during the year ending-
the 31st day of March, 1954, in res-

L]

pect of ‘Stationery and Printing’.

DeManND No. 42—MISCELLANEOUS

“Thdt a sum not exceeding Rs.
7.44900 be granted tp the resi-
dent. out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
ckarges which will come in course
of payment during the year ending
the 31st day of March, 1854, in res-

L)

pect of *‘Miscellaneous'.

DemManDp N
. PLACED PERSONS

“That a sum not exceeding Rs,
9.74.100 be granted to the resi-
dent. out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges whick Wwill come ip course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Expenditure, on Displaced

o o

persons.

0. 43—EXPENDITURE ON Dis-

DEMAND NO. 44—MISCELLANEOUS AD-

JUSTMENTS BETWEEN CENTRAL
STATE GOVERNMENTS

“That a sum not exceeding Rs,
2,700 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Miscellaneous Adjustments
between Central and State Govern-

LR

ments’,

DeEmanp No. 45—CoMMUNITY DEVE-

LOPMENT ProJECTS

“That a sum not exceeding Rs.
8.58,300 be granted to the si=
dent. out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
~hargeg which will come in course
nf payment during the vear ending
the 31st day of March, 1954, in res-
pect of ‘Community Development
Projects’."”

AND

A}

Demanp No.
SCHEMES OF

AND DRAINAGE WORKS

“fhat a sum not exceeding Rs,
36.90,700 be granted to the 8l-
dent;iout of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
Charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
\pect of ‘Construction of Irrigation.
Navigation, Embankment and
Drainage Works"."

MENTS AND RESEARCH

“That a sum not exceeding Rs,
4400000 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the yeir ending
the 31st day of March, 1954, in res-
pect of ‘Capital Outlay on Schemes
of Agricultural Improvements and
Research’."” .

DeManp No. 48—CapPrTaL OUTLAY ON

MuLTI-PURPOSE RIVER SCHEMES
—BHAKRA NANGAL PROJECT

“That a sum not exceeding Rs,
1.10,67.600 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Capital Outlay on Multi-
purpose River Schemes—Bhakra
Nangal Project "

Demanp No. 49—Caprra. OuTLAY ON

ScHEMES oF STATE TRADING

“That a sum not exceeding Rs,
1.42.87.700 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union w complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1954, in res-
pect of ‘Capital Outlay on Schemes
of State Trading'"

Demanp No. 50—ADVANCES
INTEREST

“That a sum not exceeding Rs,
#4,06.300 be granted to the Presi-
dent, out of the Consolidated Fund
of the State of Patiala and East
Puniab States Union to complete
the sum necessary to- defray the
charges which will come in course

47—CapITAL  OUTLAY ON
AGRICULTURAL IMPROVE=

BEARING
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of payment during the year ending
the 31st day of March, 1954, in res-

pect of ‘Advances  Bearing
Interest'.”
PATIALA  AND EAST PUNJAB

STATES UNION APPROPRIATION
' (No. 2) BILL

The Minister of Finance (Shri C. D,
Deshmukh): I beg to move for leave
to introduce a Bill tp authorise pay-
ment and appropriation of certain sums
from and out of the Consolidated Fund
of the State of Patliala and East Pun-
jab States Union for the service of the
Financial year 1953-54.

Mr, Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Patialg and
East Punjab States Unicn for the
ssirxlce of the financial year 1953-

The motion was adopted,

Shri C. D. Deshmukh: I *introduce
the Bill. .

I also beg to move:

“That the Bill to authorise pay-
ment and appropriation /of certain
sums from and out of the Consoli-
dated Fund of the State of Patiala
and East Punjab States Union for
the service of the financial year

1853-54, be taken into considera-
tion,”

Mr. Deputy-Speaker: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consnli-
dated Fund of the State of Patiala
and East Punjab States Union for
the service of the financial year
:PSB:;N. be taken into considera-
ion.

Shri Punnoose (Alleppey): Sir.........

Mr, Deputy-Speaker: The hon, Mem-
ber knows the limitation and scope of
discussion.

Shri Punnoose: Yes. Sir. Or else, 1
may be corrected. I wish to take this
opportunity to bring to the potice of
the Government certain things which,
I think, have been left out during the
discussion so that the Government
could take note of themm and bring
about certain changes in PEPSU im-
mediately, It is reported—and reported
In the papers also—that steps are being
taken to collect all the arrears of reve-
nue as well as of rent. and that meas-
ures are being employed to collect them
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from the peasants on a large scale, You
know the condition in PEPSU has been’
fluid for sometime and so much arrears
are kept pending. But to begin collect-
ing them now. at this moment, before
the whole question is somewhat settled,
before the various parties to these dis-
putes have the occasion to place their
views, will cause considerable hard-
ship to the peasants. There is some
condition—I am not quite certain about
it—that arrears of revenue or rent
due for over three years will get some
sort of concession. I am not quite clear
about it, but reports from PEPSU say
that there is some sort of provision that
a special type of treatment will be
given to those arrears that are due for
over three years, But those niceties are
not looked into and collection is going
on in full speed.

There is also the complaint from
many villages that peasants are being
evicted without orders of courts. They
are summarily sent away from their
lands. That is a very unsatisfactory
condition especially at this stage when
all of us want new conditions to pre-
vail in PEPSU.

I wish to bring to the notice of Go-
vernment yet another point which I
wanted to make mentinn of when I
spoke last. In the whole working of
the administration, one salient factor
has to be taken note of. In the other-
wise bleak and dark picture of PEPSU
it is the democratic movement of the
peasants that is the silver lining. !
am afraid that every action of the Ad-
viser there. instead of making the
movement stronger is likely to weaken
it with the result that the healthy ele-
ments are being fast suppressed, I
would request the Government to in-
struct the Adviser to enter into consul-
tations with the Peasants’ Organisa-
tions, the democratic elements in the
State, and have less contacts with
those elements and classes which have
been responsible for all the troubles
and ailments in PEPSU.

Shri Nambiar (Mayuram): I have to
mention only one point more with re-
gard to ex-service men. There are a
large number of ex-service military
men unemployed. They have no means
to live and it is adding to the worsen-
ing economic situation in PEPSU and it
may alsg indirectly affect the law and
order position. This is a serious point
which the Government should take
note of and see that some remedial
measures are brought forward.

Sarj B, 8. Murthy (Eluru): It seems
that the fate of Harijans in PEPSU is
far worse than that of anybody. as

*Introduced with the recommendation of th:_Prwe;iden't'..

+Moved with the recommendation of the President.
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speaker after speaker has said. There-
fore. I would like the Gevernment to
see whether there is any forced labour
there and if there is any, to take im-
mediate steps to remove that. I would
also request the Governmeni to see
‘that the PEPSU Government appoints
an officer, especially in charge of Hari-
gfnl welfare as has been done in vther
ates.

Shri C. D, Deshmukh: I welcome all
these constructive suggestions and con-
tributions to the debate and I would
regard it as my duty to forward full
transcriptions of the speeches to the
Adviser through the States Ministry.
From the small information that I had
at my disposal, I formed the impression
that rents wsare collected voluntarily
after the situation had been explained
to the tenants; but, it is possible that
there are cases where perhaps the law's
saleguards have been overlooked or
that there are cases of eviction. All I
+<an do is to undertake to bring to the
notice of the Adviser the necessity of
dealing with this matter in a judiclous
manner. I believe that all will be at
one in wishing to encourage legitimate
peasant movements. that is to say.
macvements arising out of the conscious-
ness of the peasants of their rights,

There was the question of ex-service
men and the positien of the Harijans.
1 have already admitted that in U
it is the legacy of many years past and
1 skall ask the States Ministry to find
out if any special meaSures can be
taken in these two respects.

Mr. Deputy-Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain

«ums from and out of the Consoli-

dated Fund of the State of Patiala

and East Punjab States Union for

‘he service of the financial year

1453-54. be taken into considera-

tion."

The motion was adopted,
Clauge 1 to 3, the Schedule, the Titls
and the Enacting Formula were added

to the Bill.

Shri C. D, Deshmukh: | beg to move:

“That the Bill be passed. "

Mr. Deputy-Speaker: The question is:

“That the Bill be passed ™

The motion was adopted.

The Mhhz of Commerce and h-
nstrr (8hri T. T. Krishaamachari)
beg to move®;

“That the Bill to provide for the
rontrol .'w the Union of the tea in-
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dustry, and for that purpose to
establish a Tea Board and levy a
customs ¢ut” ~n tea exported from
India, 3 repwurted by the Select
Committee, be taken into considera-
tion.”

A motion was made here last session
to commit this Bill to a Select Com-
mittee which was fairly representative
of the House; and the Select Commit-
tee went into the provisions of this
Bill fairly carefully. It is this report
of the Select Committee that I would
like the House to take into considera-
tion.

So far as the amendmentgs made by
the Select Committee are concerned, I
would like to draw pointed attention to
the change in the structure of the long
title. The Select Committee amended the
long title in order to show that thk con-
trol of tea industry in some respects is
also necessary under the International
Tea Agreement.

The other important change made
by the Select Committee is in clause
4, The Select Committee felt that as
the Tea Board was to be under the
rontrol of the .Central' Government,
there is no need for representative of
the Central Government as such gn the
Tea Board. It would be necessary, how-
ever, that some officers of the Central
Government, particularly officers in
the Ministry of Commerce and Industry
and officers in the Ministry of Finance
should attend meetings of this tea Board
as and when necessary; but, as Govern-
ment is to be the final arbiter in regard
to any decisions that may be taken
there. it seemed unseemly to the Com-
mittee that Government should be as-
sociated with the Committee's decisions
through representatives sent to the
Committee who would have the right
to vote. which would, in one sense,
mean that the officers are committed
to the decisions made by the Board.

Another important recommendation
made by the Select Committee wag in
regard to clause 9, that is the power
of making appointment. While agree-
ing witk the general provisions
clause 9. the Select Committee wanted
that a member of the Union Public
Service Commission. or of the appro-
priate T:te Public Service Commission
should associated with the selecting
Committee constituted by the Board at
the time of selecting officerg drawmg a
salary of Rs. 350 and above but below
Rs 1000 per month.,I would like to
point out that in ard to the officers
drawing more than Rs. 1000 per month,
the appointments would be left to the
Central Government .

N S E———

. ‘\Im{-d u.lth fht- rerommendatwn of the Pmident.
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Clause 11: The Select Committee the speech made by the outgoing Chair-

were of the view that provision should
be made for the Board to be re-con-
stituted after dissolution. Thig is more
or less a drafting amendment.

Another important amendment was
the inclusion of a new clause 32, It
arises from the fact that there should
be a general clause dealing with appeals
not only against orders under clauses
14 and 15 but also against orders
under clause 20, in regard to tea
plantation, export quotas and things
of that sort.

Clause 31 has been re-cast as clause
30. The Select Committee recast it be-
cause it was felt that in order to have
ellective control over prices and the
tea industry. the Government should
not only have powers to control .price
but also the distribution of tea.

The Select Committee has made cer-
tain recommendations in regard to ex-
port guotas. It has suggested that no
quola should be allotted to a tea estate
owner who is not co-operating and
that besides estate owners manufactur-
ers, brokers and dealers also should
be asked to furnish returns. The penal-
ty clause has been duly re-cas..

Most of the amendments are of a
minor nature and largely of a drafting
nature. That is the work done by the
Committee in regard to this Bill.

The House will notice that the Com-
mitte has more or less approved of the
principle of the Bill which the Govern-
ment outlined before this House at
the time of introducing the Bill.

I take this opportunity of giving the
House some idea of the position of the
tca industry today, which I think is
only fair, because hon. Members who,
would discuss this Bill would not fast-
cn their discussion so much on the con-
stitution of the Board, its powers, etc.,
but on the policy that Government has
been pursuing towards the tea jndustry.
Government are accustomed to the cri-
ticisms, bitter criticisms, invectives,
uscd against them very often. and as
a democratic Government we do wel-
come all criticism, Of course. we do
not like when we are abused. but we
take it as part of the game. Any interest
which feelg offended, if they find that
they cannot get the remedy. they want
to descend to abuse, In this particular
instance, during the last three or four
months. speeches have been made by
tea interests and Presidents of Associ-
ations have exercised their powers of
vilification to a ver large extent
against Government. I would draw the
attention of the House particularly to

man of the Indian Tea  Association,
which is a very important body, because
it represents very largely the European
element in the tea industry and the
European element in the tea industry
controls B0 per cent. of the ‘otal in-
dustry.

Mr. Hutchison, the outgoing Chair-
man, had used some strong language
against Government in regard to their
apathy towards the industry. Leading
articles in some of the papers appear-
ed, the writers raturally knowing only
one side of the case felt that the Go-
vernment should be castigated for their
apparent apathy in regurd to the lea
industry. Even when the position has
improved, still they said the position
did not improve by reason of the Go-
w.»r:}ment having done .anything in the
inatter.

We had discussions in this House in
regard to the position of the tea’ in-
dustry and on several ocrvasions ques-
tiongy were answered. There wag also
a half-an-hour discussion on the 'sub-
ject. As soon as the new Government
was formed. it was more or less sensed
that the tea industry is going through
a certain amount of difficulty and the
Commerce and Industry Ministry ap-
plied their mind to the problem. As the
House knows. with the help of the Fi-
nance Ministry we were able to appoint
a Committee, a more or less one-man
committee headed by a member of the
Central Board of Revenue. The Raja-
ram Rao Committee’s report has been
before the House and the public for a
long time. At the same time we did
feel that in order to put the tea in-
dustry on a proper footing there must
be some kind of readjustment in the
position of the foodgrain concessions
which really meant that in estates the
labour get foodgrains, that iz rice, at
about rupees five a maund. When we
considered this position, Government
were fully alive to the necessity of pro-
tecting labour interests in the matter. I
do remember mentioning in this House
that the Rajaram Rao Committee
would not recomrnend anything which
would be in the nature of reducing the
emoluments that labour was getting.
A similar assurance wag given by my
hon. friend the Finance Minister when
he was asked a question on this sub-

" ject. We did so with a full gense of

the responsibility we had in this matter. .
At that time we thought that it would
be proper to reduce this burden on the
industry by converting the foodgrain
concessions into cash at the rate of the
ruling prices pravailing then, so that
anv abuse by wav of absenteeism or
multiplication of the number of depend-
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enls in a labourer's house which re-
acted adversely on the quantum of
_ sacrifice that estate had to make in res-
pect of the foed-grain concessions would
be, remedied.

.

Unfourtunately, labour leaders could
not be persuaded by the Labour Minis-
try to accept a revision of these terms
at that time. My regret is not that Go-
vernment proposals were not accepted,
but that the non-acceptance of the pro-
posals, at a time when conditions were
operating, has reacted adversely on a
svetion of the industry which is the
least able to bear any sacrifice. I am
not happy.that the tea labour particu-
larly in Cachar and certain of the un-
cconomic gardens in Assam had to ac-
cept wages for below what they were
getting before in order to carry on.

Thereafter there was a tripartite
cvonference in Calcutta at whick my
hon. colleague the Labour Minis-
ter was’ present. One of he most curi-
ous things that happens in a tripartite
conference happened there which very
nearly shook my belief in the efficiency
of the tripartite conference as being a
useful instrument in resolving disputes.
Two forces diametrically opposed, with
a mentality like that of a cat and dog,
came together, The employers and the
Jabour came together and said: Well,
the employer will not make any sacri-
fice; the labour cagnot make any sac-
rifice; let Government forego their reve-
nue which runs into several crores of
rupees. and then the position could be
adjusted. Of course, every! would
be happy if Government makes the
sacrifice, The employer does not grum-
ble if he is not asked to pay more; the
emplovee does not grumble if he gets
the money; the national interests might
suffer in the bargain but that is no-
body’s business. There was no attempt
at a readjustment of the burden on
the tea industry in a manner which it
could not bear, but the labour leaders
unfortunately played more or less into
the trap of the tea garden estate people
in order to propose to Government a
proposition that was manifestly impos-
sible of acceptance. Well, after that the
West Bengal Government acted and

. the Assam Government acted and a
certain amount of diminution in wages
did occur to the detriment, as I said
to our regret, of people who could
least afford to bear that diminution.

Shri T. K. Chaudhuri (Berhampore):
:da! I ask a question of the hon. Minis-
er’

Shri T. T. Krishnamachari: The hon.
Member can ask me in the end if he
does not mind.

Circumstances have, however, started
improving. because as I said it was a
combination of circumstances that were
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against us, namely—the removal of the
tea ration in the U.K,, the everstocking

in the U. K., and actually a very
curious psychological factor operating
which ceased to operate. namely.
when 1lea was rationed people
bought their entire ration, when
teu was derationed they bought

only what they wanted. The position
of stocks in the U.K. at the time when
the tea crisis started wuas somewhere
about 220 million Ibs. and It has work-
ed down to well below 100 million Ibs.
by the end of the year. Anyway things
“have improved in regard to the prices
that we are obtaining for tea in Lon-
don the lowest on record was 2s. 5:81d.

in July 1952, Thereafter it started
oing up slightly in September and
tober. Again it lagged behind. but

from January onwards there has been
an upward move and in April the
prices have been 3s, 6:87d. as against
2s. 5;81d. in July 1952. Similar price
rise has been recorded in
the Calcutta auctions and 1 was told
sometime last week that the last part
of the last season's stocks has been
taken up. So. we may say generally, by
and large, that the tea industry has
now come to a more or less a stable
equilibrium.

I was nol quite satisfled with the ap-
preciation of the position from the re-
cords, made available to me from time
to time and the Secretary of the (Com-
merce and Industry Ministry made a
personal visit to the tea gardens early
in April and 1 have got a report from
him about the position of the teg in-
dustry in that area. From that report I
could see that there are certain prob-
lems still lingering. Though the posi-
tion by and large is good, two elements
in this industry have got their own
peculiar problems. One is the industry
in Cackar district, the other is the In-
dian section of the industry, that is to
say gardens owned by Indian interests

~ as opposed to British inlerests, And [
would like to tell the House something
ab~t the imoressions of my Secretary
in regard to the tea industry In Cachar.

It hag to be recognised that the Ca-
char tea industry has been a problem
child for a long 'ime. A number of
enquiries have been made from time
to. time in order to ascertain why the

ield and quality of Cachar gardens
s poor. A special Committes was ap-
pointed four years ago under the chair-
manship of th2 then Chairman of the
Central Tea Board. which produced a
voluminous and useful report., The fact
seems to be that the soil conditions are
very different from those of the rest
of Assam. and this was not allowed for
by the earlier planters and the tech-
nique they employed was not entirely
ratisfactory. There have been disastrous
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floods on the hill sides and several
blocks of good quality tea kave been
washed away by these floods. From a
long term point of view the opinion
ol the planters ip Cachar is that the
iea gardens of that district have an
inherent disadvantage compared to the
tea gardens in the rest of Assam, and
they accept it as inevitable that, what-
ever they might do, the price level
would be at least four annas a lb. low-
er than the Assam Valley tea. But ac-
cording to other planters who have
had greater amount of success there is
no reason why the industry should not
prove a reasonable succes provided
adequate steps are taken. 'l.ﬁhe position,
as my Secretary reports it, today ig that
in some gardens the atmosphere is one
of passimism and gloom though in
others the atmosphere is nne of deter-
mination to make a success of the
whole venture even against odds.

So, that is really a problem still
which has to be tackled

On the question of the Indian-owned
tea gardens the report of the officer is
that the industry, so far as Indian-
owned gardens are concerned, fig in
doldrums. As I said before, 20 per cent.

of the total industry is in Indjan hands.
difficulties -

The reasons given for the

of the Indian-owned gardens are that
these were acquired at a relatively late
stage when all the better lands had
. been occupied by Europeans and that
the Indian gardens have found a lot.
of difficulty in obtaining finance. The
difficulty of finance has involved them
in a vicious circle. It compels them to
economise on matters in which it is
fatal to economise, namely the ques-
tion of provision of fertilizers. provi-
sion of trees, shade and ro on. Because
of these economieg the yield is going
down, and the consequence is, again,
that banks are reluctant to finance
them as the yield is going down,

It is a matter for serious considera-
tion what steps should be taken to put
these Indian gardens on a satisfactory
footing. T have been thinking about
these problems. My mind is not very
clear as to what we could do. We do
accept the tion that we can save
the margi gardens and what we can-
not save are the sub-marginal ones.
Even that is a v general tion
and wants a further examina be-
fore it can taken as a basis. How to
help these gardens where finanre seems
to be the main difficulty, is the ques-
tion. And even for Iimproving the
quality, for the amount of fertilizers
needed and so on, it depends upon fi-
nance. I must confess at the moment
thkzt my mind is not very clear. We
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have luckily a new Chaitman of the
Central Tea Board. Mr. Basak, an ex-
perienced Civilian of the Bengal Gov-
crnment, who met me recently. I have
asked him .to devote some atiention to
glié-; problem from the point where my

retary has left it, and I do hope
that before long I should be able to
place a definite proposition before my
colleague the Finance Minister so that
we might be able to evolve somg me-
thod by which we could either develop
a land mortgage institution or other-
wise provide aid for these tea gardens,
where finance seems to be the main
bottleneck: at the same time taking
care to see that it is only an aid that
we seek to give and not a dole. And
if we could arrive at some kind of

= system by which wherevar we give aid

we would be able to resuscitate the
gardens, we should do so. It is a mat-
ter to which Government would give
very serious consideration.

The other important point to which
my Secretary’s report draws attention
is the question of employer-labour re-
lationship. 1 am sorry my friend Mr.
Khandubhai Desai is not here. But here
is a testimony by an officer, who hag no
political axe to grind, and he has said
that it is practically the unanimous
opinion of tea planters whom he met
that the LN.T.U.C. leadership, with
one or two exceptions, hag been ex-
tremely reasonable and that but for the
way in which they have been co-operat-
ti since last year the recent crisis
could not have been met and the posi-
tion of the industry might have been
much worse than what it is today. I
would like to say it is a very happy
statement of the position where we are
assured that there has been co-opera-
tion from a trade union in the matter
of saving an industry which ig of na-
tional importance.

Shri Ramananda Das (Barrackpore):
On a point of order, Sir. May I know
what wag the point of Mr. Tripathy re-
garding tea labour’s demands? Is he
not an IN.T.U.C. man, you say that
ILN.T.U.C. men supported Government's
proposal for settling of the demands of
tea labour?

Shri T. T. Krishnamachari: There is
no peoint or order.
r: A point of or-

Mr. Deputy-Speake

- der is not addressed to-the Minister.

Shri T. T. Krishnamachari: The ques-
tion regarding labour 1s a vital point
so far as Government iz concerned: 1
do not think we yield to anybody or
to the Opposition in the matter of the
interests of labour, The question whe-
ther the industry will be able to pay
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reasonable minimum wages to labour
and provide the amenities which accord-
ing to our current notions are essential
in any industry arises out of this.
1 agree that before this question ig. an-
swered it is necesary for us to have
an investigation made intg the cost
structure of the industry. But at the
same time we cannot forget that. what-
ever may be the cost structure, the
price to be paid for the product isg a
thing which is determined not by
factors ynder our control but by alto-
getker ‘something outside our control
namely the export market. Of course,
it has been urged that we should
start this investigation and 1 would
like to apologize to the House for not
having started if. Qur chief difficulty
in the matter of any enquiry of this
nature is of getting the requisite per-
sonnel, And without proper personnel
an enquiry is meaningless, it becomes
a mere white-wash, And I kave no in-
tention of undertaking an enquiry the
result of which will be a mere white-
wash where we will merely put another
report into the archives of Govern-
ment. 1 do hope that before long the
Government would be in a position to
muster the necessary amount of person-
nel for conducting an enquiry but at
the same time, the limitations of going
into the cost structure have to be re-
cognised before even the enquiry
starts. We might know what the cost
structure is. We cafinot but adjust
our cost structure to the prices that
will be available for this commodity
in the expert market. So it becomes a
matter of Rrewmption when we are got
sure whether this industry will su
port a high wage structure. It mlf t
or might not but the factors on which
it ig dependent are not the factors which
are der the control of this Govern-
ment or for that matter, anybody un-
less the industry is subsidised.

One factor must be recognised in this
conneciion and I do hopes hon. Mem-
bers here who are interested in the tea
estates side of the question will not
forget it that since 1931, this industry
had an wu.atérrupted period of pros-
petity at. o.rfortunately if we did not
buiid up svecrves both for purposes of
wage equallgftion and also for meeting
losses. there must be something radi-

cally wrong sometime and more than:

anything else, this fact demands that
Government should become g consci-
ous and deliberate partner in this in-
dustry rather than abdicate their rights
in favour of one or the other types of
interests, vested imterests, that are en-
gaged in the industry. Of course, there
are other various factors that have al-
so been mentioned in this report. The
point which my hon. friend Shri
Debeswar Sarmah said may not be
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correct, Immobility of tea labour, if it .
is immobile according to him it may
do some harm. These are all facts which
you have to face. This is roughly the
position today in regard to the in-
dustry.

I shall conclude by saying that hon.
Members, who have. their own pacti-
cular angle in regard to the composi-
tion of this Board, in regard to its ob~
jectives, and in regard to what Govern-
ment themselves should do, should rea-
lise that the changes are not being
made to satisfy the amour-propre
of any individual or Minister, It is not
being done for today, it is being done
for the period in the future. We can-
not afford to repeat the mistake that
the industry has committed dur a
period of 21 years of prosperity. W
adversity came they are all completely
unprepared.

The other factor is that 80 per cent.
of the industry is in the hands of the
people who are not sons of the soil. |
have no intention of disturbing their
position by a stroke of the pen because
often times it happens that when any
estate is sold, somebody in Bombay
buys it for a price he is asked to pay
and he Jlooks to the returns of the
last five years together and pays Rs. 753
lakbs or any other amount as the case
may be, but when adversity comes,
when prices come down, when he is
not interested he is merely a specula-
tor and he would like to make money
by trying to sell it for Rs. 80 lakhs but
when the prices go down he is not in-
terested, he writes it off as loas. Whe-
ther the Income-tax Department will
allow it to be set off against his other
income or not is a different matter.
That is not the type of people we want
in the industry.

As regards participation by foreign-
ers. the process of change hag to be
gradual. I have no intention of really
discriminating against the foreigner in
this industry provided they do play the
*ame. The last Chairman of the Indian

ea Association and his Deputy were
positively obstructive. We have at the
present moment a Chairman who came
and saw me the other day. He looks
to be a reasonable man, at any rate
realistic. He sees there Is no point in
fighting with the Government. Of
course, vested interests are not always
like that and do not realise it very often
and if, at any time, vested interests
fight the Government. it is they who
suffer and not the Government itself.
I do believe it is possible tg obtain
their co-operation for the changes that
we want to effect for the betterment
of labour, for better production and
also for the establishment of a name
for the Indian tea which we are fast
losing merely because of beétter propa-
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anda and better sentimental support
or the Ceylon tea. So " whilel
ask the House to face the
problem squarely and recognise the
presence of the foreign element in the
industry I would also beg of them not
to stress on the point because the mere
elimination of the foreign element does
not produce something which is better
instead, we have to recognise this fact.
1 would like you to know the circum-
stances in which we are placed and see
that the national industry is improved
and at the same time that our labour
gets a fair and square deal. This Bill
is one step towards that end.

I now come to the reorganisation of
the Tea Board. Amendments have been
tabled by hon. Members which I think
are qQuite correct from their individual
point of view. I take no exception to
that point of view. At the same time
the amendments merely reiterate the
position which has been explained at
the beginning.The format of this Bill
is something totally different. The
Board is going to be nominated by
the Government and the Board
will be an Advisory Body. Gov-
ernment is withdrawing its own re-
presentatives from the Board. We are
not guing ty dominate the decision of
the Board. Government would also
exercise its power to the extent rreces-
sary. We do propose,
consistent with our obliga-
tions to the industry and to the eco-
nomy of the country. to exercise such
control from time to time as is neces-
sary. I am not asking the Government
to absolve itself of that responsibility.
If Government had to undertake that
responsibility, they must have the
power. I will tell this House of an in-
stance of how a Board can flout the
Government. 1 have been trying hard
to see that coffee prices are reduced.
I have put the Coffee Board on the
map. The Chairman of the Board came
to seg me the other day. I told him
very frankly that I felt that the Coffee
Board was not co-operating and that the
Government has to see to it that the
consumer does not suffer. Well, he
went away promising to do his best.
I sent my Joint Secretary after him.
He came to a working arrangement
for the time being with the Board. 1
see this arrangement is being sabotag-
ed by the Marketing Committee by put-
ting new conditions on bidders at aue-
tion. When you want to put coffee on
the auctions naturally you want more
people to buy coffee and the prices
to come down but they have got a very
different way of getting round Govern-
ment's intentions by raising the de-
posit to be made at an auction. Sup-

pose it i$ rupees ten per cwt. all along.
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Anybody whe wants a cwt. coffee has
to deposited rupees ten and now they
say Rs. 5000 ig the limit so that you
eschew all the small people. Only big
people will come in to start this game of
snakes and ladders and the growers
and bidder can come together to
raise the price to Rs. 350/- per cwt. If
the Marketing
Committee thinks that the Govern-
ment is a fool they are mistaken., They
should recognise that Government may
be fooled for sometime, it will not be
fooled for all time and Government do
propose to indicate that it is the master
of the situation because Government
have a responsibility towardsg the con-
sumer, towards the national economy
of this country and no vested interests,
however powerful, can rig up the mar-
ket and thwart Government's wishes.
If the vested interests think that they
can defeat the hands of Government
they are mistaken. I am not going to
accept the position in which I am
going to hand over this industry to the
vested interests. If I do that I can
scrap that Board. Tea is more impor=
tant both as an industry, a meang of
providing labour, providing national
income and foreign exchange for us,
and I cannot afford to sit tight with
folded hands and leave it to be operat- '
ed by vested interests in the manner
they choose.

That again brings me to the ques-
tion of this Board. I do not propose
to interfere in it excepting when the
final veto is to be exercised. If need
be, I do want to know that the people
who come in th..c are people who help
and not hinder progress. I do not want
a man like the late Chairmé&n of the
Tea Association or the late Deputy
Chairman of the Tea Association who
says, “Government have taken away
our right of spending money on pro-
paganda; and let ug reduce the cess”.
There can be no improvement by pe
ple adopting such an attitude, a thing
which we cannot tolerate in an iridustry
which is of such importance so far as
we are concerned. I am prepared to
give this assurance to hon. Members
who have tabled amendments. Govern-
ment are not in a position to know
“Who is Who"”. Suppose I want to put
a planter in the Board from Assam.
My knowledge is limited. I must refer
to the Assam Government. They will
know all about it. I do propose to re-
cognise any sentation made by
any relevant Assoclation in thig matter.
That is also the point of v!evir of my
hon. friend the Leader of the Com-
munist Groufuu indicated voth in his
minute of dissant and in his amend-
ment. It is said that an Association,
whether it be of labour 2r o! employ-
ers, must have some representafion. I
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agree, I will not say that 1 will give
the choice to them but I propose to
put it in the rules and say that the
Government must take into considera-
tion, before nominating persons, the
representation of the relevant Associa-
tions for labour so much so that if
there are flve or six seats and four
are recognised labour associations, each
recommend a panel of three people,
the Government will if possible select
one from this panel. There might be
some grounds when a particular name
may nol be suitable. In any event, it
will not be without a consideration of
the names. Similarly, recommendations
of the Tea Associations might be con-
sidered. The Assam Tea As#ociation,
the Assam Valley Tea Association. the
Cachar, the Darjeeling, the Nilgirls
and the Munnar Estates—their repre-
sentation will be considered. In point
of fact, unless Government becomes
omnicompetent and knowg everythinﬁ
about every part of our work, whic|
we do not, we have to accept a panel
or individual names that have been
sent by the Associations. I am %re ared
ty give an assurance that I shall put
it in the rules that representations of
the relevant associations should be
taken into account by the appropriate
Government not only in thé case of
this Board, but in every Board that
1 constitute. .

The other point raised in the amend-
ments is that there must be previous
consultation with the Board. The con-
stitutional position is gquite all right.
Where we deal with a dignitary like
the Chief Justice of the Supreme
Court, Government of Jndia makes a
reference before taking a decision and
naturally. the Chief Justice is consult-
ed. We do so0 in regard to the Eelec-
tion Commissioner. But, there, the con-
sultation is more or lesg of such a
nature that the recommendation made
by the Election Commissioner is final.
We do not propose to give the Board
any ]%uch final authority. All that it
would mean is a procedure, the modus
vivendi to be followed would be mere-
ly to delay action in an emergency.
Normally, the Board must be consult-
ed. The Government cannot act in ab-
straction. In my room No. 150, North
Block. I cannot determine the fate of
the tea industry without consulting the
Board. In fact. we have established
more or lesg a close liaison with the
Board, practically two or three days
a week, and sometimeg oftener on the
telephone. We probably spend quite
some money to get information from
them. This information which I have
given, 1 obtained from the Tea Board
yesterday. Connection is maintained.
Consultation is possible. But. the trou-
ble is this. In the Board. there are
members from the various parts of the
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country. If I want to consult the Board
on a parficular mafter, I have got to
pay travelling allowance to people who
come from all partg of the country,; it
may not be very necessary in some
matters for people to come from all
parts of the country. Not merely do I
propose to consult the Board on every
important issue, but I have asked the
Chairman of the Board to see if he
cannot constitute regional boards so
that members of the Board plus some
other people from the locality may be
consulted. We will thus save this ex-
penditure of somebody from Nilgiris
or the Anamalai coming to Calcutta.
Somebody from Assam coming to Cal-
cutta. Decentralisation in regard to
consultation is a very vital necessity
if the Board is to act efficiently,. We
do propose to go on these lines. But,
to make it a statutory obligation to
have prior consultation merely means
that I have {o go through a procedure,
a formality. I do not believe in a
formality in a matter of this
nature. Because, the advice given
is not mandatory. I do not pro-
pose to accept it as mandatory. I think
trying to fetter the hands of the Gov-
ernment in this manner by insisting
previous consultation, because it was
there in the previous Act, is mean-
ingless in this sense that I do not want
a whittling down of the powers that
the Government propose to exercise
on an occasign when it is necessary.

There are one or two other matters
in which perhaps I might be able to
meet the hon, Members whg have pro-

sed amendments. subject to the

ouse agreeing., I think one polnt on
which Mr. Jaipal Singh has appended
a minute of dissent was this right that
has been conceded to any member or
officer of the Board to go and inspert
the cstate. There is no question of pre-
venting an officer of the Board from
going and inspecting an estate. An offi-
cer of the Board or the Government
will have to inspect. and you cannot
stop them from going to an estate to
inspect it. It is not a matter where the
Criminal Procedure Code governs the
officer’s actions, where you have got
Lo have a warrant from a magistrate
hefore you go and search. It is the nor-
mal day-to-day work of the officer of
the Board to go and visit an estate, If
yYou propose to make these estates ra-
ther live ones. these officers will have to
go and see thg Perhag:_ objection
has been raised a member going and
inspecting on his own. This is the re-
« ymmendation of the Select Committee.
] honour everything that the Select
Committee has done, unless it be that
I want to move one or two amiendments
because they are of a drafting nature.
We had certain deubtg in régard to'der-
tain wording; - certain improvements
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have been suggested. Except mafters of
that nature, I recognise that the Select
Committee’s decision is binding moral-
ly on me and on the Government. But,
it is a matter for the House to decide
whetker, when a member goes, he
ought to be huthorised by the Chair-
man of the Board or not. If the House
so feels, I do not mind accepting any
amendment suitably framed for this
purpose.

My hon, friend Mr. A. V. Thomas
made a suggestion in regard to the
postal despatch of tea. It was origmal-
ly three pounds. By a notificalion, we
have raised it to ten pounds. I shall be
quite happy to raise the gquantity statu-
torily and in this regard some amend-
ment could be accepted. But, on the
basic guestions regarding the composi-
tion of the Board and prior consulta-
tion, I am afraid Government is not
in a pesition to accommodate hon. Mem-
bers except i1n regard to thig assurance
that representations of the APsociations
will be taken into account and will be
considered before the Board is nomi-
nated. It is the intention of the Govern-
ment to make this Board largely auto-
nomous and to allow it to f{unction
without let or hinderance except where
Government will lay down a particular
line of policy in an emergency. I hope
I have explained to hon, Members of
this House the changes made in the
Select Committee and also the general
position of the tea industry, and the
Government's aims and ambitions in
regard lo this matter sufficiently, to
curtail the discussion on the points
which I venture to submit 1 have ade-
quately dwelt on.

1 pM

Kumari Anmnie Mascarene (Trivand-
rum): May 1 ask, on a peint of clari-
fication Sir, .........

Mr. Deputy-Speaker: At this stage?

Kumari Annie Mascareme: May I
know what the kon. Minister has to
g8ay in regard to clause 3 part (m) with
regard to our Trade Commissioners' at-
titude during the crisis that we had just
passed through? I mean, the Trade
Commissioners’ attitude towards the
crisis in the international market 1
refer to clause 3 (m).

Shri T. T. Krishnamachari: I thought
1 knew this Bill by heart. That is only
a definition clause:

“standard export figure” means
such quantity as the Central Govern-
ment may, by netification.........

Kumari Anale Mascareme: With re-
fard to the international trade.
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Shri T. T. Krishnamachari: I would
like the hon Member to speak on it.

Kumari Annje Mascarene: Because
I do not know what the Trade Com-
missidners had done in the past, It is
not in the Bill, '

Mr. Deputy-Speaker: How can the
hon. Member expect all the opinions
of the Trade Commissioners, as part of
the Bill?

Kumari Anmie Mascarene; They are
there to look after our industries.

Mr Deputy-Speaker: Certainly; the
bhon. Member can speak on it.

Motian moved:

“That the Bill to provide for the
control by the Union of the tea in-
dustry, and for that purpose to es-
tablish a Tea Board und levy a
rustoms duty on tea cxported from
India, as reported by the Select
Commitiee, be taken into consider-
ation.”

Shri A. V. Thomas: (Srivaikuntam):
As a background, I would like to give
some figures regarding the acreage of
fea and the guaatity produced in India.
There are about 780,000 acres under
cultivation of tea and the quantity of
tea produced ig about 620 million
pounds. The world consumption is
about 1200 million pounds so that our
country is able to supply over 50 per
cent of the requiremen's of the world.
As stated by the hon. Minister, this is
very important industry to our country
because the average sale proceeds, al-
though it varieg from year to year. is

- somewhere about 100 crores of rupees.

The, tea industry had got into difficul-
ties last year and that matter was
brought to the notice of this House. The
Government, as the hon. Minister said,
did send out an sne-man commission
to enquire into the difficulties of the
tea industry and also to give relief to
the industry in order that the industry
may get out of the difficulty. But,
what happened? A tax gatherer was
sent to see whether the tax could be
reduced. The one-man committee was
a tax gatherer's committee. What could
the industry expect of it? When the in-
dustry cried for bread. what was given
was stone. That was how the indusiry
was treated.

The industry again got into further
difficulties but fortunately there was a
gilver Jining and the prices moved
up a little here and there, No doubt,
the one-man committee did recommend
certain concessions, which. of course,
could not save the industry, and in



consequence, as it is very well known,
quite a number of estates had to close
down, and thousands of labourers had
to be denied work. Tg a certain extent,
we are out of that crisis, but we are
not entirely out of the woods as yet.
It is really very interesting to hear the
Minister explain his ambitions and
schemes for the betterment of the tea
industry. I welcome it, But in trying
to do that, the industry, I suggest,
should have been consulted. Even in
the guestion of bringing up this Bill...

An Hoan. Member: Oh!

Shri A. V, Thomas: ... the industry
was not consulted nor the consumer
nor anybody else. The whole thing ap-
pears to have been done in a great hur-
ry and it was just sprung on the people.
What we ask is, and what we still
claim is, that an industry which has
built up such a great asset and whiec
is of great importance to this country
should have been al least given an
opportunity of being consulted when
it was proposed to do something
for that industry. It is something like
a sick man calling a doctor, and the
doctor coming round and saying, when
it is some trouble in the stomach, “I
will have to take out your leg or hand”.
That is what hag happened in this
case. We even now do not know what
the Ministry has in mind to help us,
and to improve. this industry. Of
course, We have differences of opinion
but what is the dificulty in getting the
industry or those who are irterested
in the industry, and -taking their opi-
nion?—I] will not say advice, because go-
vernment do not care to accept advice
under the present circumstances. They
could have asked them what is best
for them. I do not say everything that
the indusiry asks for need be given
to them. but you could have consulted
them and found out their pgint of veiw
and explained your views and then, of
course., you could have done some-
thing and asked for the co-operation of
the other side also.

We have the Five Year Plan where
the word “co-operation” comes over
and over again—the co-operation of the
public, the co-operation of the industry
and the co-oﬁeration of the people in
any other sphere of life. What is the
co-operation here? I hold a big stick
here and I say “You shall do this, and
you shall not do this”. From the hon.
Minister's speech this morning. we
heard they are determined on certain
things, and would not give up an inch.
They stick to their rights. or what they
call power. It is power that stands in
the way of consulting the industry or
the people. I am sorry to say that.
That is how I look at it. The hon. Min-
ister may have different ideas. I know

the hon. Minister personally. I have
great admiration for him. and I must
also admit that perhaps my presence
here in thig House is due to him. I give-
him all that credit, but that does not
prevent me from disagreeing with his
views and the way in which this Bill
is being rushed through without the-
advice and without the co-operation of
that great planting community,

Of course, the hon. Minister spoke
a lot about labour. Well, we are more'
interested in labour.

Shri Punnoose
hear!

Shri A. V. Thomas: That is because:
without labour we are nowhere. Labour
is our great asset.

Shri B. S. Murthy (Eluru): Hear,
hear!

Shri A. V. Thomas: If we do mnot

(Alleppey): Hear,

. ireat them well—well, I do not think

Government is going to dp much more
for them than what we will do volun-
tarily. That is our business. Without.
labour we are lost. So the Government
need not take credit for what they are
going to do. It is we, ‘he industry. who-
will do 1t. ,

Reference was also made to the fact
that about 80 per cent of the holdings
are held by non-Indians. They are
here. We cannot turn them out in a
day, If you want tg turn them out, do:
it y -

Shri N. M. Lingam (Coimbatore): We
do not want to turn them out

Shri A. V. Thomas: You can do it
also, but then give them a fair deal.
There is' one thing nobody iikes in our
country, viz., for other people to domi-
nate over things here. We will not.
tolerate it here,

Shri Punnoose: Who?

Shri A. V, Thomas; Even in the case:
of industries, it has been said that they
dominate. It is said that they domi-
nate in planting associations. I can tell
vou I have been in this planting
industry practically all my life. I have:
been fighting these Europeans in the .
pre-independence days And I know |
how they have chahged nowadays.
They always give credit and always
ronsider that under the changed condi-
tions. the interest of this country is!
paramount and I am happy. to say—
there may be some black sheep here-
and there—on the whole thev have
been behaving like gentlemen.
It is true sometimes when |
they feel about things. they may |
speak pretty openly, do not hide things
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and do not say “Yes. Sir”, and “No,
Sir”, They speak out their minds, but
then we have to take it. If the shoe
pinches, it pinches. There must be
some cause for it; there must be a nail
pricking  somewhere. However, 1
do not wish to go into it. but one im-
portant thing I would like to_ point
out. It has been stated that Europeans
in this country have about 80 per cent.
of the holdings in their hands, but then
the property is here, theland is here,
and the bulk of the money is spent
here. At the same time, we should not
forget a very important factor, that
about 60 to 70 percent of the tea pro-
duced in India goeg to that country,
the United Kingdom. When we are as a
®eneral principle calling for capital
from foreign countries, we cannot sort
of turn them out. With one voice we
shout to them to come here with their
money. and with the other try to turn
them out. We will have to be careful
‘how we deal with the future. We will
have to look not only to the immedi-
ate future, but to the distant {future
;also, The proverb is there that a known
devil ig better than an unknown angel.
‘We know these devils. They have been
with us for a pretty long time, but what
I say is we should not be taken in by
‘the allurements of any other nation.

I would, in this case, refar to the
Indian Tea Market Expansion Board
which was functioning for the expan-
sion of tea sales. We had an organi-
zation in England and we had our own
representatives, ard the tea propa-
ganda in other countries including
America was controlled by that body.
“The propaganda was being controlled
from the London office, and we had
‘our representatives on that Board, but
it has come to our knowledge that al-
though our representatives were on
the Board. very seldom they attended
the meetings. But then, thmgs were
carried on all right, but what happen-
ed a little while ago was that some
American gentlemen came round in all
theiy finery and drama. They came
-with their maps, papers, coloured
wcharts ete.. and what happened? A
separate arrangement was made with
America at a very much higher cost
to ourselves. Previously. the control
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was in the hands of a body. Now, al-
though India is represented on that
American Sale Propaganda Committee,
we get only—when I say “we” I mean
Ceylon, India and Indonesia—50 per
cent representation. The contribution
to be made by ourselves is somewhere
abaut Rs. 21 lakhs. Ceylon pays fs. 16
lakhs, and Indonesia a very small
amount. That means, under the new
arrangement made the three producing
countries pay somewhere about two-
thirds and the American tea merchants
pay one-third, whereas previously for
every dollar or every rupee wWe paid
the American body put in another doi-
lar or rupee and the propaganda was
carried on. So, we have not got a
better deal at all. It is that......

Mr, Deputy-Speaker: Is the hon.
Member likely to take some more time?

Shri A. V. Thomas: Yes.

Mr. Deputy-Speaker: Very well. He
may continue it the next day.

I would desire to announce to the
House that in pursuance of the desire
of the hon. Minister of Commerce and
Industry, the Industries (Development
and Regulation) Amendment Bill which
has already been reported by the Se-
lect Committee, and which stands on
the Order Paper for the 4th, may be
given preference t this, and this may
be taken up after the Industrjes (De-
velopment and Regulation) -
ment Bill. and continued after that Bill
is disposed of. I hope I am giving suffi-
cient notice for hon. Members to be
prepared, as both of these Bills are im-
portant.

Shri M. 8§ Gurupadaswamy (My-
sore): May I know the reason for this
alteration?

Mr, Deputy-Speaker: It is already fix-
ed for the 4th. but this is taking time,
and is naturally likely to take time.

The House then adjourned till «a
Quarter Past Fight of the Clock on
Monday, the 4th May, 1953




